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1.1

1.2

1.2.1

Chapter 1

Introduction

The Constitution of India has enshrined the principles of democracy, by
guaranteeing to its citizens certain Fundamental Rights. Article 19(1)(a) and
Article 21 of the Constitution of India, by implication, guarantee to the citizens
of India the right to know everything done by public functionaries.

The Central Information Commission was established in October 2005 under
the Right to Information Act, 2005 (RTI Act). The RTI Act provides for setting
up a practical regime of Right to Information for citizens to secure the right to
access information held by or under the control of Public Authorities (PAs).
The legislative intent behind the enactment of the RTI Act is to foster
transparency and accountability in the working of every Public Authority (PA),
bridge the gap between the information provider and the information seeker,
enhance efficiency in administration of PAs, mitigate corruption and promote

good governance.

Salient Features of the RTI Act

Public Authority

As per Section 2(h) of the RTI Act, a ‘Public Authority’ means any authority or
body or institution of self government established or constituted by or under
the Constitution, any other law made by the Parliament, any other law made
by the State Legislature and notification issued or order made by the
appropriate government. It includes any ‘body’ owned, controlled or
substantially financed and non-government organizations substantially
financed directly or indirectly by funds provided by the appropriate

government.



1.2.2

1.2.3

“Right to Information”

As per Section 2(j) of the RTI Act, 2005, the ‘Right to Information’ means the
rights of a citizen to seek any information accessible under this Act, which is
held by or under control of any PA and includes the right to inspection of work,
documents, records which includes any document, manuscript and file and
any electronic records and take notes, extracts or certified copies of
documents or records, take certified samples of material and obtain
information as stored in form of diskettes, floppies, tapes, video cassettes or
any electronic mode or through printouts where such information is stored in a

computer or in any other device.

Exemption from Disclosure of Information

No right is unfettered and therefore while promoting institutional integrity and
transparency, Sections 8, 9, 10, 11 and 24 of the RTI Act enlist exemptions/
limitations on disclosure of certain information. Essentially, as per the RTI Act
such information is exempted from disclosure which affect the sovereignty and
integrity of the country in a prejudicial manner and also its security, strategic,
scientific or economic interests, commercial confidence, trade secrets, or
intellectual property, information causing breach of privilege of Parliament or
the State Legislature, information forbidden to be published by any court of
law etc. It also includes provisions for protecting the privacy of an individual.
Furthermore, certain intelligence and security organizations have been
exempted from disclosure of information, except information pertaining to

allegations of corruption and human rights violations. Moreover, wherever the



1.2.4

1.2.5

competent authority feels that larger public interest warrants disclosure, the
information may be provided.

Suo-Motu Disclosure

Section 4 of the Act provides for obligations of PAs regarding mandatory
disclosure on various aspects of structure and functioning of PAs and requires
that they make suo-motu disclosure in public interest through various means
of communication. This is an essential ingredient for broadening and
deepening of the transparency regime brought into being by the RTI Act. This
Section also emphasizes the need for using electronic means for record
upkeep, management and dissemination of information in order to make
information easily accessible. Indeed, a robust record management is at the

very heart of a transparency regime.

Three Tier System under RTI Act
The Act has provision of a three tier structure for enforcing the right to

information.

The First tier is Central Assistant Public Information Officer/Central Public
Information Officer (CAPIO/CPIO) in a PA designated under section 5 of the
RTI Act. The CAPIO/CPIO is required to provide information to an RTI
applicant as expeditiously as possible and in any case within 30 days of the
receipt of a request as per section 7 of RTI Act, unless it is exempt from
disclosure or relates to a third party or held by another PA, in which case it
should be transferred to that PA within five days of the receipt of the

application as per section 6 (3) of RTI Act.



1.2.6

The Second tier is designated as the First Appellate Authority (FAA). As per
the mandate of the RTI Act, an RTI applicant who does not get the required
information within the specified time or is aggrieved by the decision of CPIO
may, within thirty days, address/prefer his first appeal to an officer senior in
rank to CPIO in each PA. Together, the CPIO and the FAA constitute the
cutting edge of this ‘practical regime of information’ as envisaged in the

preamble of the Right to Information Act.

At the third tier, the Central Information Commission has been established as
the apex appellate authority under the RTI Act 2005. An information seeker
can file a second appeal before the Central Information Commission against
the order of FAA, if he is not satisfied or does not receive an order from FAA

within the specified time as per section 19 (3) of the RTI Act.

Complaint

A complaint can also be filed before the Central Information Commission, in
certain circumstances as enshrined in Section 18 of the RTI Act, for reasons
such as (i) where the PA has not appointed a CPIO or (ii) the CPIO has
refused to accept an RTI application, or (iii) the CPIO has not given a
response within the specified time limit or (iv) the CPIO has given incomplete,
misleading or false information or (v) where unreasonable fee has been

demanded by CPIO, etc.
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1.2.8

1.2.9

Powers and Functions of the Central Information Commission

The RTI Act 2005 through its Sections —18, 19 and 20, prescribes the powers
and functions of the Central Information Commission in dealing with appeals,

complaints and penalties, respectively.
Preparation of Annual Report

As per section 25 of the RTI Act, the Central Information Commission is
required to prepare an Annual Report after the end of each year on the
implementation of the provisions of the Act during that year which is to be
forwarded to the appropriate Government, which, in turn, is required to lay the

report before each House of Parliament.

Section 25

Various clauses under Section 25 deal with preparation of the Annual Report
and submission of information to the Commission by the PAs for preparation
of the Annual Reports, prescribing the contents of the Annual Report as well
as bestowing power on the Commission to make recommendations to the PA
so as to bring practices of the PA in consonance with the provisions and the

spirit of the RTI Act.

As per section 25(3), each report shall state in respect of the year to which the

report relates,

the number of requests made to each PA;
the number of decisions where applicants were not entitled to check the

documents pursuant to the requests, the provisions of this Act under which



these decisions were made and the number of times such provisions were
invoked;

the number of appeals referred to the Central Information Commission or
State Information Commission, as the case may be, for review, the nature of
the appeals and the outcome of the appeals;

particulars of any disciplinary action taken against any officer in respect of the
administration of this Act;

the amount of charges collected by each PA under this Act;

any facts which indicate an effort by the PAs to administer and implement the
spirit and intention of this Act;

Recommendations for reform, including recommendations in respect of the
particular public authorities, for the development, improvement,
modernization, reform or amendment to this Act or other legislation or
common law or any other matter relevant for operationalising the right to

access information.

Further, as per section 25(5), if it appears to Central Information Commission
that the practice of a public authority in relation to the exercise of its functions
under this Act does not conform with the provisions or spirit of this Act, it may
give to the authority a recommendation specifying the steps which ought in its

opinion to be taken for promoting such conformity.

The Annual Report of the Commission is based on the inputs received from

the PAs on the implementation of the Act.



Chapter 2

Analysis of RTlI Regime: Implementation of RTI Act by Public Authorities in 2020-21

2.1

Institutional Arrangements

2.1.1 In order to fulfill its mandate of preparation and forwarding of the Annual

2.1.2

2.1.3

Report to Appropriate Government, the Central Information Commission
invites online quarterly returns from the PAs in a prescribed pro-forma in
accordance with Section 25(3) of the RTI Act. All PAs, as defined under
Section 2(h) of the RTI Act, are required to be registered with the

Commission for this purpose.

Registration of Public Authorities

It is expected that all entities qualifying as PA are registered with the Central
Information Commission by the concerned Ministries/Departments. It is,
however, possible that some entities might not have been registered as PAs.
Whenever any complaint of this nature is received, the Commission can, after
hearing, give directions to concerned Ministry/Department to register an entity
as a PA. The Commission has also taken a pro-active role and directed that a
uniform pattern be followed while registering an entity as a PA by merging
similar types of PAs. However, it is clarified that the right for inclusion and

deletion of any PA vests with the controlling Ministries/ Departments.

Submission of Quarterly Returns

Every PA is required to submit four quarterly returns for assessment of their

performance during a year. PA, which fails to submit their return even for a
7



single quarter, is treated as defaulter for this purpose. In the present report,
performance of only such PAs has been analyzed who have submitted

quarterly returns for all the four quarters.

2.2 Trends in Registration of PAs and Submission of Quarterly Returns

Table 2.1 and Figure 2.1 give the trend of registration of PAs since 2005-06.
The number of registered PAs may change for various reasons viz.
creation/identification/deletion of PAs/directions of the Commission or various

Courts etc.

Table 2.1

Number of Registered PAs and Percentage Compliance since 2005-06.

Number of Number of

Total - Percentage
Number of et v_vho sl d.'d Compliance for
Submitted not submit . .
PAs Submission of
. All the Four @ All the Four
Registered Quarterly
with CIC Quarterly Quarterly Returns
Returns Returns
(a) (b) (c) (d) (e) (f)=(d)x100/(c)
1 2005-06 938 837 101 89.23
2 2006-07 1412 1168 244 82.72
3 2007-08 1597 1382 215 86.54
4 2008-09 1770 1528 242 86.33
5 2009-10 1847 1427 420 77.26
6 2010-11 2149 1452 697 67.57
7 2011-12 2314 1593 721 68.84
8 2012-13 2333 1864 469 79.90




9 2013-14 2276 1651 625 72.54
10 2014-15 2030 1528 502 75.27
11 2015-16 2023 1903 120 94.07
12 2016-17 2092 1964 128 93.88
13 2017-18 2079 2079 0 100
14 2018-19 2145 2145 0 100
15 2019-20 2193 2131 62 97.17
16 2020-21 2275 2182 93 95.91

As per section 25 of the RTI Act, there is a legal requirement for the PAs to
submit Quarterly Returns to the Commission. Due to efforts made by the
Commission, 95.91% PAs have submitted all the four Quarterly Returns
during the reporting year. The graph below depicts the performance of the
PAs in respect of the statutory obligation of submitting Quarterly Returns.

Figure: 2.1

Percentage Compliance for Submission of Quarterly Returns
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Table 2.2
Summary of Submission of Quarterly Returns

Number of
Total Fims Xlllhttl)'ne Percentage
Ministry/ Independent Department Number Four Compliance
()
<1 Quarterly (%)
Returns
1 UT of Jammu and Kashmir 40 7 17.50
2 UT of Andaman & Nicobar 2 1 50.00
3 | Ministry of Youth Affairs & Sports 6 5 83.33
4 Ministry of Women & Child 7 6 85.71
Development
5 Ministry of Housing & Urban Affairs 28 24 85.71
6 Department of Revenue 74 67 90.54
7 Ministry of Civil Aviation 11 10 90.91
8 Ministry of External Affairs 187 172 91.98
9 Ministry of Corporate Affairs 64 59 92.19
10 | Department of Information Technology 13 12 92.31
11 | Department of Pharmaceuticals 14 13 92.86
12 | Ministry of Railways 30 28 93.33
Department of Food & Public
e Distribution e 17 Shn
14 | UT of Puducherry 46 44 95.65
15 | Ministry of Petroleum & Natural Gas 24 23 95.83
16 De_pa_rtment of _Animal Husbandry, 50 48 96.00
Dairying and Fisheries
17 Ministry of Social Justice & o5 o4 96.00
Empowerment

10



18 | Department of Commerce 32 31 96.88
19 | Ministry of Environment & Forests 33 32 96.97
20 | Ministry of Labour & Employment 34 33 97.06
21 | Department of Health & Family Welfare 105 102 97.14
5o Ministr){ of Micro, Small and Medium 60 59 98.33
Enterprises
23 | UT of Chandigarh 67 66 98.51
24 | UT of Delhi 203 200 98.52
25 | Department of Financial Services 94 93 98.94
26 | Department of Higher Education 192 190 98.96
27 | Election Commission of India 1 1 100
28 | Cabinet Secretariat 1 1 100
29 | Department of Home 31 31 100
30 Department of Agriculture & 37 37 100
Cooperation
31 Department of Agricultural Research & 114 114 100
Education
32 | Ministry of Food Processing Industries 1 1 100
Department of Chemicals &
= Petrochemicals / / 0
34 | Ministry of Coal 13 13 100
35 | Ministry of Minority Affairs 7 7 100
36 | Ministry of Mines 8 8 100
37 | Department of Atomic Energy 34 34 100
38 Department of Industrial Policy & 13 13 100
Promotion
39 | Department of Telecommunications 9 9 100
40 | Department of Posts 1 1 100

11




41 | Department of Consumer Affairs 10 10 100
42 | Department of Defence 28 28 100
43 | Department of Defence Production 14 14 100
44 Bge:grg;gtn?f Defence Research & 5 5 100
45 I[\E/I;r:tsg:z ge[;%vnelopment of North 5 5 100
46 | Department of Economic Affairs 13 13 100
47 | Department of Expenditure 3 3 100
48 | Department of AYUSH 20 20 100
49 | Ministry of Panchayati Raj 1 1 100
50 | Department of Heavy Industries 22 22 100
51 Bfgzgyent of School Education and 10 10 100
52 | Ministry of Information & Broadcasting 23 23 100
53 | Department of Legal Affairs 31 31 100
54 | Department of Justice 10 10 100
55 | Ministry of New & Renewable Energy 6 6 100
56 | Ministry of Earth Sciences 10 10 100
57 | Prime Minister's Office 1 1 100
58 | Ministry of Parliamentary Affairs 1 1 100
59 | Department of Personnel & Training 10 10 100
60 | NITI Aayog 1 1 100
61 | Ministry of Power 19 19 100

12




62 | Department of Rural Development 2 2 100
63 gzﬁi?;rigﬁnt of Drinking Water and 1 1 100
64 | Department of Science & Technology 30 30 100
65 gggggtrrgﬁnt of Scientific & Industrial 46 46 100
66 | Department of Bio-Technology 16 16 100
67 | Department of Space 19 19 100
68 :\r/lri]rp])ilztge?]ft aSt;[(a;l’;]istics & Programme 1 1 100
69 | Ministry of Steel 14 14 100
70 | Department of Shipping 19 19 100
71 | Ministry of Textiles 19 19 100
72 | Ministry of Tourism 25 25 100
73 | Ministry of Culture 36 36 100
74 | Ministry of Tribal Affairs 4 4 100
75 | Ministry of Road Transport & Highways 5 5 100
76 |QuamentalliarResacesand | g | g
77 | Department of Fertilisers 11 11 100
78 | President Secretariat 1 1 100
79 | Comptroller & Auditor General 1 1 100
80 | UT of Dadar & Nagar Haveli 1 1 100
81 | UT of Daman & Diu 1 1 100
82 | UT of Lakshadweep 1 1 100

13




83 | Vice-President Secretariat 1 1 100
84 | Supreme Court of India 1 1 100
85 | High Court Of Delhi 2 2 100
5 T o |
87 | Department of Health Research 3 3 100
88 | Department of Land Resources 1 1 100
89 Rssstr’;\r/lnaer?at ;;an;/ristment and Public 3 3 100
90 | Department of Public Enterprises 1 1 100
91 gelfgrtment of Administrative Reforms 1 1 100
92 | Department of Ex-Servicemen Welfare 1 1 100
93 | Legislative department 1 1 100
94 \I?Vee?;rrt;nent of Pensions & Pensioners 1 1 100

Grand Total 2275 2182 95.91

2.3

Analysis of Quarterly Returns filed by the PAs

The PAs have to register themselves with Commission by providing various

details including their category viz.:

Department under Ministry
Attached Office
Subordinate Office
Corporation

Govt. Autonomous Body

Others

Independent Ministry/Department

Govt. Company under Companies Act

14




Table 2.3 represents the data related to quarterly returns submitted by
various PAs, category wise.lt is seen that the category, Subordinate Office
constituted the highest number of PAs (i.e. 941), being 41.36% of the total.
The category, Corporation constituted the lowest number of PAs (i.e. 51),

being 2.24% of the total.

Table 2.3

Data Related to Quarterly Returns Submitted by Various PAs

Number of
Percentage  Organisation FF:K':‘?VT:%Z‘?;
Contribution who have Submitted All
Category to the Total Submitted the Four
Registration  All the Four Quarterly
(%) Quarterly Returns (%)
Returns
Independent
1 Ministry/Department [ ek [ <k
2 | Department Under Ministry 165 7.25 130 79
3 | Attached Office 207 9.10 199 96
4 | Subordinate Office 941 41.36 903 96
5 | Corporation 51 2.24 50 98
6 | Govt. Autonomous Body 571 25.10 567 99
Govt. Company Under
7 Companies Act 74 3.25 72 97
8 | Others 156 6.86 152 97

15



2.4 RTI Requests- Details in a Nutshell

2.4.1 Table 2.4 presents some key information about the disposal of RTI requests

by PAs, viz.

e Number of registered PAs with the Commission.

e Opening balance of RTI requests.

¢ Number of RTI requests received during reporting year.

e Total number of RTI requests (Opening balance of RTI requests +
Number of RTI requests received).

e Number of RTI requests rejected.

e Percentage of Rejection of RTI requests vis-a-vis Number of RTI

requests received during the reporting year.

A significant downward trend has been noticed in the rejection of RTI requests
by the PAs as shown in Table 2.4. The percentage of rejection of RTI requests
for the reporting year is 3.85%, which is the lowest rejection percentage

observed since inception of the Commission.

16



Sl.

Year /

Key
Aspects

(b)

Disposal of RTI Requests by PAs since 2005-06.

Number of
PAs
Registered
with the
Commission

(c)

Table 2.4

Opening
Balance of
RTI
RELIES S

(d)

Number of

RTI

Requests

Received

during the
Reporting

Year

(e)

Total

Number of

RTI
Requests

(f)=(d)+(e)

Number

of RTI

Requests
Rejected

(9)

Percentage of
Rejection vis-a-
vis Number of
RTI Requests
Received
during the
Reporting Year
(%)

(h)=(g)X100/(e)

1 2005-06 938 0 24436 24436 3387 13.9
2 2006-07 1412 12026 171398 183424 15388 9
3 2007-08 1597 23926 263261 287187 18966 7.2
4 2008-09 1770 32792 329728 362520 23954 7.26
5 2009-10 1847 97474 529274 626748 34057 6.43
6 2010-11 2149 137771 417955 555726 21413 5.1
7 2011-12 2314 76016 629960 705976 52313 8.3
8 2012-13 2333 75331 811350 886681 62231 7.7
9 2013-14 2276 128447 834183 962630 60127 7.21
10 | 2014-15 2030 89785 755247 845032 63351 8.39
11 | 2015-16 2024 188538 976679 1165217 64666 6.62
12 | 2016-17 2092 212430 915749 1128179 60428 6.59
13 | 2017-18 2079 215466 1233207 1448673 63206 5.13 (%)
14 | 2018-19 2145 259919 1370129 1630048 64344 4.7
15 | 2019-20 2193 310110 1374315 1684425 58634 4.27
16 | 2020-21 2275 348410 1333802 1682212 51390 3.85

(*) During 2017-18, rejection was 4% when opening balance have been taken into calculation.
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2.4.2 Trend in the Receipt of RTlI Requests Over the Years

The trend in the receipt of RTI requests may be seen from Figure 2.2. Figure

2.2 clearly shows the upward trend in receipt of RTI requests over the period

of time.
Figure:2.2
Number of RTI Requests Received during the Reporting Year
wise
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2.4.3 Percentage Rejection of RTlI Requests by Various Categories of PAs

Table 2.5 presents the data related to rejection of RTI requests by various

categories of PAs during the reporting year.

Table 2.5

Data Related to Rejection of RTI Requests by Various Categories of PAs
during Reporting Year (2020-21)

Number of  Number
RTI of RTI

Requests Requests

Received Rejected

Percentage of RTI
Requests Rejected
(%)

Category of PA

(a) (b) () (d) (e)=(d) X 100/(c)
1 Independent Ministry/Department 158524 6078 3.83
2 Department Under Ministry 256348 3219 1.26
3 | Attached Office 222375 2969 1.34
4 | Subordinate Office 366108 23175 6.33
5 | Corporation 26669 615 2.31
6 | Govt. Autonomous Body 209244 11894 5.68

7 ggﬁpgﬁg’iﬂ{ SAEED 23575 1203 5.1

8 | Others 70959 2237 3.15
Total 1333802 51390 3.85
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Table 2.6 presents the data related to receipt of RTI requests and rejections (In
terms of number of RTI requests received) by top 20 Ministries/ Departments/
Independent PAs during the reporting year.

Table 2.6

Data Related to Receipt of RTlI Requests and Rejections by the Top 20 (In Terms of
Number of RTI Requests Received) Ministries/Departments/Independent Public Authorities

No. of RTI No. of RTI

Ministry/Department/Independent PAs Requests Requests Perc(g/l:)tage
Received Rejected

(a) (b) (c) (@ | (e)=(d)X100/(c)
1 Ministry of Finance 170547 17252 10.12

2 | Ministry of Railways 123527 1798 1.46

3 | Ministry of Labour & Employment 118957 2646 2.22

4 | Ministry of Communications 102085 1639 1.61

5 | UT of Delhi 101647 2589 2.55

6 | Ministry of Human Resource Development 85535 861 1.01

7 I\P/Iér:]l;t(r));]:f Personnel, Public Grievances & 71955 1334 185

8 | Ministry of Defence 65122 3232 5.0

9 | Ministry of Corporate Affairs 63333 559 0.9

10 | Ministry of Health & Family Welfare 60423 438 0.72

11 | Ministry of Home Affairs 59286 8711 14.69

12 | Ministry of Housing & Urban Affairs 21157 203 0.96

13 | Ministry of Road Transport & Highways 18853 134 0.71

14 | Ministry of Petroleum & Natural Gas 17539 565 3.22

15 | Ministry of Civil Aviation 13682 208 1.52

16 | Ministry of Coal 13041 519 3.98

17 | UT of Chandigarh 12987 325 2.50

20



18 | Prime Minister's Office 11686 609 5.21

19 | Ministry of External Affairs 10811 583 5.39

20 | Ministry of Law & Justice 10773 491 4.56

2.4.4 Sections of RTI Act Invoked while Rejecting Information Sought in the RTI

Requests

Table 2.7 below gives the data related to various sections of the RTI Act which
were invoked while rejecting information sought in the RTI requests by various
PAs during the reporting year. Additionally, Figure 2.3 shows the comparison
of percentage contribution of various such sections in rejecting the information

sought for the reporting year as well as last year.

Table 2.7

Sections Invoked while Rejecting Information Sought in the RTI Requests

Number of Times Various
Sections were Invoked
while Rejecting
Information Sought in the
RTI Requests #

Percentage Contribution

Sections Over the Total (%)

8(1) 25367 47.38
9 229 0.43

11 534 1.00
24 10121 18.90
Others 17286 32.29

#Multiple Sections might have been Invoked in rejection of an RTI request.

21




Figure 2.3

Comparison of percentage contribution of various such sections in

rejecting the information sought for the last two years

For the Year 2019-20 For the Year 2020-21

1.15

m8(1) m9 m11 m24 mOthers

m8(1) m9 =11 m24 mOthers

2.5

2.6

Number of First Appeals under Section 19(1) of the RTI Act 2005 and
Disposal

During the reporting year, a total of 150036 first appeals were filed under
Section 19 (1) of the RTI Act out of which 92982 (i.e. 61.97%) were disposed

of by the designated Appellate Authorities.

Data Related to Conversion of RTI Requests into First Appeals and
Second Appeals/Complaints

For this purpose, top twenty Ministries/Departments/Independent PAs (in
terms of number of RTI requests received) have been selected. Table 2.8
gives the data related to conversion of RTI requests into first appeals and
second appeals/ complaints for these Ministries/ Departments/ Independent

PAs (in terms of number of RTI requests received).
22




Table 2.8
Number of RTI Requests, First Appeals and Second Appeals/Complaints
received in top 20 Ministries/Departments/Independent PAs
(In terms of Number of RTI requests received)

Percentage
of RTI Number of
requests Second
converted Appeals/
into First Complaints

Number Number
Sl. Ministry/Department/ of of First

No. Independent Public Authority Requests Appeals
Received Received

Appeals Received
(%)
1 | Ministry of Finance 170547 21390 12.54 3798
2 | Ministry of Railways 123527 10958 8.87 1372
3 | Ministry of Labour & Employment 118957 6897 5.80 472
4 [ Ministry of Communications 102085 8137 8.0 1255
5 | UT of Delhi 101647 9756 9.60 1554
6 Ministry of Human Resource 85535 18298 21 39 1268
Development
v Ministry of Personngl, Public 71955 7350 10.22 513
Grievances & Pensions
8 | Ministry of Defence 65122 14328 22.00 1190
9 | Ministry of Corporate Affairs 63333 4924 7.77 165
10 | Ministry of Health & Family Welfare 60423 3895 6.45 349
11 [ Ministry of Home Affairs 59286 8371 14.12 1142
12 | Ministry of Housing & Urban Affairs 21157 5679 26.84 482
13 I\H/I_lnlstry of Road Transport & 18853 1562 8.9 149
ighways

14 I(\allrsistry of Petroleum & Natural 17539 5095 13.09 385
15 | Ministry of Civil Aviation 13682 1093 7.99 85

16 [ Ministry of Coal 13041 1699 13.03 318
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17 | UT of Chandigarh 12987 762 5.87 114
18 | Prime Minister's Office 11686 2080 17.80 236
19 | Ministry of External Affairs 10811 1056 9.77 149
20 | Ministry of Law & Justice 10773 584 5.42 143

2.7 Data Related to CAPIOs, CPIOs and FAAs for Various PAs

Figure 2.4 represents the data related to the officials designated as CAPIOs,

CPIOs, FAAs, for various PAs during the last 5 years.

Figure 2.4
Data Related to CAPIOs, CPIOs and FAAs for Various PAs

70000

60000

50000

40000

30000

20000

10000

0

2016-17 2017-18 2018-19 2019-20 2020-21
m No. of PAs 2092 2079 2145 2193 2275
H No. CAPIOs 64711 55176 63869 60432 66278
" No. CPIOs 23561 23213 24048 21756 23012
H No. FAAs 9497 9314 9309 8923 9660

24




Details of Amount Collected by Various PAs
Figure 2.5 represents comparison of total amount collected by various PAs as

application fees, additional charges and penalty during last five years.

Figure 2.5
Total Amount Collected by PAs (in INR)
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Summary of Quarterly Returns
Table 2.9 represents the compilation of overall summary based on all the four
quarterly returns submitted by various PAs during the reporting year.
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Table 2.9
Overall Summary of Quarterly Returns

Sr. No. Name Grand Total
1 Total number of PAs 2275
2 Total number of PAs who have not submitted Annual 93
Returns
3 Total number of PAs who have submitted Annual Returns 2182
4 ?;;e:;)r:g gg;)r)lce of Requests Received under RTI (as on 348410
5 Number of RTI requests received during year 1333802
6 Total number of RTI requests (Rows 4+5) 1682212
7 Number of RTI requests transferred to other PAs 195403
8 Total Number of Appeals Received 150036
9 Total Number of Appeals Disposed 92982
10 Decisions where Applications for Information rejected 51390 (3.85%)
11 Numbe_r of cases where disci_pl_inary_ action taken against 16
any officer in respect of administration of RTI Act
12 ;I';:)I Amount Collected (fee + addl. charges + penalty) 7296660
13 Number of CAPIOs appointed by PAs 66278
14 Number of CPIOs appointed by PAs 23012
15 Number of AAs appointed by PAs 9660
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16 Total of (13+14+15) 98950
17 (a) 1024
18 (b) 73
19 (c) 44
20 (d) 4269
21 (e) 4033
Section 8(1)
22 (f) 303
No. of times
23 various Provisions | Relevant (9) 614
were invoked Sections of
24 while Rejecting RTI Act (h) 2140
Requests
25 (i) 381
26 )] 12486
27 9 229
28 11 534
Other
Sections
29 24 10121
30 (Others) 17286
Total ( From 17 to 30) 53537
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Chapter 3

Central Information Commission: Overview of Activities

This chapter presents an overview of activities undertaken by the Central
Information Commission (CIC) in disposal of Appeals and Complaints, utilization of
Non-Plan Budget as well as other important events during the reporting year.

3.1  Incumbents during Reporting Year

The details of Chief Information Commissioner and Information Commissioners in

position during the reporting year are as follows:

Term of Office

Chief Information Commissioner

From To
1 Shri Bimal Julka 06-03-2020 | 26-08-2020
2 Shri Yashvardhan Kumar Sinha 07-11-2020 -

Term of Office

Information Commissioner

From To
1 Shri Divya Prakash Sinha 25-02-16 25-09-20
2 Shri Yashvardhan Kumar Sinha 01-01-19 06-11-20
3 Smt.Vanaja N Sarna 01-01-19 -
4 Shri Neeraj Kumar Gupta 01-01-19 -
5 Shri Suresh Chandra 01-01-19 -
6 Dr. Amita Pandove 06-03-20 =
7 Shri Heeralal Samariya 07-11-20 -
8 Ms. Saroj Punhani 07-11-20 -
9 Shri Uday Mahurkar 07-11-20 -
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3.2

3.2.1

3.2.2

Disposal of Appeals/Complaints filed with the Central Information

Commission - Automatic Generation of Data

To facilitate reporting of pendency and disposal figures on real time basis, the
workflow system has been modified. This has resulted in automatic generation of
opening balances of pending cases. This includes figures on registration, disposal
and closing balance of cases at the end of a particular reference period. The
system now generates expandable hyperlink for details of the cases in all four
categories i.e. opening balance, registration, disposal and closing balance.
Particulars of file number, name of appellant/complainant, PA, date of registration,
date of hearing and the date of disposal are shown against each of the above
categories. The details mentioned above can also be now shown against each
Information Commissioner, unlike earlier manual arrangements which provided
details in respect of the CIC as a whole. The process has resulted in generating
the reporting figures on real time basis. The details can be seen under the

hyperlink at www.cic.gov.in.

Registration/Disposal
The database regarding registration/disposal of the cases during the reporting

year in the CIC is as follows:

Number of Second Appeals/Complaints Registered during reporting year 19183

Number of Second Appeals/Complaints disposed during reporting year 17017

Number of Second Appeals/Complaints pending for disposal as on 1%

April of reporting year 38116
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3.3

3.3.1

3.4

3.4.1

3.4.2

3.5

3.5.1

Imposition and Realization of Penalty by CIC during Reporting Year

During the reporting year, CIC imposed penalties amounting to ¥ 14,86,750/-
under Section 20(1) of the RTI Act, 2005. An amount of ¥ 11,14,225/- has been

received against the penalties imposed by the Commission.

Status of RTI Applications and First Appeals in the Commission

The RTI Cell of CIC received a total of 1905 RTI applications seeking various
information from the Central Public Information Officer during the reporting year.
Out of these, 183 RTI applications were closely related to the functioning of other
public authorities (PAs) and were transferred. CIC did not reject any RTI request
for information sought. The Commission received a total of 7,110/- Rupees as

offline RTI application fees and additional charges during the reporting year.

During the reporting year, 416 appeals were filed before the First Appellate
Authority of CIC u/s 19(1) of the Act which comprised around 21.83% of the total
RTI applications received. The First Appellate Authority of CIC disposed off 393

first appeals during the reporting year.

Initiatives by CIC

e-Court and Video Conferencing

The e-Court and video conferencing facility were established in the Commission in
the Year 2016. After appeal/complaint in e-book form reaches the Information
Commissioner(s), the case is scheduled for hearing through the software. When

the hearing is scheduled, the system generates SMS/e-mail alert to the applicant,
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3.5.2

besides generating physical notice of hearing. Subsequently, the system
generates SMS as well as e-mail alerts for the applicant at the stage of uploading
of decision on the CIC’s website. Decisions are also sent in the physical form to

the applicants and CPIOs.

CIC offers the facility of hearing through Video Conferencing in National
Informatics Centre (NIC) studio at almost all district headquarters in the country.
This enables applicants and concerned officer(s) of PAs from across the country
to attend the hearings at the NIC studio in a nearby district headquarters, instead

of coming to the Commission.

The aforesaid facilities have been maintained in the Commission and running

smoothly.

With setting up of own studio of CIC, the number and quality of Video Conferences
have improved. During the reporting year, 6441 Video Conference sessions were

conducted by CIC.

During the Covid Pandemic, particularly during the various stages of lockdown and

after a large number of hearings were held through Audio mode

Transparency Audit

Department of Personnel & Training issued guidelines vide OM No. 1/6/2011-IR
dated 07/11/2019 to all the PAs to get their proactive disclosure package audited
every year. In the year 2019-20, the Central Information Commission developed

software for facilitating such audit.

31



3.5.3

3.5.4

In the year 2020-21, 754 PAs have communicated their Audit Report of proactive

disclosure to Central Information Commission through software.

It is found that out of 754 PAs, 131 PAs got Grade A, 128 PAs got Grade B, 96
PAs got Grade C, 89 PAs got grade D and 310 PAs got Grade E. The Central
Information Commission has also given comments/recommendations through

software to concerned PAs on Audit Report.

Seminars / Webinars

CIC has been organizing seminars and conferences on subjects of interests from
the point of view of transparency. The faculty and students of MIT School of
Government, Pune visited the Commission on 11.03.2021 and interacted with
Chief Information Commissioner, Shri Y.K. Sinha. The Chief Information
Commissioner appraised them about salient features of RTI Act, its

implementation, its importance and its benefits in present scenario.

Internship Programme

CIC encourages law students to undergo an internship with the Commission
wherein they are attached with the Commission to learn and contribute to the
functioning of the Commission. The internship programme of the Commission has
been designed for minimum period of one month, during which interns are given a
research topic on which they prepare a detailed paper. During the reporting year,

03 law students underwent internship programme.
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Publicity of the RTI Act, 2005

The following activities are carried out for publicity of the RTI Act, 2005:
Holding of Annual Convention.
Publicity and Advertisement of themes and Issues related to the Conventions to

be done through audio-visual and print media.

Annual Convention of the Central Information Commission

The Commission has been organizing Annual Conventions since 2006, as a major
event. These Conventions not only provide an opportunity and a forum for
stakeholders to meet and discuss about critical issues related to transparency,
governance, information rights and other related issues but also contribute
significantly toward the broadening and deepening of the RTI regime. However,

Annual Convention could not be organized in 2020-21 due to COVID-19 pandemic.

During the last 3 years, an expenditure of rupees 45.01 lakhs was incurred against

an allocation of rupees 45.09 lakhs as per the details given below:-

Preparation of 2018-19 2019-20 2020-21 Total
Publicity (In lakhs (Inlakhs  (In lakhs of  (In lakhs of
Material of rupees) of rupees) rupees) rupees)

Allocation 22.09 23 NIL 45.09
Expenditure 22.09 22.92 NIL 45.01
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3.8 Oath of office of the Chief Information Commissioner and Information

Commissioner

The Hon'ble President of India administered the oath of office to Shri Yashvardhan
Kumar Sinha as Chief Information Commissioner in the Central Information

Commission in a ceremony held on November 7, 2020 at Rashtrapati Bhavan.

|

Oath taking ceremony of Shri Yashvardhan Kumar Sinha (Chief Information Commissioner)
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Oath taking ceremony of Shri Yashvardhan Kumar Sinha (Chief Information Commissioner)

Shri Heeralal Samariya, Ms. Saroj Punhani and Shri Uday Mahurkar were
administered the oath of office of the Information Commissioner, Central
Information Commission (CIC) by the Chief Information Commissioner, Shri

Yashvardhan Kumar Sinha on 07" November, 2020.
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Oath taking ceremony of Shri Uday Mahurkar (Information Commissioner)
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Current Chief Information Commissioner and Information Commissioners in CIC
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3.9

Allocation of Budget and Expenditure

3.9.1 Non-Plan (Revenue) - Establishment

Non — Plan Revenue (Figures in Lakhs of Rupees)

Head of Account

(2)

2019-20

Final
Allocation

Expenditure

2020-21

Final

Allocation EXpenditure

3)

4)

®)

(6)

1 | Salaries 615.00 612.09 593.00 590.86
2 | Wages 343.65 343.52 342.00 339.77
3 | Over Time Allowance 1.00 0.83 0.50 0.04
4 | Medical Treatment 35.80 34.89 25.00 22.69
5 | Domestic Travel Expenses 12.50 11.55 8.00 6.61
6 | Foreign Travel Expenses 0.00 0.00 0.00 0.00
7 | Office Expenses 599.00 585.55 612.00 545.02
8 |RR.&T 10.35 10.35 9.37 9.37
9 | Publication 11.70 2.93 7.00 0.29
10 | OAE 33.00 22.06 9.00 8.94
11 | Minor Works 265.00 264.34 379.00 375.74
12 | Prof. Services 295.00 293.31 275.00 273.50
13 | Information Technology 150.00 132.29 172.00 168.80
14 | SAP 30.00 29.54 15.00 11.18

2402.00

2343.25

2446.87

2352.81
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Acronym Definition

List of Abbreviations

AA Appellate Authorities
AppCoMS Appeal, Complaints Management and Locator System
CAPIOs Central Assistant Public Information Officers
CcIC Central Information Commission
CPIO Central Public Information Officer
CPIOs Central Public Information Officers
Cr Crore
DoPT Department of Personnel and Training
FAA First Appellate Authority
FAAs First Appellate Authorities
GOl Government of India
IC Information Commissioner
INR Indian Rupee
IT Information Technology
NBCC National Building Construction Corporation
NIC National Informatics Centre
NICSI National Informatics Centre Services Incorporated
No. Number
OAE Other Administrative Expenses
PA Public Authority
PAs Public Authorities
RR.&T Rent, Rate and Taxes
RTI Right to Information
Sl. No. Serial Number
u/s Under Section
uT Union Territory
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Annexure - 1
Ministry wise and Public Authority-wise Abstract of online Annual Returns

Sr. No. Name Grand Total
1 Total number of Public Authorities 2275
2 Total number of Public Authorities who have not submitted Annual Returns 93
3 Total number of Public Authorities who have submitted Annual Returns 2182
4 Opening balance of Requests Received under RTI (as on 1st April 2020) 348410
5 Number of RTI requests received during year 1333802
6 Total number of RTI requests (Rows 4+5) 1682212
7 Number of RTI requests transferred to other Public Authorities 195403
8 Total Number of Appeals Received 150036
9 Total Number of Appeals Disposed 92982
10 Decisions where Applications for Information rejected 51390 (3.85%)
11 Number of cases where disciplinary action taken against any officer in 16

respect of administration of RTI Act
12 Total Amount Collected (fee + addl. charges + penalty) (Rs.) 7296660
13 Number of CAPIOs appointed by Public Authorities 66278
14 Number of CPIOs appointed by Public Authorities 23012
15 Number of AAs appointed by Public Authorities 9660
16 Total of (13+14+15) 98950
17 (a) 1024
18 (b) 73
19 (c) 44
20 (d) 4269
21 Section (e) 4033
22 8(1) (f) 303
14
2z No. of times various Provisions were Szztl;v:::)f (@) 6
24 i i iacti h) 2140
invoked while Rejecting Requests RTI Act 2005 (.
25 (i) 381
26 ) 12486
27 9 229
11 4
28 Other >3
30 (Others) 17286
Total ( From 17 to 30) 53537
Note :- The above data has been compiled based on the Quarterly reports submitted by Public

Authorities on AppComs Software which is completed after the end of the financial year.
In case any public authority does not enter the data the same will not be reflected in our
Software/Annual Report.
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Sr. No g H z s z
T ® 2 1] 2
s @8 £ ] £
§ E = ",3 =
= Q 2
5 S 5
£ ] 8
= g
o
w
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 70 70 9 9
2 No.Of Requests Received 2772 2772 1972 1972
3 Total No.Of Requests (Column 1+2) 2842 2842 1981 1981
4 No. Of Cases Transfered To Other PAs U/S 6(3) 762 762 1193 1193
5 Total No.Of Appeals Received 108 108 169 169
6 Total No.Of Appeals Disposed 8 8 54 54
7 Decisions Where Applications For Information Rejected 0 0 429 (22%) 429 (22%)
8 Number Of Cases Where Disciplinary Action Taken Against Any 0 0 0 0
Officer In Respect Of Administration Of RTI Act
9 Fee(Application) Collected (Rs.) © 7490 7490 4500 4500
°
£ o
10 Addl.Charges Collected (Rs.) ‘s 27144 27144 ® 518 518 §
5 K 3
11 |Penalty Collected (Rs.) ] 0 0 g 0 0 S
= <
E & =
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) g 34634 34634 > 5018 5018 ;
o £ £
Qo 7]
13 |No. CAPIO's Appointed (A) § 1 1 S 0 0 €
° =
o
14 No. CPIO's Appointed (B) % 32 32 15 15
15 No. FAA's Appointed (C) 2 2 13 13
16 Total (A+B+C) 35 35 28 28
17 a 0 0 0 0
18 b 0 0 0 0
19 c 0 0 0 0
20 d 0 0 0 0
=)
21 @© e 0 0 0 0
c
o
22 8 f 0 0 0 0
»
23 g 0 0 0 0
* *%
24 h 0 0 5 5
25 i 0 0 22 22
26 i 0 0 1 1
27 9 0 0 0 0
1%}
c
=]
28 5 1 0 0 0 0
]
(7]
29 o 24 0 0 13 13
£
o
30 other 0 0 18 18
Total (17 to 30) 0 0 59 59
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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Ministry/Department/Organisation

3.1

.1

3.1

3.1.2

3.1.3

3.1.4

3.1.5

3.1.6

3.1.7

3.1.8

H
5 = g | £
= = €
= ) D = L 0
3 3 & £ 2 - 3 8
& 2 d 3 2 g o &
3 < 2 ° 3 2 s °
b ? £ £ £ < 5 g
Sr. No b 2 ® 5 ) S =a S
H £o |Se| = g | 85 |Z¢
E oz 25 | z5| 3 § | 53 | g5
3 L} o= TE ] ° <5 )
2 -1 =7} Sa 5 2 = 8 < °
o - £ £ <3 £ @ S o = 3>
< 5 [ et 17} a c & c &
s 4 = 8 £ 5 S 2
£ ad E £ s g 8 s
2 S © ] H 8 £ ]
E ] v w 3 o £ 8
H s s |8 | S s | &
-3 5 = = o =]
3 £ H 3
= o o
<
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 164 17 0 0 0 13 16 0
2 No.Of Requests Received 0 148 42 13 16 91 159 10
3 Total No.Of Requests (Column 1+2) 164 165 42 13 16 104 175 10
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 7 1 0 5 0 0 3
5 Total No.Of Appeals Received 38 9 5 0 0 5 0 0
6 Total No.Of Appeals Disposed 38 5 5 0 0 5 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 4 (25%) 0 0 0
8 Number Of Cases Where Disciplinary Action Taken Against Any 0 0 0 0 0 0 0 0
Officer In Respect Of Administration Of RTI Act 5
®
9 Fee(Application) Collected (Rs.) Eg 2950 1370 390 0 140 320 0 0
o
o
10 Addl.Charges Collected (Rs.) o 29735 0 96 0 0 338 0 0
£
o
11 |Penalty Collected (Rs.) 5 0 0 0 0 0 0 0 0
3
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) '% 32685 1370 486 0 140 658 0 0
<
13 No. CAPIO's Appointed (A) E 0 0 0 1 0 7 0 0
c
o
14 No. CPIO's Appointed (B) E. 67 1 1 1 0 1 0 0
©
Qo
15 |No. FAA's Appointed (C) A 42 1 1 1 0 1 0 0
16 Total (A+B+C) 109 2 2 3 0 9 0 0
17 a 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0
=)
21 @© e 0 0 4 0 0 0 0 0
s
22 8 f 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0
26 i 0 0 13 0 0 0 0 0
27 * 9 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 17 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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10 Addl.Charges Collected (Rs.) 78 0 1080 0 0 0 3090 0 0 540 0 0 332 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 528 930 | 1370 190 70 20 3630 1] 0 590 50 0 502 0
13 |No. CAPIO's Appointed (A) 1 1 1 0 1 0 0 0 0 0 0 1 0 0
14 |No. CPIO's Appointed (B) 10 1 27 0 1 1 17 0 1 1 1 1 1 0
15  |No. FAA's Appointed (C) 10 1 1 0 0 1 6 0 1 0 1 0 1 0
16 Total (A+B+C) 21 3 29 0 2 2 23 0 2 1 2 2 2 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 1 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 2 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 2 2 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 3 0 0 0 0 0 10 0 0 0 0 0 0 0
Total (17 to 30) 3 0 0 0 0 5 12 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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H g 3 8 13|88 3
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 641 50 55 0 2 4 0 0 1 1 0 0 1
2 No.Of Requests Received 1987 1394 250 17 83 20 10 27 10 38 27 6 22
3 Total No.Of Requests (Column 1+2) 2628 1444 305 17 85 24 10 27 11 39 27 6 23
4 No. Of Cases Transfered To Other PAs U/S 6(3) 172 131 191 2 1 0 0 1 0 0 0 4 0
5 Total No.Of Appeals Received 164 137 0 0 19 0 2 0 0 1 6 0 1
6 Total No.Of Appeals Disposed 136 116 0 0 19 0 2 0 0 1 6 0 1
7 Decisions Where Applications For Information Rejected 81 (4%) 24 (2%) (2 (1%)| © 0 |5(25%)| O 0 0 0 (1(4%)] 0 |[3(14%)
c
Number Of Cases Where Disciplinary Action Taken Against Any 2
8 |officer In Respect Of Administration Of RTI Act 0 8 0 o oo 0 ol ojojojpogpo 0
°
9  |Fee(Application) Collected (Rs.) 9600 g 370 0o [110]|150| 50 |[150| 50 0 | 430 | 360 | 10 170
=
10 Addl.Charges Collected (Rs.) 35511 E 854 0 0 0 0 0 0 0 0 382 0 0
o
0
11 Penalty Collected (Rs.) 0 & 0 0 0 0 0 0 0 0 0 0 0 0
©
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 45111 % 1224 0 110 | 150 50 150 50 0 430 | 742 10 170
o
13 |No. CAPIO's Appointed (A) 40 E» 0 0 ] 9 0 0 2 0 0 0 0 0
k]
14 No. CPIO's Appointed (B) 168 4 42 0 1 1 18 2 1 1 6 2 12 1
[
E
15 No. FAA's Appointed (C) 81 Ti 32 0 0 1 0 1 1 1 0 0 1 1
o
lII
16 Total (A+B+C) 289 8 74 0 1 1 18 3 4 2 6 2 13 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 1 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 7 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 8 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 9 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 18 13 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0
c
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28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 24 7 0 0 14 0 0 0 0 0 1 0 0
Total (17 to 30) 50 37 0 0 14 0 0 0 0 0 1 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 13 0 0 41 0 0 2 12 10 8 46 0
2 No.Of Requests Received 8 13 14 6 13 3 3 19 21 28 3 4 12 29
3 Total No.Of Requests (Column 1+2) 8 13 27 6 13 44 3 19 23 40 13 12 58 29
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 0 2 1 0 3 0 1 2 0 5 1 0 0 7
6 Total No.Of Appeals Disposed 0 2 1 0 3 0 1 2 0 4 0 0 0 1
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 |2(10%)[1 (4%)| O 0 |3(25%)|4 (14%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo oo oo oo 0 S 0 0
9  |Fee(Application) Collected (Rs.) 60 0o [130] o 60 | 60 o | 110 | 40 40 | 30 | 20 60 300
10 Addl.Charges Collected (Rs.) 72 0 448 0 0 0 0 0 0 0 0 0 0 134
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 132 0 578 0 60 60 0 110 40 40 30 20 60 434
13 |No. CAPIO's Appointed (A) 1 1 0 0 0 0 0 0 4 0 0 0 0 4
14 No. CPIO's Appointed (B) 24 1 1 0 16 0 0 1 1 8 0 22 1 1
15 No. FAA's Appointed (C) 2 1 1 0 1 0 0 1 1 2 0 2 1 1
16 Total (A+B+C) 27 3 2 0 17 0 0 2 6 10 0 24 2 6
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 8 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 1 0 0 2 0 1 0 0 0 3
27 ” 9 0 0 0 0 0 0 0 0 0 0 1 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 2 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 8 0 0 0 0 0 0 3 0 0 0 0 0 0
Total (17 to 30) 8 0 0 0 1 0 0 15 0 1 1 0 0 3
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 0 0 32 2 3 0 0 5 0 0 0 0 4 0
2 No.Of Requests Received 13 8 2 8 11 4 9 10 9 3 4 9 10 2 13 6
3 Total No.Of Requests (Column 1+2) 13 8 2 8 43 6 12 10 9 8 4 9 10 2 17 6
4 No. Of Cases Transfered To Other PAs U/S 6(3) 1 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0
5 Total No.Of Appeals Received 0 0 0 0 1 0 0 1 0 11 0 1 0 0 0 1
6 Total No.Of Appeals Disposed 0 0 0 0 1 0 0 1 0 0 0 1 0 0 0 1
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act R L R e e e T L L e O I I e
9 Fee(Application) Collected (Rs.) 120 80 10 70 70 0 0 30 20 140 | 0 70 60 0 70 40
10 Addl.Charges Collected (Rs.) 222 0 0 0 0 0 0 0 0 0 0 0 0 0 40 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 342 80 10 70 70 0 0 30 20 140 | 0 70 60 0 110 | 40
13 No. CAPIO's Appointed (A) 0 4 1 1 0 1 0 0 1 0 0 0 0 1 0 0
14 No. CPIO's Appointed (B) 0 4 1 1 1 1 1 1 1 0 0 1 0 1 1 3
15 No. FAA's Appointed (C) 0 1 1 1 1 1 0 0 1 0 0 1 0 1 0 1
16 Total (A+B+C) 0 9 3 3 2 3 1 1 3 0 0 2 0 3 1 4
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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| |5z || =2 | | 8|52 (& | £l |5
S S 5 | < S| % |z |2 €] s g |B c |£ 5
= 2 2 |e =| o |g |¢e |12 (3 |- 3 |2 £
£ a = o | - |£ £
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 3 19 3 1 0 4 1 70 3 3 22 4 2
2 No.Of Requests Received 14 6 2 23 9 10 4 9 1 103 | 23 43 47 3 11
3 Total No.Of Requests (Column 1+2) 14 6 5 42 12 1 4 13 12 173 26 46 69 7 13
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 1 49 12 0 0 0 0
5 Total No.Of Appeals Received 2 0 1 1 0 0 0 0 0 18 3 18 0 0 0
6 Total No.Of Appeals Disposed 2 0 1 0 0 0 0 0 0 18 3 18 0 0 0
7 Decisions Where Applications For Information Rejected 0 |2(33%)| 0 |2(9%)| O 0 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act R o o jop oo o000 f 0 0 00
9 Fee(Application) Collected (Rs.) 90 60 0 150 10 70 0 30 90 220 30 430 330 30 30
10 Addl.Charges Collected (Rs.) 0 0 0 200 0 0 0 0 16 104 25 224 | 5000 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 90 60 1] 350 10 70 0 30 106 | 324 55 654 | 5330 30 30
13 |No. CAPIO's Appointed (A) 0 0 0 1 0 0 1 1 0 0 0 0 0 0 0
14 No. CPIO's Appointed (B) 4 0 0 0 1 1 1 1 0 76 1 11 0 1 0
15 No. FAA's Appointed (C) 2 0 0 0 1 1 1 1 0 8 0 1 0 1 0
16 Total (A+B+C) 6 0 0 1 2 2 3 3 0 84 1 12 0 2 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 17 2 3 0 30 0 0 1 0 1 3 0 0
2 No.Of Requests Received 0 15 14 18 9 223 9 4 3 7 5 10 13 6
3 Total No.Of Requests (Column 1+2) 0 32 16 21 9 253 9 4 4 7 6 13 13 6
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 1 0 0 0 7 0 0 0 0 0 0 0 4
5 Total No.Of Appeals Received 0 0 0 5 3 64 1 0 0 0 0 1 0 0
6 Total No.Of Appeals Disposed 0 0 0 0 3 63 1 0 0 0 0 1 0 0
7 Decisions Where Applications For Information Rejected 0 |2(13%) O 0 0 |23 (10%)|1 (11%)| O 0 0 0 0 0 |1 (17%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act ol o yojpogo 0 0 R R R R L 0
9  |Fee(Application) Collected (Rs.) 0 94 | 60| 180 | 80 1690 80 0 0 20 | 10 | 80 | 130 | 10
10 Addl.Charges Collected (Rs.) 0 2366 0 0 0 332 0 0 0 0 0 0 156 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 2460 | 60 | 180 80 2022 80 0 0 20 10 80 286 10
13 |No. CAPIO's Appointed (A) 0 0 1 1 0 0 1 0 0 1 2 0 6 1
14 No. CPIO's Appointed (B) 0 2 1 2 0 11 3 0 1 1 1 1 3 1
15 No. FAA's Appointed (C) 0 0 1 1 0 9 1 0 1 0 1 1 1 1
16 Total (A+B+C) 0 2 3 4 0 20 5 0 2 2 4 2 10 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘2 e 0 1 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 1 0 0 0 24 0 0 0 0 0 0 0 0
Total (17 to 30) 0 2 0 0 0 24 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 2 26 0 0 0 0 8 10 1 0 0 1 12
2 No.Of Requests Received 0 87 1 5 2 18 16 5 2 5 8 3 11 28
3 Total No.Of Requests (Column 1+2) 2 113 1 5 2 18 24 15 3 5 8 3 12 40
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 1 0 0 0 4 0 0 0 0 0 3 0 0
5 Total No.Of Appeals Received 0 13 0 0 0 0 5 0 0 0 0 0 0 0
6 Total No.Of Appeals Disposed 0 13 0 0 0 0 5 0 0 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 0 |4(55%)| O 0 0 0 0 0 0 |1(20%)| O 0 (9%)| 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0] 0 S N 0 S N 0 oo jogpo
9  |Fee(Application) Collected (Rs.) 60 [ 1000 | 10 | 50 | 20 180 40 0 0 30 20 0 0 110
10 Addl.Charges Collected (Rs.) 0 3158 0 0 0 0 0 0 0 0 0 0 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 60 4158 10 50 20 180 40 0 1] 30 20 0 0 110
13 No. CAPIO's Appointed (A) 0 0 0 1 0 1 1 0 0 1 0 1 0 1
14 No. CPIO's Appointed (B) 1 0 1 1 1 2 2 0 0 1 1 1 0 1
15 |No. FAA's Appointed (C) 0 0 1 1 1 1 1 0 0 1 1 1 0 1
16 Total (A+B+C) 1 0 2 3 2 4 4 0 0 3 2 3 0 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
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28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 4 0 0 0 0 0 0 0 1 0 0 0 0
Total (17 to 30) 0 4 0 0 0 0 0 0 0 1 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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o N
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 3 0 2 124 1 0 0 0 0 1 1 35 0 1
2 No.Of Requests Received 3 1 9 1 12 11 1 1 1 2 3 13 2 48 | 14 | 16
3 Total No.Of Requests (Column 1+2) 3 4 9 3 136 12 1 1 1 2 3 14 3 83 14 | 17
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 0 0 0 0 0 38 7 0
5 Total No.Of Appeals Received 0 0 6 0 0 3 1 0 0 0 0 3 0 1 0 0
6 Total No.Of Appeals Disposed 0 0 5 0 0 3 1 0 0 0 0 3 0 0 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 0 [2(15%)| O 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act L O I O O I I I I I B ol ojogo
9  |Fee(Application) Collected (Rs.) 30| 0 84 | 10 0 100 | 0 | 10 | 0| 20 | o | 130 | 20 o |70 0
10 Addl.Charges Collected (Rs.) 0 0 310 0 0 1194 | 0 0 0 0 0 258 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 30 0 394 ( 10 0 1294 0 10 1] 20 0 388 20 0 70 0
13 |No. CAPIO's Appointed (A) 0 0 3 0 1 1 0 0 0 0 0 3 0 1 oo
14 No. CPIO's Appointed (B) 1 1 1 0 1 1 1 1 0 0 0 1 1 1 3 0
15 No. FAA's Appointed (C) 1 1 1 0 1 0 1 0 0 0 0 1 0 1 1 0
16 Total (A+B+C) 2 2 5 0 3 2 2 1 0 0 0 5 1 3 4 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 2 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 0 2 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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] [=4 Q
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 23 28 0 0 0 0 0 9 37 0 810
2 No.Of Requests Received 7 13 39 6 34 0 11 0 2 21 127 164 8 3626
3 Total No.Of Requests (Column 1+2) 30 14 39 | 34 34 0 11 0 2 30 164 164 8 4436
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 5 1 0 5 0 0 0 0 0 1 7 0 478
5 Total No.Of Appeals Received 0 0 0 0 2 0 2 0 0 11 44 42 1 454
6 Total No.Of Appeals Disposed 0 0 0 0 2 0 2 0 0 0 8 41 0 356
7 Decisions Where Applications For Information Rejected 0 [1(8%) O 0 0 0 0 0 0 (10(48%)| O 9 (5%) |1 (13%)| 105 (3%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act R I L L I I I I 0 0 0 0 °
9  |Fee(Application) Collected (Rs.) 0| 100 | 40 [ 20| o 0 80 0 0 110 | 1270 | 1030 0 12188
10 Addl.Charges Collected (Rs.) 0 0 204 ( 0O 0 0 0 0 0 0 0 186 0 15885
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 100 | 244 | 20 0 (1] 80 0 0 110 1270 | 1216 0 28073
13 |No. CAPIO's Appointed (A) 0 0 oo 0 0 1 1 1 0 29 2 0 95
14 No. CPIO's Appointed (B) 0 1 1 1 1 0 1 1 0 1 29 0 1 366
15 No. FAA's Appointed (C) 0 1 1 1 0 0 1 1 0 1 0 1 1 118
16 Total (A+B+C) 0 2 2 2 1 0 3 3 1 2 58 3 2 579
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 4 0 5
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 3 0 3
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 1 0 17
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 2 1 12
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 7 0 13 1 4
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 1
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 2 0 0 0 4
]
]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 1 0 0 0 0 0 0 0 3 0 0 0 69
Total (17 to 30) 0 1 0 0 0 0 0 0 0 12 0 23 2 152
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 12 1 59 19 | 119 | 101 0 0 2 0 7 0 0 0 3
2 No.Of Requests Received 1287 8 14 23 | 50 14 10 7 3 3 7 5 3 3 6
3 Total No.Of Requests (Column 1+2) 1299 9 73 42 | 169 | 115 10 7 5 3 14| 5 3 3 9
4 No. Of Cases Transfered To Other PAs U/S 6(3) 333 0 0 0 33 1 0 0 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 142 0 0 0 0 0 0 0 0 0 0 0 0 0 0
6 Total No.Of Appeals Disposed 138 0 0 0 0 0 0 0 0 0 0 0 0 0 0
0
7 Decisions Where Applications For Information Rejected L [14(1%)[ 0 [3(21%)| O 0 0 [1(10%)| O 0 0 0 0 0 0 0
[
=
Number Of Cases Where Disciplinary Action Taken Against Any ]
8 |officer In Respect Of Administration Of RTI Act oo e joejoejoepojoejojojopogogogo
c
9  |Fee(Application) Collected (Rs.) o | 5950 | o 60 o o 0 4 |70l 0| o] ofofo]o]f10
c
=
10 Addl.Charges Collected (Rs.) ‘s 904 0 0 0 0 0 0 0 0 0 0 0 0 0 | 30
a
1 Penalty Collected (Rs.) g 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
©
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) @ 6854 0 60 0 0 0 40 70 0 0 0 0 0 0 40
I
13 No. CAPIO's Appointed (A) E 0 0 0 0 1 0 0 1 0 0 0 1 1 0 0
€
14 No. CPIO's Appointed (B) f_ 25 0 1 1 1 0 0 1 1 0 0 1 1 1 1
©
15 No. FAA's Appointed (C) § 24 0 1 0 0 0 0 1 1 0 0 1 1 0 0
16 Total (A+B+C) § 49 0 2 1 2 0 0 3 2 0 0 3 3 1 1
a
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 15 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 15 0 0 0 0 0 0 ofofojojojo|o0f0O
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 4 0 (17 0 0 0 3 0 0 0 0 0 0 0
2 No.Of Requests Received 1 0 0 7 0 12 2 8 21 20 19 9 6 (23|32 3
3 Total No.Of Requests (Column 1+2) 1 4 0 24 0 12 2 11 22 20 19 9 6 23 |32 3
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 0 0 0 0 0 0 0 0 0 5 0 0 0 0 2 0
6 Total No.Of Appeals Disposed 0 0 0 0 0 0 0 0 0 5 0 0 0 0 2 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 [2(10%)|3 (16%)| O 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act Ojojopop oo 0o f 40l 0 o |ojojpojogo
9 Fee(Application) Collected (Rs.) 0 0 0 20 20 40 0 70 110 0 0 0 0 0 40| 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 356 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 0 20 20 40 0 70 | 466 0 0 0 0 0 40 0
13 |No. CAPIO's Appointed (A) oo 1o 0 1 0 0 0 1 0 1o o 1] 1
14 No. CPIO's Appointed (B) 0 0 1 1 1 1 0 0 0 1 0 1 0 0 1 1
15  |No. FAA's Appointed (C) oo 1] 1 0 0 0 0 0 1 0 1|lof|of|1]o
16 Total (A+B+C) 0 0 3 2 1 2 0 0 0 3 0 3 0 0 3 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 2 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 0 8 2 0 1 0 21 0 0 0 1 0 4 0 9
2 No.Of Requests Received 0 34 0 1 3 15 0 4 17 31 0 0 3 114 | 11 | 14| 135
3 Total No.Of Requests (Column 1+2) 0 34 0 9 5 15 1 4 38 31 0 0 4 114 | 15 | 14 | 144
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 3 0 0 0 0 7 0 0 0
5 Total No.Of Appeals Received 0 10 0 0 0 4 0 0 4 0 0 0 0 1 0 5 8
6 Total No.Of Appeals Disposed 0 0 0 0 0 0 0 0 4 0 0 0 0 1 0 5 8
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 |1 (1%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act R e T T e O T I I O B e O I B B
9  |Fee(Application) Collected (Rs.) 0 [23| 0| 0| o |100] 0|39 |8 | 0| 03] 40| 0] 0] 182
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 50 0 0 | 220 86 0 0 20 | 1190 | O 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 (230| O 0 0 (150 | O 30 | 310 (166 | O 0 50 | 1590 0 0 182
13 |No. CAPIO's Appointed (A) 0 1 oflofo 1 olof o oo o] 1 0 oo 0
14 No. CPIO's Appointed (B) 0 7 0 1 0 1 0 0 1 1 1 0 1 1 1 1 1
15 No. FAA's Appointed (C) 0 1 0 0 0 1 0 0 1 1 1 0 1 1 0 0 1
16 Total (A+B+C) 0 9 0 1 0 3 0 0 2 2 2 0 3 2 1 1 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 o|o0ofo 0 oo 0 0 ofo0|oO 0 0| o0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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.g- 2 E £ E .‘..o' E c .5 :En = 3
c b = 1) = a < Q
Sr. No g g 2 = 2 : 5 g o E 3
H £ £ 8 H 2|0 E |28 3
g 3 g 8 S | g|s5|S8|83| 8
e aQ [ £ @ 00 |as| £
5 3 218 s |52|§
@ 8 5 S = of| £
£ w s g = 30| 32
= [ = @ P | @ EF | 2
z § |2 |5 |2 |2 |
b7 E| £ | g |8 |2
£ 5| T |35 |8 |E
= 2 £ |E c
a 2 |O 3
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 394 1845 3 3 0 0 0 65 2
2 No.Of Requests Received 1988 7601 297 297 216 18 8 17 114 | 68
3 Total No.Of Requests (Column 1+2) 2382 9446 300 300 219 18 8 17 179 70
4 No. Of Cases Transfered To Other PAs U/S 6(3) 377 1027 86 86 96 4 0 0 0 0
5 Total No.Of Appeals Received 181 799 20 20 1 4 0 1 11 3
6 Total No.Of Appeals Disposed 163 655 18 18 0 4 0 1 10 3
7 Decisions Where Applications For Information Rejected 24 (1%) | 210 (3%) 43 (14%)| 43 (14%) 0 (1(6%) O 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any »
8 Officer In Respect Of Administration Of RTI Act 4 4 4 0 0 E 0 0 0 0 0 0
s o | E
9 Fee(Application) Collected (Rs.) 7572 29360 § 1950 1950 4 2 870 | 120 2 850 | 1040 | 130
T = o
£ £ g
10 Addl.Charges Collected (Rs.) 2856 54252 2 20 20 L E 0 0 0 0 64 0
£ - -
11 |Penalty Collected (Rs.) 0 0 § 0 0 2| @ 0 0 0 0 0 0
8 g | 8
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 10428 83612 % 1970 1970 E g 870 | 120 2 850 | 1104 | 130
o [} <
o - | ©
13 No. CAPIO's Appointed (A) 13 148 w 0 0 ; 5 1 1 1 0 0 5
° =
- c
14 No. CPIO's Appointed (B) 59 593 % 19 19 :E g 15 1 1 0 0 5
£ = | 5
15  |No. FAA's Appointed (C) 42 241 = 10 10 g,- 8 1 1 0 0 1
16 Total (A+B+C) 114 982 29 29 24 3 3 0 0 1
17 a 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 0 1 0 0 0 0 0 0 7 0
=)
21 ‘: e 0 12 0 0 0 0 0 0 2 0
=]
22 E f 1 4 0 0 0 0 0 0 0 0
»
23 0] 0 17 0 0 0 0 0 0 2 0
* *%
24 h 0 12 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0
26 j 0 59 0 0 0 1 0 0 15 0
27 ” 9 0 1 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 4 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0
S
30 other 16 109 43 43 0 0 0 0 55 0
Total (17 to 30) 17 219 43 43 0 1 0 0 81 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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a E @ = S |2F|o5| < |£C| = ° < = &=
9 £| © 5 2 |g=|ta| EL |88 § | 3 | @ | § |o%
g < 2 |5 87|25 (gL 2| & %] & |2
H Z g 8|5 | |9 |2 |§ |2 |E| & |39
£ 8 K 5 & |= ° 3 2|l 2 |3| 5 |3
2 K] o |e s s (5] 3 Py s s |2
T -4 5 s =1 o 5 S - = P
N a =3 8 > 2 > [
£ |8 |8 £ ] o | € =
Tt | £ £ £ < a = £
e | [ & S [ &
7] (e o«
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 70 17 0 0 0 25 0 26 7 455 20 0
2 No.Of Requests Received 13 454 447 55 14 28 112 14 295 57 392 9 29
3 Total No.Of Requests (Column 1+2) 13 524 464 55 14 28 137 14 321 64 847 29 29
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 100 7 4 4 0 0 2 81 4 0 0 0
5 Total No.Of Appeals Received 0 20 49 1 0 0 13 1 23 8 0 0 1
6 Total No.Of Appeals Disposed 0 18 37 1 0 0 13 1 18 4 0 0 1
7 Decisions Where Applications For Information Rejected 0 | 1(0%) 63 (14%)|3 (5%)| O 0 [11(10%)] 0 [4(1%)|5(9%)] 0 [1(11%) O
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act o] 0 0 o]l oqe 0 oo p oo 0 0
9 Fee(Application) Collected (Rs.) 0 3012 1004 290 0 290 530 120 | 160 360 0 40 0
(4
10 Addl.Charges Collected (Rs.) 0 64 2 3996 0 0 0 342 0 700 0 0 0 0
11 Penalty Collected (Rs.) 0 0 & 0 0 0 0 0 0 0 0 0 0 0
S
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 3076 g 5000 290 0 290 872 120 | 860 360 0 40 0
13
13 No. CAPIO's Appointed (A) 0 8 § 9 0 0 0 1 3 1 3 0 4 2
d)
a
14 No. CPIO's Appointed (B) 0 22 9 1 0 1 1 1 21 1 2 1 2
15 |No. FAA's Appointed (C) 0 11 9 5 0 1 1 1 15 1 1 1 2
16 Total (A+B+C) 0 M 27 6 0 2 3 5 37 5 3 6 6
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 1 0 0 0 0 0 0
20 d 0 7 3 0 0 0 0 0 0 2 0 0 0
=)
21 f e 0 2 2 0 0 0 0 0 0 4 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 2 0 0 0 0 1 0 0 0 0 0 0
* *%
24 h 0 0 1 0 0 0 4 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 16 43 2 0 0 5 0 0 2 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 1 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 55 26 0 0 0 0 0 0 0 0 1 0
Total (17 to 30) 0 82 75 3 0 0 1 0 0 8 0 1 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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a 2 = £ 0| |l £ | £ | < [C] 2 -
= [=] .~ oo N o o < - [+ 5 L] "] -
< Slen|E W | 5 || §|HF|W| 8 |2| 2 |
= € oc | W [ w o o a 8 < ° w
7] S [ S 0 7] [ s S 2
€ e |eg"| 3 = o | & S |3 |2 £ 2 ] a
< E|z |2 2|22 |°% 5 |[E| 2|2
s |5 ] £ £ 15| <
2 c c e o ©
o |z S e |5 | 3
g 2 S| 2| %
X} - k] 2 £
= z oQ Gl
3 X
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 550 72 4 0 0 0 0 0 0 1 13 1 0
2 No.Of Requests Received 1452 420 52 48 15 71 | 23| 14 | 44 | 10 | 113 9 39 46
3 Total No.Of Requests (Column 1+2) 2002 492 56 48 15 7 23 14 44 | 11 | 126 | 12 40 46
4 No. Of Cases Transfered To Other PAs U/S 6(3) 102 218 0 0 0 7 0 0 0 0 16 0 1 0
5 Total No.Of Appeals Received 96 45 13 16 0 12 6 3 5 3 15 0 0 0
6 Total No.Of Appeals Disposed 75 11 3 16 0 2 6 3 5 3 14 0 0 0
7 Decisions Where Applications For Information Rejected 87 (6%) 1(0%)|4 (8%)| O 0 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act ° 0 0 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 2794 % 600 130 | 460 [ 100 | 480 | O | 120 | 430 | 90 80 10 0 440
o
10 Addl.Charges Collected (Rs.) 5038 § 0 0 0 0 74 0 0 0 0 0 0 0 0
©
11 |Penalty Collected (Rs.) 0 § 0 0 0 0 0 0 0 0 0 0 0 0 0
F9
o
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 7832 S 600 130 | 460 | 100 | 554 | 0 | 120 | 430 | 90 80 10 0 440
=
13 |No. CAPIO's Appointed (A) 23 g 0 0 0 0 3|0 o0 0| o0 1 1 0 0
s
14 No. CPIO's Appointed (B) 40 §' 13 1 1 0 3 1 1 0 0 1 1 0 1
15 No. FAA's Appointed (C) 37 1 1 2 0 1 1 1 0 0 1 1 0 1
16 Total (A+B+C) 100 24 2 3 0 7 2 2 0 0 3 3 0 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 1 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 5 0 0 0 0 0 0 2 0 0 0 0 4 0
=)
21 ‘: e 6 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 2 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 1 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 5 0 1 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 52 0 0 0 0 0 9 3 0 0 0 0 15 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 1 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 27 1 1 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 98 1 4 0 0 0 9 5 0 0 0 0 19 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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> < < L 2 3 2 & s S (3}
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g 5 2
>
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 94 714 119 19 0 0 111 12 85 224 2
2 No.Of Requests Received 904 2810 7643 2187 56 78 81 1690 29 57 1830 31
3 Total No.Of Requests (Column 1+2) 998 3524 7762 2206 56 78 81 1801 M 142 | 2054 33
4 No. Of Cases Transfered To Other PAs U/S 6(3) 242 444 653 227 35 0 32 151 1 1 289 2
5 Total No.Of Appeals Received 118 234 582 260 1 5 4 206 1 5 29 0
6 Total No.Of Appeals Disposed 63 156 570 241 1 5 4 169 0 4 13 0
7 Decisions Where Applications For Information Rejected 5(1%) | 93 (3%) 124 (2%)| 54 (2%)| O (8%)| 0 |1(0%)|16(55%)|1(2%)|5 (0%)|1 (3%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act ° 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 2940 8746 6778 1390 460 0 300 | 1360 60 390 | 3580 40
c
]
10 Addl.Charges Collected (Rs.) 74 5176 = 5024 0 0 0 354 | 230 0 1110 | 290 0
E
<
1 Penalty Collected (Rs.) 0 0 S 0 0 0 0 0 0 0 0 0 0
(3]
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 3014 13922 k] 11802 1390 460 0 654 [ 1590 60 1500 | 3870 40
>
13 |No. CAPIO's Appointed (A) 5 36 E 0 0 0 0 11 48 0 0 0 4
=
14 No. CPIO's Appointed (B) 23 85 220 85 1 27 0 0 0 0 12 4
15 No. FAA's Appointed (C) 20 68 45 20 1 3 11 17 0 0 10 1
16 Total (A+B+C) 48 189 265 105 2 30 22 65 0 0 22 9
17 a 0 0 3 0 0 0 0 0 3 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 1 0 0 0 0 0 0 1 0 0 0
20 d 6 18 15 0 0 0 0 4 0 0 0 0
=)
21 ‘: e 0 8 3 0 0 0 0 0 0 0 0 0
=]
22 E f 2 2 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 3 4 0 0 0 0 1 0 0 0 0
* *%
24 h 1 6 1 0 0 0 0 6 0 0 0 0
25 i 0 0 1 0 0 0 0 0 0 0 0 0
26 j 27 95 12 0 0 0 0 1 3 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 1 0 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 2 84 84 0 0 0 0 24 2 0 3 0
Total (17 to 30) 38 218 123 0 0 0 0 36 9 0 3 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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2 ° - | &| 5 |£§| E|E| &5 | E |3 2
Sr. No g 2 ] s ° = 3 3 T =] a 2
5 2 °© 2 2 ke ° 8 S 3 2 s
g £ 5 | S 3 ] £ 3 o o i 3
o = - 5 -] = © = T o =4
[=] < = o 3 Q © [} c < c
2 2 |2 £ I 8 2 = £ s
] £ | E 2 s K c 3 8 S5 H]
2 = o £ = c 5 o - o w
£ o c < o ® Py
= s 2 3 < I3 4 5 2 £
o © S i c < s 3
o s m = ]
= [
© -
S 8
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 572 39 0 56 0 710 15 0 39 4 256
2 No.Of Requests Received 13682 521 25 1344 453 618 632 688 1939 73 3051
3 Total No.Of Requests (Column 1+2) 14254 560 25 1400 453 1328 647 688 1978 77 3307
4 No. Of Cases Transfered To Other PAs U/S 6(3) 1391 335 0 3 133 1 12 347 0 8 267
5 Total No.Of Appeals Received 1093 47 0 348 131 54 153 48 186 3 402
6 Total No.Of Appeals Disposed 1007 45 0 270 62 54 56 48 156 3 388
7 Decisions Where Applications For Information Rejected 208 (2%) 9(2%)| 0 |140 (10%)| O |41 (7%)[17 (3%)[17 (2%)| 96 (5%) |1 (1%)| 40 (1%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act ° o]0 0 0 0 0 0 0 0 3
9 Fee(Application) Collected (Rs.) 14358 950 | 248 11720 2000 [ 1997 1090 | 2865 | 18630 | 360 | 23113
10 Addl.Charges Collected (Rs.) 7008 _ 30 0 6478 738 6632 1036 413 1022 260 | 25454
©
o
11 Penalty Collected (Rs.) 0] % 0 0 0 0 0 0 0 1000 0 0
>
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 21366 “,,,"' 980 | 248 | 18198 2738 | 8629 2126 | 3278 | 20652 | 620 | 48567
c
13 No. CAPIO's Appointed (A) 63 = 0 0 14 1 1 0 0 0 8 0
14 No. CPIO's Appointed (B) 349 15 1 2 16 1 25 20 16 1 17
15 No. FAA's Appointed (C) 108 14 0 2 17 1 1 1 16 8 17
16 Total (A+B+C) 520 29 1 18 34 3 26 21 32 17 34
17 a 6 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0
19 c 1 0 0 0 0 0 0 0 0 0 0
20 d 19 0 0 1 0 0 0 0 6 0 1
=)
21 ‘: e 3 0 0 0 0 4 0 0 1 0 5
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 5 0 0 0 0 0 0 0 0 0 3
* *%
24 h 7 0 0 2 0 0 0 3 7 0 3
25 i 1 0 0 1 0 0 0 0 0 0 0
26 j 16 0 0 6 0 25 1 14 9 0 31
27 ” 9 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 2 0 0 0 0 5 0 2
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0
S
30 other 113 0 0 128 0 11 16 0 68 0 12
Total (17 to 30) 17 0 0 140 0 40 17 17 96 0 57
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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£ 2 S B 5 | E|d|e ° |5
= 2 £ © CE, s | € T |2
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8|15 5
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 31 232 0 1382 47 0 0 5 0 40 1 93
2 No.Of Requests Received 41 1417 1869 13041 1004 160 43 32 21 95 57 1412
3 Total No.Of Requests (Column 1+2) 442 1649 1869 14423 1051 160 43 | 37 21 135 | 58 1505
4 No. Of Cases Transfered To Other PAs U/S 6(3) 19 62 317 1504 118 27 0 7 6 18 19 195
5 Total No.Of Appeals Received 75 231 21 1699 118 12 7 6 0 12 3 158
6 Total No.Of Appeals Disposed 74 231 0 1387 99 9 7 6 0 11 3 135
7 Decisions Where Applications For Information Rejected 0 72 (5%) | 86 (5%) | 519 (4%) 0 3(2%)| 0 0 0 0 0 3 (0%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act ! 0 0 4 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 1170 | 10470 | 17722 92335 ° 615 80 420 | 40 0 740 10 1905
10 Addl.Charges Collected (Rs.) 50 2959 0 45072 g 0 100 | 320 O 0 0 0 420 P
Q
> c
11 |Penalty Collected (Rs.) 500 0 0 1500 5 0 0 0|0 0 0 0 0 =
£ s
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1720 | 13429 | 17722 138907 % 615 180 | 740 | 40 0 740 | 10 2325 %
z E
13 No. CAPIO's Appointed (A) 19 1 1 55 ° 13 1 0 0 0 0 1 15 =
c
14 No. CPIO's Appointed (B) 1 1 1 117 = 13 1 1 2 3 2 1 23
15 No. FAA's Appointed (C) 1 1 1 80 " 1 1 2 1 1 1 18
16 Total (A+B+C) 21 13 3 252 37 3 2 4 4 3 3 56
17 a 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 9 17 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 8 18 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 4 7 0 0 0 0 0 0 0 0
* *%
24 h 0 0 4 19 0 0 0 0 0 0 0 0
25 i 0 0 0 1 0 0 0 0 0 0 0 0
26 i 0 0 6 92 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 9 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 55 290 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 86 453 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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= 9 T g ) . £ 5 oy
o L £g g 5 a
s s 2 2 =
= H s 2
8
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 41 76 43 25 0 12 6 4 207 9
2 No.Of Requests Received 533 714 156 323 9 69 510 12 2326 1365
3 Total No.Of Requests (Column 1+2) 574 790 199 348 9 81 516 16 2533 1374
4 No. Of Cases Transfered To Other PAs U/S 6(3) 30 172 10 1 0 0 88 0 301 731
5 Total No.Of Appeals Received 75 151 18 51 7 7 51 5 365 54
6 Total No.Of Appeals Disposed 72 147 1 51 0 6 50 5 332 48
7 Decisions Where Applications For Information Rejected 3 (1%) |81 (11%)| 5 (3%) [111 (34%)| 7 (78%) | 7 (10%)[12 (2%)| O 226 (10%) 115 (8%),
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 ° 0
9 Fee(Application) Collected (Rs.) 3200 1560 500 712 70 520 2146 0 8708 % 1080
3 @
S o
10 Addl.Charges Collected (Rs.) 382 1016 620 2678 0 424 2950 | 850 8920 i E’ 1400
o | E
11 |Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 ] 0
E| %S
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 3582 2576 1120 3390 70 944 5096 | 850 17628 E E 2480
o
S|E
13 |No. CAPIO's Appointed (A) 0 0 0 9 0 1 0 1 11 S 5 78
= )
g a
14 No. CPIO's Appointed (B) 11 9 7 1 1 1 37 1 68 é 33
15 No. FAA's Appointed (C) 10 9 1 1 1 1 16 1 40 14
16 Total (A+B+C) 21 18 8 11 2 3 53 3 119 125
17 a 0 7 1 0 0 0 0 0 8 0
18 b 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 0 2 0 9 0 0 2 0 13 0
=)
21 ‘: e 0 0 0 10 0 3 0 0 13 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0
»
23 0] 1 0 0 3 0 0 0 0 4 0
* *%
24 h 1 0 0 2 0 0 0 0 3 0
25 i 0 0 0 0 0 0 0 0 0 0
26 j 2 1 5 41 7 0 0 0 56 0
27 ” 9 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 1 0 1 0
]
29 o 24 0 0 0 0 0 0 0 0 0 0
£
o
30 other 1 4 1 46 0 2 9 0 63 0
Total (17 to 30) 5 14 7 111 7 5 12 0 161 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.

65



L T B © ~ o o | 2 pat o R A 24
- - | = - - - - = - - - - | =
gle|el(e| e | ¢ | € |€|le|s|e|¢e|s|s
[ —~
s P e =
© 1) [} o
a 3 2 [} c =z
< -§ >| 2 3 E 3 2 3 ] = o
) £Z|s £ F £ 2 S| s| §|¢e| 5
S 32(% = | 5| s | S |28 |% %
= AR 5 3 5 e | &|5| 2| E| ¢
3 r= = —
Sr. No g -l |® gl & 5 E o |8 2 2 5 2
£ 8T | § 8 |E% - 2 c < ° & < 5 o 3
3 ? 2| o ] 2 o o o L w o ] 2 < | o
=3 © E| w m |Q= - o = - o ° o 3
o 8ol = o |O8 © 5 w ° ° v & w o 5
Q 09| ® | o 50 I =] = E | g s - s |w| 28
£ e2/l8 |5 (52| & g s | 21218 |5 % |38
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 49 3 0 95 15 1 4 | 107 1 0 0 0 17
2 No.Of Requests Received 184 | 14 | 48 | 267 708 146 15 78 4 40 0 27 0 88
3 Total No.Of Requests (Column 1+2) 184 | 63 | 51 267 803 161 16 82 | 111 M 0 27 0 | 105
4 No. Of Cases Transfered To Other PAs U/S 6(3) 21 0 0 10 266 1 2 12 0 2 0 0 0 0
5 Total No.Of Appeals Received 21 0 5 32 103 21 4 8 1 2 0 0 0 14
6 Total No.Of Appeals Disposed 21 0 4 31 40 2 4 8 0 2 0 0 0 14
7 Decisions Where Applications For Information Rejected 0 0 0 0 |20 (3%) |55 (38%)|4 (27%)| O 0 [2(5%)| O 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act o jojogjo 0 0 0 L I B N B
9 Fee(Application) Collected (Rs.) 650 | 30 | 230 0 4730 430 30 220 0 200 0 4061 0 | 370
10 Addl.Charges Collected (Rs.) 0 0 0 0 102 332 0 472 0 134 0 0 0 | 178
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 650 | 30 | 230 0 4832 762 30 692 0 334 0 4061 0 | 548
13 |No. CAPIO's Appointed (A) 1 1 74| 1 0 6 1 0 0 1 0 0 o] o
14 No. CPIO's Appointed (B) 16 1 22 1 85 1 1 0 1 1 0 2 3 0
15 No. FAA's Appointed (C) 5 1 8 1 49 1 1 0 1 1 0 1 1 0
16 Total (A+B+C) 22 3 | 104 3 134 8 3 0 2 3 0 3 4 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 8 1 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 1 1 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 3 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 1 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 5 11 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 3 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 6 0 4 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 27 13 4 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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k) c [7] © o
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2] ] © o x N
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2 o g | &
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 123 2 0 0 0 0 43 8 0 0 3 1 0 3
2 No.Of Requests Received 40 99 3 76 4 47 66 70 0 13 27 46 146 84
3 Total No.Of Requests (Column 1+2) 163 101 3 76 4 47 109 78 0 13 30 a7 146 87
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 1 0 0 0 8 0 0
5 Total No.Of Appeals Received 18 6 0 3 0 2 17 8 0 1 3 7 6 33
6 Total No.Of Appeals Disposed 18 5 0 1 0 2 9 8 0 1 3 2 6 29
7 Decisions Where Applications For Information Rejected 0 1(1%)| 0 |28 (37%)[1(25%)] O |2(3%)| O 0 0 0 0 [25(17%)| O
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 o |0 0 0 o] o pojojpopopo 0 0
9  |Fee(Application) Collected (Rs.) 40 |270 | 0 90 0 0 | 1250 | 160 | 0 | 150 | 260 | 220 0 710
10 Addl.Charges Collected (Rs.) 1874 | 704 0 42 0 0 82 100 | 0 | 368 0 0 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1914 | 974 1] 132 (1] 0 1332 | 260 | 0 | 518 | 260 | 220 0 710
13 |No. CAPIO's Appointed (A) 1 1 1 0 2 0 0 38| 0| 2 1| 34 0 0
14 No. CPIO's Appointed (B) 1 8 1 3 0 1 25 16 0 2 1 1 65 13
15 No. FAA's Appointed (C) 1 1 1 3 2 0 7 1 0 1 1 1 0 1
16 Total (A+B+C) 3 10 3 6 4 1 32 55 0 5 3 36 65 14
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 2 0 0 1 0 4 18 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 15 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 3 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 1 0 0 0 0 0 0 6 1 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 1 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 2 0
]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 2 0
S
30 other 0 1 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 1 0 0 1 0 2 0 0 1 0 13 39 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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3 5 E |E|§ g 5 L ° S
G 5 £ |2|S |8 5 2
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F] 2 | 8| ] 8 £
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 3 0 487 0 1 0 0 13 1 0 27 1
2 No.Of Requests Received 208 19 3932 825 16 4 71 7 19 3 1958 32
3 Total No.Of Requests (Column 1+2) 211 19 4419 825 17 4 7 84 20 3 1985 33
4 No. Of Cases Transfered To Other PAs U/S 6(3) 13 0 1067 47 0 0 0 7 0 1 49 2
5 Total No.Of Appeals Received 31 8 418 39 2 0 20 14 3 0 73 4
6 Total No.Of Appeals Disposed 29 8 295 39 2 0 20 7 2 0 73 4
7 Decisions Where Applications For Information Rejected 79 (38%)| O 332 (8%) 0 0 0 0 0 [11(58%) O 3(0%)| O
Number Of Cases Where Disciplinary Action Taken Against Any c
8 Officer In Respect Of Administration Of RTI Act 0 0 0 -% 0 0 0 0 0 0 0 0 0
£
9 Fee(Application) Collected (Rs.) 800 0 15981 ° 1870 | 70 0 631 660 0 0 23966 0
o
3
10 Addl.Charges Collected (Rs.) 0 0 5788 2 565 0 0 508 90 0 0 14064 0
S
11 |Penalty Collected (Rs.) 0 0 0 o 0 0 0 0 0 0 0 0 0
©
=
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 800 0 21769 E 2435 | 70 0 1139 | 750 0 0 38030 0
°
c
13 |No. CAPIO's Appointed (A) 0 0 243 5 0 1 1 2 1 0 0 12 1
€
14 No. CPIO's Appointed (B) 1 1 306 g 22 1 1 1 1 0 1 13 1
£
©
15 No. FAA's Appointed (C) 1 1 106 2 0 1 1 1 1 0 0 13 1
o
16 Total (A+B+C) 2 2 655 22 3 3 4 3 0 1 38 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 34 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 17 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 6 0 0 0 0 0 0 0 0 0
25 i 0 0 1 0 0 0 0 0 0 0 0 0
26 j 0 0 24 0 0 0 0 0 0 0 1 0
27 ” 9 0 0 1 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 5 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 2 0 0 0 0 0 0 0 0 0
S
30 other 0 0 11 0 0 0 0 0 0 0 1 0
Total (17 to 30) 0 0 101 0 0 0 0 0 0 0 2 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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£ s s | = £ s > I 2 >
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8 © 3 £ 3 i 13}
£ £ a ° £ | T
o = 3 ]
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S e
°
o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 48 0 4 0 95 582 6 16 2 0 553 5
2 No.Of Requests Received 156 274 91 6 3526 7458 442 176 37 1008 76 29
3 Total No.Of Requests (Column 1+2) 204 274 95 6 3621 8040 448 192 39 1008 629 34
4 No. Of Cases Transfered To Other PAs U/S 6(3) 1 0 6 0 113 1180 162 0 0 4 0 1
5 Total No.Of Appeals Received 18 63 15 0 251 669 42 39 1 190 67 0
6 Total No.Of Appeals Disposed 15 36 15 0 213 508 42 32 1 67 18 0
7 Decisions Where Applications For Information Rejected 4(3%)|1(0%)| O 0 [ 19(1%) | 351 (5%) 6(1%)| 87 (49%)| 0 [122(12%)] 0 [1(3%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 ° 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 1830 | 1490 | 830 | O 31347 47328 B 236 420 50 5918 610 | 260
]
10 Addl.Charges Collected (Rs.) 1481 | 1410 0 0 18118 23906 i 1271 210 294 17756 | 210 44
o
1 Penalty Collected (Rs.) 0 0 0 0 0 0 S 0 762 0 0 0 0
<
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 3311 | 2900 [ 830 | O 49465 71234 § 1507 1392 344 | 23674 | 820 | 304
c
d)
13 No. CAPIO's Appointed (A) 0 0 1 1 20 263 .E. 1 0 1 8 1 0
©
o
14 No. CPIO's Appointed (B) 0 0 1 1 43 349 3 17 4 1 9 6 0
15 No. FAA's Appointed (C) 0 0 1 1 20 126 10 2 1 1 1 0
16 Total (A+B+C) 0 0 3 3 83 738 28 6 3 18 8 0
17 a 0 0 0 0 0 0 0 0 0 6 1 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 34 0 4 0 5 0 0
=)
21 ‘: e 0 1 0 0 1 18 0 13 0 4 2 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 3 2 0
* *%
24 h 0 0 0 0 0 6 0 0 0 4 0 0
25 i 0 0 0 0 0 1 0 0 0 16 0 0
26 j 0 1 0 0 2 26 6 42 0 25 3 0
27 ” 9 0 0 0 0 0 1 0 0 0 16 0 0
c
=]
28 5 1 0 0 0 0 0 5 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 2 0 0 0 0 0 0
S
30 other 0 0 0 0 1 12 0 34 0 43 0 1
Total (17 to 30) 0 2 0 0 4 105 6 93 0 122 8 1
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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4 £ £
a
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 5 10 4 0 3 6 1 8 1 0 5 8 13 15
2 No.Of Requests Received 95 128 316 | 42 | 39 | 31 | 63 | 75 117 45 158 79 75 124 | 126
3 Total No.Of Requests (Column 1+2) 95 133 326 | 46 | 39 | 34 | 69 76 125 46 158 84 83 137 | 141
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 11 1 1 0 26 0 1 12 1 3 2 11 4
5 Total No.Of Appeals Received 0 10 23 4 1 2 4 7 11 2 20 5 7 29 30
6 Total No.Of Appeals Disposed 0 2 22 4 1 2 4 7 4 2 20 3 7 24 30
7 Decisions Where Applications For Information Rejected 0 0 6(2%)| 0 0 0 0 0 [17(15%)| O 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0] 0 o jojofojoygo 0 S R R N
9 Fee(Application) Collected (Rs.) 460 | 700 90 30 [ 110 | 20 | 470 | 640 900 180 | 1090 | 490 | 550 | 970 | 780
10 Addl.Charges Collected (Rs.) 0 546 36 45 | 32 0 0 334 895 10 24 30 190 | 100 82
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 460 | 1246 | 126 | 75 | 142 | 20 | 470 | 974 | 1795 | 190 | 1114 | 520 | 740 | 1070 | 862
13 |No. CAPIO's Appointed (A) 1 1 8 2 1 0 1 1 6 1 1 0 1 32 1
14 No. CPIO's Appointed (B) 1 11 9 2 1 1 1 1 1 1 1 2 1 1 1
15 |No. FAA's Appointed (C) 1 7 9 1 1 1 1 1 1 1 1 1 1 1 1
16 Total (A+B+C) 3 19 26 5 3 2 3 3 8 3 3 3 3 34 3
17 a 0 0 0 0 0 0 2 0 6 0 0 0 1 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 9 1 0 0 1 0 7 0 3 1 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 3 6 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 1 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 2 0 0 0 0 0 0 0 0
* *%
24 h 0 4 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 1 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 3 0 0 3 0 2 0 2 4 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 5 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 67 0 0 0 1 0 9 0 4 7 4 0 0
Total (17 to 30) 0 9 76 5 0 0 9 3 31 0 9 12 5 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 6 49 23 10 6 2 15 0 0 22 0 794
2 No.Of Requests Received 129 19 34 | 53 191 102 | 126 | 28 | 115 48 36 609 41 4812
3 Total No.Of Requests (Column 1+2) 129 19 40 [ 102 214 112 132 | 30 | 130 48 36 631 a4 5606
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 18 0 4 2 1 0 1 58 0 324
5 Total No.Of Appeals Received 19 0 2 21 29 20 9 1 24 9 3 97 8 736
6 Total No.Of Appeals Disposed 19 0 1 20 25 20 9 1 19 9 3 63 8 489
7 Decisions Where Applications For Information Rejected 0 [6(32%)| 0O 0 0 0 0 0 [3(3%)| O 0 |90 (15%)| O 338 (7%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 o jojp oo o 0 oy 0400 0 0 0
9  |Fee(Application) Collected (Rs.) 760 0 10 | 20 | 1280 | 120 [ 1150 | 70 | 282 | 240 | 0 830 0 19736
10 Addl.Charges Collected (Rs.) 50 0 0 290 784 766 0 10 0 218 0 786 96 25109
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 762
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 810 0 10 | 310 | 2064 | 886 | 1150 | 80 | 282 | 458 0 1616 96 45607
13 No. CAPIO's Appointed (A) 1 1 0 1 1 1 1 1 0 0 7 1 0 83
14 |No. CPIO's Appointed (B) 1 1 1 1 1 1 1 1 1 1 1 1 0 84
15 |No. FAA's Appointed (C) 1 1 1 0 1 1 1 1 0 1 1 1 0 54
16 Total (A+B+C) 3 3 2 2 3 3 3 3 1 2 9 3 0 221
17 a 0 0 0 0 0 0 0 2 0 0 0 1 0 19
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 2 0 0 0 7 0 40
=)
21 ‘: e 0 0 0 0 0 0 0 0 3 1 0 4 0 36
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 1
»
23 0] 0 0 0 0 0 0 0 0 3 0 0 4 0 14
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 8
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 17
26 i 0 0 0 0 0 0 0 2 9 5 0 28 0 134
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 16
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 5
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 14 0 46 0 230
Total (17 to 30) 0 0 0 0 0 0 0 6 15 20 0 920 0 520
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 28 507 1181 42 0 28 429 9 2227
2 No.Of Requests Received 21 5405 17061 1558 1 68 1313 | 287 49 25763
3 Total No.Of Requests (Column 1+2) 49 5912 18242 1600 1 96 1742 | 296 52 27990
4 No. Of Cases Transfered To Other PAs U/S 6(3) 4 2051 2055 186 0 2 660 1 0 4959
5 Total No.Of Appeals Received 5 263 2123 221 0 13 83 37 3 2748
6 Total No.Of Appeals Disposed 5 179 1509 160 0 13 17 9 3 1895
7 Decisions Where Applications For Information Rejected 4 (19%)|70 (1%)| 806 (5%) |96 (6%)| 0 |6(9%)[ O 6 (2%) | 2 (4%)| 990 (4%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 0 o]0 0 0 0 °
[}
9 Fee(Application) Collected (Rs.) @ _§_ 100 710 77062 5153 0 480 | 7280 | 2165 60 93010
c ©
=} 2
10 Addl.Charges Collected (Rs.) E 5 0 742 52355 1166 0 0 0 42 30 54335 %
= £ o
< a
11 |Penalty Collected (Rs.) 218 o 0 0 0 o | o | o o | o 0 5
E| o b
I
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 8 2 100 1452 129417 6319 0 480 | 7280 | 2207 90 147345 dé
S| % T
- ©
13 |No. CAPIO's Appointed (A) %‘ S 2 0 380 37 0 1 1 1 0 422 §'
2| E
c
S| £
14 No. CPIO's Appointed (B) = 8 1 111 572 51 0 1 1 1 1 739
O
=]
15 No. FAA's Appointed (C) 0 62 469 26 0 1 1 1 1 561
16 Total (A+B+C) 3 173 1421 114 0 3 3 3 2 1722
17 a 0 1 0 1 0 0 0 0 0 2
18 b 0 1 4 0 0 0 0 0 0 5
19 c 0 4 0 0 0 0 0 0 0 4
20 d 0 19 79 8 0 4 0 0 0 110
=)
21 ‘: e 0 4 12 0 0 0 0 3 0 19
=]
22 E f 0 5 9 0 0 0 0 0 0 14
»
23 0] 0 6 11 2 0 0 0 1 0 20
* *%
24 h 0 26 14 0 0 1 0 0 0 41
25 i 0 9 6 1 0 0 0 0 0 16
26 j 0 15 236 65 0 3 0 0 1 320
27 ” 9 0 10 3 0 0 0 0 0 0 13
c
=]
28 5 1 0 16 10 0 0 0 0 1 0 27
]
29 _::6 24 0 12 2 0 0 0 0 0 0 14
S
30 other 3 20 427 17 0 0 0 4 1 472
Total (17 to 30) 3 148 813 94 0 8 0 9 2 1077
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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Sr. No £ o £ £ S 3 o cSa| = - | @ °
£ = £ 2 o o (2 ° 3| = ]
] o ] € ST £ [22| 5 |8 | = 2
2 e % s S ¢ ] 3 2 N = o ®
a g a =5 | 3 |81 & [28|8| 8§
& 5 o= | £ |sg| 3 |E|2| g
] ] g8 | 2 |62| 2 |8 |¢8 8
£ 3 i = (g% © > < -
s a @ s |8 & | £ |2 o
£ E|6s| & |s|s| &
© c c 9 i< I<] ]
I 3 |8s8| % c
c T3 £
£ =g| 8
£
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 2745 2745 4972 2 29 0 0 0 0 445
2 No.Of Requests Received 76322 76322 102085 8 258 0 28 0 1 5803
3 Total No.Of Requests (Column 1+2) 79067 79067 107057 10 287 0 28 0 1 6248
4 No. Of Cases Transfered To Other PAs U/S 6(3) 5927 5927 10886 1 0 0 7 0 1 213
5 Total No.Of Appeals Received 5389 5389 8137 0 63 0 7 0 0 882
6 Total No.Of Appeals Disposed 5001 5001 6896 0 46 0 5 0 0 828
7 Decisions Where Applications For Information Rejected 649 (1%) | 649 (1%) | 1639 (2%) 1(13%)[3(1%)| 0 [2(7%)| © 0 |28 (0%)
Number Of Cases Where Disciplinary Action Taken Against Any Z
8 Officer In Respect Of Administration Of RTI Act 0 0 0 3 § 0 0 0 0 0 0 0
= 5
9 Fee(Application) Collected (Rs.) 235173 235173 328183 5 @ 40 960 0 30 0 0 25965
5 | 2
10 Addl.Charges Collected (Rs.) 82170 82170 136505 - 3 0 186 0 0 0 0 31015
o =
o =
11 |Penalty Collected (Rs.) 0 0 0 “1&] o 0 0 o oo 0
= ]
<
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 317343 317343 464688 F '§ 40 1146 0 30 0 0 56980
£ i
2 .~
13 No. CAPIO's Appointed (A) 4710 4710 5132 g 2 1 1 0 6 0 0 177
c
o ]
14 No. CPIO's Appointed (B) 1258 1258 1997 k] % 1 1 0 6 0 0 573
> @
= Qo
15  |No. FAA's Appointed (C) 178 178 739 218 1 1 0 1 oo 294
H
16 Total (A+B+C) 6146 6146 7868 3 3 0 13 0 0 1044
17 a 0 0 2 0 0 0 0 0 0 0
18 b 0 0 5 0 0 0 0 0 0 0
19 c 0 0 4 0 0 0 0 0 0 0
20 d 11 1 121 0 0 0 0 0 0 0
=)
21 ‘: e 44 44 63 0 0 0 0 0 0 0
=]
22 ‘g f 5 5 19 0 0 0 0 0 0 0
»
23 0] 1 1 21 0 0 0 0 0 0 0
* *%
24 h 51 51 92 0 0 0 0 0 0 0
25 i 12 12 28 0 0 0 0 0 0 0
26 j 156 156 476 0 1 0 127 0 0 0
27 ” 9 0 0 13 0 0 0 0 0 0 0
c
=]
28 5 1 16 16 43 0 0 0 0 0 0 0
]
(7]
29 E 24 14 14 28 0 0 0 0 0 0 0
S
30 other 325 325 797 0 2 0 0 0 0 20
Total (17 to 30) 635 635 1712 0 3 0 127 | 0 | O 20
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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a k. ° Sl | = 3 o2 [3 £ g< A -] °
= S = s € = <
g sl 8 |8|2|5|5|8s|5(8|%22 |2
k] E w Elo|g|o|®ds5 |92 5 2
2 -~ o o 2 - 2 a = =
£ ° o = |1 2| € 2= | T @
s = > 8| £ R = | ® |2 [ £
> = [} I - ] 3 — =
; 2 2138|353 6% S| g | @ 5 <
S E s | S| 8|S c<s | O 3 @ 8
£ S| 6|32 s S 2 2
= s (¢} 56 ] £
Q
H] 3 £ 9 &
3 a & =
o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 3 0 0 0 8 0 0 0 0 1 488 62 0
2 No.Of Requests Received 78 137 2 4 62 0 0 0 1 7 6389 1649 110
3 Total No.Of Requests (Column 1+2) 81 137 2 4 70 0 0 0 1 8 6877 1711 110
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 22 0 0 0 0 0 0 0 0 244 19 16
5 Total No.Of Appeals Received 7 6 0 1 11 0 0 0 0 0 977 136 14
6 Total No.Of Appeals Disposed 7 5 0 0 11 0 0 0 0 0 902 128 9
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 34 (1%) 14 (1%) | 5 (5%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo fojojogo 0 ojof o 0 0 0
9 Fee(Application) Collected (Rs.) 50 690 0 0 [210 O 0 0 0 30 27975 .g 3030 0
=
<
10 Addl.Charges Collected (Rs.) 0 620 0 0 8 0 0 0 0 1064 | 32893 5 8547 0
E
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 ? 0 0
o
o
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 50 1310 0 0 |218| 0 0 0 0 1094 60868 ‘s 11577 0
]
13 [No. CAPIO's Appointed (A) 4 o | 1| 1] o0 |1 0 oo 1 193 | @ 0 0
s
14 No. CPIO's Appointed (B) 1 33 1 1 1 1 0 0 0 1 620 §' 97 0
15  |No. FAA's Appointed (C) 1 19 o] 1 oo 0 o] o 1 319 97 0
16 Total (A+B+C) 6 52 2 3 1 2 0 0 0 3 1132 194 0
17 a 0 0 0 0 0 0 0 0 0 0 0 1 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 128 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 1 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 22 12 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 150 14 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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s 2 2| 3
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 139 0 0 0 0 2 9 8 220 708 3 0
2 No.Of Requests Received 791 1 2 0 0 1 158 1104 3816 10205 0 16
3 Total No.Of Requests (Column 1+2) 930 1 2 0 0 3 167 1112 4036 10913 3 16
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 2 477 514 758 0 14
5 Total No.Of Appeals Received 165 0 0 0 0 0 165 58 538 1515 0 0
6 Total No.Of Appeals Disposed 134 0 0 0 0 0 58 40 369 1271 0 0
7 Decisions Where Applications For Information Rejected 0 0 |1(50%)[ O 0 0 (17 (11%)| 56 (5%) | 93 (2%) | 127 (1%) 0 |2(13%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 ° 0 0
9 Fee(Application) Collected (Rs.) 4670 | O 0 0 0 0 30 670 8400 36375 0 150
3
10 Addl.Charges Collected (Rs.) 3110 | O 0 0 0 0 0 396 12053 44946 3 % 0 0
€ |2
8| @
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 8 E 0 0
o |%®
S | =
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 7780 0 0 0 0 (1] 30 1066 20453 81321 > é 0 150
7] -
13 |No. CAPIO's Appointed (A) 1t o] o [of 1|0 4 0 6 199 [E|&|of o
a
14 No. CPIO's Appointed (B) 8 1 0 0 1 i 6 19 133 753 0 1
15 No. FAA's Appointed (C) 1 0 0 0 0 0 1 19 118 437 0 1
16 Total (A+B+C) 10 1 0 0 2 1 1 38 257 1389 0 2
17 a 0 0 0 0 0 0 0 400 401 401 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 3 0 3 3 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 14 0 14 142 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 1 1 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 54 66 88 0 0
Total (17 to 30) 0 0 0 0 0 0 17 454 485 635 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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a 3 s | L Q =5 = e |w |2 ] o S 8
> 1 ‘S > = s 2 5] =2 k] c £ 2 8
2 S |48|5& S |59 | E|E|2| & 2 < 2 5
2 s |=|® ] g gla|2|2 5 £ 5 £ g
E Slolel & |& |s5|&|2|F| © 2 8
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8|18 5§ |g |5]¢ |35 2
g |3 g E H
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 4 0 0 1216 10 1 0 0 0 5965 107601 0 1300 0
2 No.Of Requests Received 178 | 0 18 5019 649 4 74 0 | 43 7626 11594 | 420 | 2824 11
3 Total No.Of Requests (Column 1+2) 182 | 0 18 6235 659 5 74 0 | 43 | 13591 119195 | 420 4124 11
4 No. Of Cases Transfered To Other PAs U/S 6(3) 83 0 0 781 361 1 33 0 |29 319 2921 95 468 0
5 Total No.Of Appeals Received 40 0 4 712 58 0 1 0 0 503 9007 55 334 0
6 Total No.Of Appeals Disposed 40 0 4 505 5 0 1 0 0 372 601 6 175 0
7 Decisions Where Applications For Information Rejected 0 0 0 [353(7%)|8(1%)| O 0 0 0 (619 (8%)| 646 (6%) | 0 (134 (5%)|8 (73%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0jojo 0 o jojojoyo 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 690 | O 20 | 28720 570 0 70 0 0 12592 62927 710 5261 30
10 Addl.Charges Collected (Rs.) 0 0 0 49191 490 0 50 0 0 2221 21024 0 0 0
1 Penalty Collected (Rs.) 0 0 0 140 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 690 [ 0 20 | 78051 1060 | 0 (120 | O 0 14813 83951 710 5261 30
13 |No. CAPIO's Appointed (A) 1 oo 56 0 1 0 110 111 0 0 1 0
14 No. CPIO's Appointed (B) 1 0 1 178 1 1 1 1 1 8 479 7 1 0
15 No. FAA's Appointed (C) 1 0 1 84 1 1 1 1 0 8 479 4 1 0
16 Total (A+B+C) 3 0 2 318 2 3 2 3 1 127 958 1 3 0
17 a 0 0 0 2 0 0 0 0 0 118 71 0 105 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 2 0
20 d 0 0 0 0 0 0 0 0 0 0 3 0 11 0
=)
21 f e 0 0 0 4 0 0 0 0 0 45 33 0 9 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 20 0 1 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 1 0 1 0
* *%
24 h 3 0 0 2 0 0 0 0 0 0 14 0 0 0
25 i 0 0 0 2 0 0 0 0 0 0 2 0 2 0
26 j 0 0 0 21 0 0 0 0 0 181 218 0 87 0
27 ” 9 0 0 0 3 0 0 0 0 0 0 32 0 2 0
c
=]
28 5 1 0 0 0 39 0 0 0 0 0 0 8 0 21 0
]
]
29 E 24 0 0 0 36 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 65 8 0 0 0 0 275 244 0 89 0
Total (17 to 30) 3 0 0 174 8 0 0 0 0 619 646 0 330 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 6 0 0 17 0 0 0 508 547 12 0 0 117190
2 No.Of Requests Received 1 0 9 874 | 51 14 5 2717 13031 9528 906 0 55612
3 Total No.Of Requests (Column 1+2) 7 0 9 891 51 14 5 3225 13578 9540 906 0 172802
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 514 | 12 2 4 100 1077 8759 31 0 15604
5 Total No.Of Appeals Received 0 0 0 81 1 0 0 1085 932 556 84 0 13453
6 Total No.Of Appeals Disposed 0 0 0 79 1 0 0 669 842 544 84 0 3928
7 Decisions Where Applications For Information Rejected 0 0 0 [3(0%)| 0 [2(14%)| O |[63(2%)|193 (1%)[135 (1%)| 46 (5%)| O 2212 (4%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act o jojop o fog o0 0 0 0 0 0 0 °
9 Fee(Application) Collected (Rs.) 0 0 |9 | 170 0 20 0 22170 | 76222 6840 1620 0 218872
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 1442 5606 90 0 0 80114
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 140
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 90 | 170 0 20 0 23612 | 81828 6930 1620 0 299126
13 No. CAPIO's Appointed (A) 0 0 0 0 0 0 1 0 306 0 26 0 504
14 No. CPIO's Appointed (B) 0 1 1 18 1 0 1 731 211 78 26 0 1749
15 No. FAA's Appointed (C) 0 1 1 4 1 0 1 188 66 78 22 0 945
16 Total (A+B+C) 0 2 2 22 2 0 3 919 583 156 74 0 3198
17 a 0 0 0 0 0 0 0 1 0 0 0 0 297
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 2
20 d 0 0 0 0 0 0 0 5 0 0 0 0 19
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 91
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 21
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 2
* *%
24 h 0 0 0 2 0 0 0 2 0 0 0 0 23
25 i 0 0 0 0 0 0 0 1 0 0 0 0 7
26 j 0 0 0 0 0 0 0 4 19 0 0 0 530
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 37
c
=]
28 5 1 0 0 0 0 0 0 0 8 29 0 0 0 105
]
]
29 _::6 24 0 0 0 0 0 0 0 3 4 0 0 0 43
S
30 other 0 0 0 3 0 0 0 41 141 135 0 0 1001
Total (17 to 30) 0 0 0 5 0 0 0 65 193 135 0 0 2178
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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Sr. No £ 2 <1 H 2 2 |So| S o £ E
£ 28| 2 |E| & 58|58 |2| ¢ g
s £ 2 = hrt E |l«c| 2| =238 ° H 2
= ® ® = = = 2 o
3 - i 2] H € |55| 2 3 E S @ = o
S 2 |2| 5 |2| 58 |s3|E| 85| 8| £ @ s
£ 8 |5| & |85 |e%|2|a |a| & |5 | g
€ s 3 S| s |8 S| = s a a g
s a £ @ [© e | 8 S 3 c 2
5 I 2 = ) £ o
© i o« =
2 ° k) c
a - o o K
8 |22 :
a 8l o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 39 0 121 3 57 17 12 2 151 45 17 1678
2 No.Of Requests Received 126 0 269 53 | 102 | 128 | © 112 96 1019 75 3915
3 Total No.Of Requests (Column 1+2) 165 0 390 56 | 159 145 | 12 114 247 1064 92 5593
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 1 0 0 1 0 2 3 88 1 564
5 Total No.Of Appeals Received 19 0 39 4 7 6 17 10 1 82 4 243
6 Total No.Of Appeals Disposed 1 0 38 4 7 6 0 9 1 50 4 161
7 Decisions Where Applications For Information Rejected 53 (42%)| 0 [22(8%)| 0 |3(3%)| O 0 [16(14%)| 0 (108 (11%)|6 (8%)|238 (6%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 L R R R R 0 0 0 0 0
c
9 Fee(Application) Collected (Rs.) 2 610 0 2380 | 60 [ 660 0 0 840 90 5270 200 22913
o
3
°
10 Addl.Charges Collected (Rs.) ° 96 0 968 0 0 0 0 114 0 1563 26 13203
o
@
11 Penalty Collected (Rs.) e 0 0 0 0 0 0 0 0 0 0 0 0
o9
)
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) E 706 0 3348 60 | 660 0 0 954 920 6833 226 36116
[=)
13 |No. CAPIO's Appointed (A) E 6 0 1 0 5 0 0 1 0 6 1 34
£
14 No. CPIO's Appointed (B) § 1 12 1 1 1 1 0 1 13 34 1 39
=]
15 No. FAA's Appointed (C) 1 1 1 1 1 0 0 1 7 14 0 40
16 Total (A+B+C) 8 13 3 2 7 1 0 3 20 54 2 113
17 a 1 0 0 0 1 0 0 0 0 13 0 2
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 4 0 0 0 0 0 0 0 1 23 0 2
=)
21 ‘: e 0 0 1 0 0 0 0 1 0 7 0 7
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 1 0 5
* *%
24 h 0 0 1 0 0 0 0 0 0 0 0 6
25 i 0 0 0 0 0 0 0 0 0 7 0 0
26 j 7 0 1 0 2 0 0 0 1 16 0 44
27 ” 9 0 0 0 0 0 0 0 0 0 2 0 0
c
=]
28 5 1 1 0 0 0 0 0 0 0 0 0 0 10
]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 40 0 19 0 0 0 0 15 0 46 10 149
Total (17 to 30) 53 0 22 0 3 0 0 16 2 115 10 225
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 10 0 2152 0 22 0 59 5 86 46
2 No.Of Requests Received 313 255 6463 2 788 0 14 0 804 2243
3 Total No.Of Requests (Column 1+2) 323 255 8615 2 810 0 73 5 890 2289
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 102 762 0 272 0 2 0 274 1341
5 Total No.Of Appeals Received 93 25 550 1 69 0 1 2 83 242
6 Total No.Of Appeals Disposed 6 24 311 1 0 0 0 2 3 136
7 Decisions Where Applications For Information Rejected 41 (13%)| 0 487 (8%) 0 |525(67%)| 0 |2(14%)| O 527 (66%) 6 (0%)
8 Number Of Cases Where Disciplinary Action Taken Against Any 0 0 0 g) 0 0 0 0 0 0 0
Officer In Respect Of Administration Of RTI Act 8‘ ®
e
- ]
9  |Fee(Application) Collected (Rs.) 600 | 760 | 34383 % 20 2049 0 140 | 0 2209 ”g‘, 1720
=}
10 Addl.Charges Collected (Rs.) 0 0 15970 2 0 0 0 250 0 250 g’ 2104
e @
© o
1 Penalty Collected (Rs.) 0 0 0 2 0 0 0 0 0 0 H 0
Q 3
(4 7]
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 600 760 50353 :; 20 2049 0 390 0 2459 u>j 3824
c
2 S
13 No. CAPIO's Appointed (A) 13 0 67 8 0 20 0 0 0 20 € 1
Q
k] £
14 No. CPIO's Appointed (B) 15 18 138 k4 1 61 1 0 0 63 ‘g 9
Q Qo
£ @
15  |No. FAA's Appointed (C) 1 10 78 H 1 0 0 0 0 1 a7
Q
3
16 Total (A+B+C) 29 28 283 a 2 81 1 0 0 84 17
17 a 1 0 18 0 0 0 0 0 0 2
18 b 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 9 0 39 0 0 0 0 0 0 0
=)
21 ‘: e 3 0 19 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0
»
23 0] 2 0 8 0 0 0 0 0 0 0
* *%
24 h 1 0 8 0 0 0 0 0 0 0
25 i 0 0 7 0 0 0 0 0 0 0
26 i 13 0 84 2 0 0 2 0 4 0
27 ” 9 0 0 2 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 1 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 475 0 0 0 475 0
S
30 other 44 0 323 1 50 0 0 0 51 0
Total (17 to 30) 73 0 519 3 525 0 2 0 530 2
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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° 9 |8O| g5 |ve ] | & |[£8
F 4 Z |wg E -] cr
2 < w 3 = Kt
c £ = €0 k<
E o E< o £
4 5 4
4
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 46 119474 7 0 0 2 1 10 285 9 2 16
2 No.Of Requests Received 2243 65122 88 19 7 27 4 145 4050 65 74 22
3 Total No.Of Requests (Column 1+2) 2289 184596 95 19 7 29 5 155 4335 74 76 38
4 No. Of Cases Transfered To Other PAs U/S 6(3) 1341 17981 19 1 0 0 0 20 562 2 34 0
5 Total No.Of Appeals Received 242 14328 16 0 0 0 0 16 522 9 2 0
6 Total No.Of Appeals Disposed 136 4378 16 0 0 0 0 16 493 9 2 0
7 Decisions Where Applications For Information Rejected 6 (0%) | 3232 (5%) 0 |1(5%) O 0 0 (1%) 32(1%)| O 0 0
c
Number Of Cases Where Disciplinary Action Taken Against Any -:9”
8 Officer In Respect Of Administration Of RTI Act ° 0 & 0 0 0 0 0 0 0 0 0 0
c 2
9 Fee(Application) Collected (Rs.) 1720 257184 § 680 0 60 10 0 750 2 | 25926 | 350 | 460 | 30
% 2
[ S
'S
10 Addl.Charges Collected (Rs.) 2104 98438 2 20 0 0 0 0 20 o« | 60896 | 30 [ 112 0
T s
o c
11 Penalty Collected (Rs.) 0 140 E 0 0 0 0 0 0 dé 0 0 0 0
2] c
- o
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 3824 355762 g 700 (1] 60 10 0 770 E 86822 | 380 | 572 | 30
o w
13 |No. CAPIO's Appointed (A) 1 592 2 0 0 0 1 0 1 “g 0 3 1 0
> f=
) -
14 No. CPIO's Appointed (B) 9 1959 % 0 0 1 1 1 3 :g 82 1 1 1
=
>
15 No. FAA's Appointed (C) 7 1031 ® 0 0 1 1 1 3 67 1 1 1
(=
16 Total (A+B+C) 17 3582 = 0 0 2 3 2 7 149 5 3 2
17 a 2 317 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 2 0 0 0 0 0 0 0 0 0 0
20 d 0 58 0 1 0 0 0 1 0 0 0 0
=)
21 ‘: e 0 110 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 21 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 10 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 31 0 0 0 0 0 0 0 0 0 0
25 i 0 14 0 0 0 0 0 0 0 0 0 0
26 j 0 618 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 39 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 116 0 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 518 0 0 0 0 0 0 0 0 0 0
S
30 other 0 1375 0 0 0 0 0 0 32 0 0 0
Total (17 to 30) 2 3229 0 1 0 0 0 1 32 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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] = @ = | 2 ° £ o = © 2 S
S 5 S El o | £ 2 = £ g o u
7] = = [7] 5 = ] o 5
£ |3 H z| 2 | & |* £
a H
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 0 2|26 5 0 0 3 0 3 0 9 | 1M
2 No.Of Requests Received 59 9 123 6 | 50 | 57 | 51 49 6 53 | 124 | 42 116 16 58
3 Total No.Of Requests (Column 1+2) 59 9 123 8 | 76 | 62 | 51 49 6 56 | 124 | 45 116 25 | 169
4 No. Of Cases Transfered To Other PAs U/S 6(3) 4 0 37 4 1 10 | 32 0 0 19 3 0 17 1 0
5 Total No.Of Appeals Received 4 3 22 0 10 2 3 12 0 7 6 1 17 0 2
6 Total No.Of Appeals Disposed 4 3 7 0 10 2 3 12 0 7 3 1 17 0 2
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 [2(4%)[1 (17%)] O 0 0 |10(9%)| O 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo o jojpopojog o o jojogpo 0 010
9 Fee(Application) Collected (Rs.) 80 0 1120 | 50 [ 50 | 180 | 20 | 290 0 390 | 980 | 180 260 94 30
10 Addl.Charges Collected (Rs.) 90 0 0 0 0 14 0 0 0 0 0 90 270 312 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 170 0 | 1120 | 50 | 50 | 194 | 20 | 290 0 390 | 980 | 270 530 406 | 30
13 |No. CAPIO's Appointed (A) 0 0 1 o| o 15| 1 0 0 0 0 1 0 0 1
14 No. CPIO's Appointed (B) 5 1 1 0 0 1 1 1 0 3 1 1 1 5 4
15 |No. FAA's Appointed (C) 5 1 1 0| 1 1 1 1 0 0 0 1 1 1 4
16 Total (A+B+C) 10 2 3 0 1 17 3 2 0 3 1 3 2 6 9
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 6 0 3 0 6 0 0 0 0 2 7 2 29 526
2 No.Of Requests Received 365 15 121 6 116 0 77 31 70 25 119 | 39 567 6581
3 Total No.Of Requests (Column 1+2) 371 15 124 6 122 0 77 31 70 27 126 | 41 596 7107
4 No. Of Cases Transfered To Other PAs U/S 6(3) 24 0 43 0 0 0 0 11 42 2 19 0 19 886
5 Total No.Of Appeals Received 40 4 3 0 21 0 20 3 4 2 6 2 41 768
6 Total No.Of Appeals Disposed 30 3 3 0 17 0 17 3 4 1 6 2 41 702
7 Decisions Where Applications For Information Rejected 4 (1%) 0 0 0 0 0 0 [1(3%)|5(7%) 0 0 0 0 55 (1%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 ol o jojopo 0 0 R N 0
9 Fee(Application) Collected (Rs.) 1650 | 120 | 1060 20 1050 | 0 [ 170 60 0 160 770 | 210 | 2350 38110
10 Addl.Charges Collected (Rs.) 0 908 640 0 2002 | O 0 0 0 0 190 0 2868 68422
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1650 | 1028 | 1700 20 3052 | 0 | 170 60 0 160 960 | 210 | 5218 | 106532
13 No. CAPIO's Appointed (A) 0 0 0 0 0 0 1 0 0 0 0 0 0 24
14 No. CPIO's Appointed (B) 5 1 3 1 3 0 1 1 1 1 2 17 11 157
15 |No. FAA's Appointed (C) 5 1 1 1 1 0 0 1 1 1 1 1 9 111
16 Total (A+B+C) 10 2 4 2 4 0 2 2 2 2 3 18 20 292
17 a 0 0 0 0 0 0 0 1 0 0 0 0 0 1
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 1 0 0 0 0 0 1
=)
21 ‘: e 0 0 0 0 0 0 0 1 0 0 0 0 0 1
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 1 0 0 0 0 0 1
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 3 0 0 0 0 0 37
Total (17 to 30) 0 0 0 0 0 0 0 7 0 0 0 0 0 41
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.

82



~ - R < n | @ ~ @ [ |2 | 5 |82 3
L T B I O T = T I~ (0 (PO B [P O
s E]
2 = ®
E - 5 7 |g
2 @ 5|8 £ s| 8 |
H 5 o 21£ | |¢|2|s|5|2 |5
5 - | o S| |2 |&|2|<|E|¢g |2
2 : S| g B2 |E |Slsl 8322
@ ® o bl < < | o = 5| B = - €S | g
Sr. No £ 5 | €8 = |6|=|25|s5|3|5& e
5 3 6 |3 5 22|23 |8B8|<|3 5| 8 |5
& S|l 5|3 £ |3 |2|%5|s8|&|g | 2 |35
a 8 2 |s| @ |2 |g|c8|sL|lg|8|a S| |58
o = a < k] o 2 2 2 52| = | £ < < ° o<
o o © 3 o = < |5<|% - =2 = c c
2 c & 2 = = | & 2 S| 8 |5| § |@
£ 3 o 5 °c|O H > | S £ = (¢
= S c 3 > | @ (5] 2| @ P > 2 |la
o ] £ o |5 8| @ © a 2 | =
c 5 = s = k] o [ 8 S © £ =
8 £ 8| a s E | E 2 E |3
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T
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 2 516 | 20 0 0 0 0 0 0 0 4 6 0 0
2 No.Of Requests Received 271 412 | 35 2685 | 283 | 7 3 1 3 0 0 3 9 10
3 Total No.Of Requests (Column 1+2) 273 928 | 55 2685 283 | 7 3 1 3 0 4 9 9 10
4 No. Of Cases Transfered To Other PAs U/S 6(3) 2 4 24 316 151 1 0 0 0 0 0 0 1 0
5 Total No.Of Appeals Received 38 44 0 219 10 2 0 0 1 0 0 0 0 0
6 Total No.Of Appeals Disposed 37 40 0 219 10 2 0 0 1 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 10 (4%) 0 0 |134(5%)| O 0 |1(33%) O 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 2640 | 3090 | O 3095 131 | 40 20 0 0 0 0 0 9 0
4
10 Addl.Charges Collected (Rs.) g 20 0 0 664 0 0 0 0 0 0 0 0 0 0
©
1 Penalty Collected (Rs.) § 0 0 0 0 0 0 0 0 0 0 0 0 0 0
X
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) g 2660 | 3090 0 3759 131 | 40 20 0 0 0 0 0 9 0
-
13 |No. CAPIO's Appointed (A) @ 1 0 1 0 0|9 0 0 oo 0 0 0 0
c
14 No. CPIO's Appointed (B) = 1 0 1 103 1 1 1 1 0 1 0 1 0 1
15 No. FAA's Appointed (C) 1 0 1 62 1 1 1 1 0 1 0 0 0 1
16 Total (A+B+C) 3 0 3 165 2 11 2 2 0 2 0 1 0 2
17 a 0 0 0 40 1 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 5 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 10 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 3 8 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 4 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 2 0 4 8 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 2 0 0 0 0 0 0 0 0 0
26 i 0 28 0 10 3 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 1 0 0 0 0 0 0 0 0 0 0
]
(7]
29 _::6 24 0 0 0 1 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 56 0 0 2 0 0 0 0 0 0 0
Total (17 to 30) 0 30 0 134 22 (0 2 0 0|0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 4 3 0 1 0 0 0 0 0 0 0 1 0 0
2 No.Of Requests Received 5 7 2 0 | 30 8 0 0 2 7 5 1 0 2 1 1
3 Total No.Of Requests (Column 1+2) 5 7 6 3 30 9 0 1] 2 7 5 1 0 3 1 1
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 1 0 0 0 1 0 1 1 0 1 0 0
5 Total No.Of Appeals Received 0 0 0 0 0 2 0 0 0 2 0 0 0 0 0 0
6 Total No.Of Appeals Disposed 0 0 0 0 0 1 0 0 0 2 0 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 |3(38%)| O 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act tpojojpojogo O B e B e I B I
9 Fee(Application) Collected (Rs.) 0 70 0 0 0 0 0 0 0 0 0 0 0 10 0 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 70 0 0 0 0 0 0 0 0 0 1] 0 10 0 0
13 |No. CAPIO's Appointed (A) 0 1 olofo 0 0 0 olofo 0 0 0 0 0
14 No. CPIO's Appointed (B) 0 1 1 1 1 1 0 1 1 1 1 1 1 1 0 1
15 |No. FAA's Appointed (C) 0 1 1 1 1 1 0 1 1 1 1 1 1 3 0 1
16 Total (A+B+C) 0 3 2 2 2 2 0 2 2 2 2 2 2 4 0 2
17 a 0 0 0 0 0 1 0 0 0 3 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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24 h 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 2 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 3 0 0 0 4 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 3 0 0 0 0 0 0 0 1 0 0 0 6 1 0
2 No.Of Requests Received 2 7 13 11 1 3 15 3 4 3 1 0 1 0 7 3
3 Total No.Of Requests (Column 1+2) 5 7 13 11 1 3 15 3 4 4 1 0 1 6 8 3
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 2 1 0 0 0 0 0 0 1 0
5 Total No.Of Appeals Received 0 2 3 0 0 0 0 1 0 1 0 0 0 0 1 1
6 Total No.Of Appeals Disposed 0 1 2 0 0 0 0 1 0 1 0 0 0 0 0 1
7 Decisions Where Applications For Information Rejected 0 |1(14%)] 0 |2(18%)| O 0 0 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0] 0 0 S R I e e e B I B I N B
9 Fee(Application) Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 0 0 0 0 0 0 0 0 0 (1] 0 0 0 0
13 |No. CAPIO's Appointed (A) 0 0 0 1 0 0 0 0 ol 1|1 ]1 0 o1 1
14 No. CPIO's Appointed (B) 1 1 1 0 1 1 1 0 0 1 1 1 0 1 1 1
15 |No. FAA's Appointed (C) 1 1 1 1 1 1 1 0 ol 1 1 1 0 1 1 1
16 Total (A+B+C) 2 2 2 2 2 2 2 0 0 3 3 3 0 2 3 3
17 a 0 0 1 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=
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24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 3 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 1 1 4 0 0 0 0 0|1 oo 0 0o 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1 1 2 4 0 0 0 3 0 0 0 0 7 1 1 0
2 No.Of Requests Received 0 21 0 11 3 1 4 4 0 1 1 0 4 0 11 0
3 Total No.Of Requests (Column 1+2) 1 22 2 15 3 1 4 7 0 1 1 0 1 1 12 0
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 2 0 1 0 0 0 0 0 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 0 1 0 0 0 0 0 0 0 0 0 0 0 0 1 0
6 Total No.Of Appeals Disposed 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1 0
7 Decisions Where Applications For Information Rejected 0 |8(38%) 0 |1(9%) O 0 0 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act R o oo p oo o000y 0op0o] 000
9  |Fee(Application) Collected (Rs.) 0 0 0 0 0 0 0 0 0 o |10| 0] o0 0 0 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 1] 0 0 0 0 0 0 0 10 0 0 0 0 0
13 |No. CAPIO's Appointed (A) 0 1 0 0 0 0 0 0 1 0 o|lofo 1 1 0
14 |No. CPIO's Appointed (B) 0 1 1 1 0 1 1 1 1 0 11 1 1 0
15 No. FAA's Appointed (C) 0 1 1 1 0 1 0 1 1 0 1 1 0 1 1 0
16 Total (A+B+C) 0 3 2 2 0 2 1 2 3 0 2 2 1 3 3 0
17 a 0 6 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 2 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 1 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 8 0 1 0 0 0 0 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1 0 1 5 0 0 0 2 2 0 0 2 2 0 8
2 No.Of Requests Received 0 0 3 3 18 | 20 0 3 4 6 0 9 7 8 3 4
3 Total No.Of Requests (Column 1+2) 0 1 3 4 23 | 20 0 3 6 8 0 9 73 10 3 12
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 2 0 0 4 0 0 0 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 0 0 0 1 6 1 0 0 0 0 0 0 6 5 0 0
6 Total No.Of Appeals Disposed 0 0 0 1 0 1 0 0 0 0 0 0 5 0 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 |2(33%)| O 0 (4%)|6 (75%)| O 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act ojojpojpojop o0 0ol 0 S I 0 010
9  |Fee(Application) Collected (Rs.) oflofofo|o0]|110] O oo 0 0 0 0 90 0 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 0 0 0 | 110 0 0 0 0 0 1] 0 90 0 0
13 No. CAPIO's Appointed (A) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1
14 No. CPIO's Appointed (B) 0 0 1 1 1 1 0 1 1 1 1 1 1 0 1 1
15 |No. FAA's Appointed (C) o] o0 |1 1 0 1 0 1 1 1 1 0 1 0 1 1
16 Total (A+B+C) 0 0 2 2 1 2 0 2 2 2 2 1 2 0 2 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 4 4 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) ojofo0o|ofoO 0 0 o) o 0 0 0 6 5 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 10 0 0 0 0 0 3 0 0 1 0 0 0 1 0
2 No.Of Requests Received 0 22 0 5 2 3 1 18 0 2 19 0 7 0 10
3 Total No.Of Requests (Column 1+2) 0 32 0 5 5 2 3 4 18 1] 3 19 0 7 1 10
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 6 0 0 0 0 0 0 5 0 0 0 0 0 0 1
5 Total No.Of Appeals Received 0 0 0 0 1 0 0 1 0 0 0 2 0 2 0 1
6 Total No.Of Appeals Disposed 0 0 0 0 1 0 0 1 0 0 0 2 0 2 0 1
7 Decisions Where Applications For Information Rejected 0 0 0 |3(60%)| O 0 0 0 0 0 0 0 0 |2(29%)(1(0%)| O
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act R R N R T R e O B I I B 0 0|0
9 Fee(Application) Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 0 1] 1] 0 0 0 0 1] 1] 0 0 0 0 0
13 |No. CAPIO's Appointed (A) 0 0 0 1 ofofo 0 0 0 0 0 0 0 0 1
14 |No. CPIO's Appointed (B) 1 1 1 1 1lo|lo]| o 1 0 1 1 1 1 0 1
15 |No. FAA's Appointed (C) 1 1 1 0 1 0| o0 0 1 0 1 1 1 1 0 1
16 Total (A+B+C) 2 2 2 2 2 0 0 0 2 0 2 2 2 2 0 3
17 a 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 2
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 3
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 2 0 0 0 0 0 0 1 1 0 0 0 5 0 5
2 No.Of Requests Received 10 2 | 112 4 0 1 7 2150 12 1 0 392 | 140 | 3
3 Total No.Of Requests (Column 1+2) 10 4 112 4 0 1 7 2 | 60 1 12 1 0 397 140 8
4 No. Of Cases Transfered To Other PAs U/S 6(3) 4 0 0 1 0 0 0 0 0 0 1 1 0 6 0 0
5 Total No.Of Appeals Received 7 0 6 0 0 0 2 0[20] O 1 0 0 149 0 0
6 Total No.Of Appeals Disposed 7 0 6 0 0 0 0 0|20] 0 1 0 0 131 0 0
7 Decisions Where Applications For Information Rejected 2(20%)| O 0 0 0 0 0 0 0 0 [1(8%) O 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act O oo o o0 p0opopop0oy 000 0 00
9  |Fee(Application) Collected (Rs.) 0 0 0 10 |0o| 10 |0| 0| 0] o] 8 0 0 | 3490 | 0 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 0 10 0 10 0 0 0 0 80 1] 0 3490 0 0
13 No. CAPIO's Appointed (A) 0 0 1 0 0 1 0 0 0 1 1 0 0 0 0 0
14 No. CPIO's Appointed (B) 1 0 1 1 1 1 1 0 0 0 0 1 0 7 1 1
15 |No. FAA's Appointed (C) 1 0 1 0 1 1 1 o|lo|oO 2 1 0 1 1 1
16 Total (A+B+C) 2 0 3 1 2 3 2 0 0 1 3 2 0 8 2 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 2 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 3 0 0 0 0 0 0 0 0 1 0 0 0 0 0
Total (17 to 30) 2 3 0 0 0 0 0 0 0 0 1 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 0 0 0 0 0 0 0 1 0 0 0 0
2 No.Of Requests Received 0 2 24 1 0 3 2 2 4 0 4 0 0 3 3
3 Total No.Of Requests (Column 1+2) 0 2 24 1 0 3 2 2 4 1 4 0 0 3 3
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 1 6 1 0 0 0 0 0 0 1 0 0 0 0
5 Total No.Of Appeals Received 0 1 4 0 0 0 0 0 0 0 0 0 0 0 0
6 Total No.Of Appeals Disposed 0 1 4 0 0 0 0 0 0 0 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 |1(50%) 0 |[1(25%)] O 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo jojpoqjopo 0 0 0 oo ojpojogo
9 Fee(Application) Collected (Rs.) 0 0 80 0 0 0 30 0 0 0 30 0 0 10| 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 80 0 0 0 30 0 0 0 30 0 0 10 0
13 |No. CAPIO's Appointed (A) 1 1 0 0 0 0 0 0 0 0 0 0 0 110
14 No. CPIO's Appointed (B) 1 1 1 1 1 il 1 0 1 0 1 1 0 1 0
15 No. FAA's Appointed (C) 1 2 1 1 1 1 1 0 1 0 1 1 0 1 0
16 Total (A+B+C) 3 4 2 2 2 2 2 0 2 0 2 2 0 3 0
17 a 0 0 0 0 0 0 0 0 1 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 1 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 1 0 1 0 0 0 0 0o
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 0 0 2 0 0 2 0 3 0 0 0 1 0
2 No.Of Requests Received 1 4 4 6 6 6 0 19 0 2 6 2 1 1 5 4
3 Total No.Of Requests (Column 1+2) 1 4 4 6 8 6 0 21 1] 2 9 2 1 1 6 4
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 5 0 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0 0
6 Total No.Of Appeals Disposed 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 |3(16%)| O 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act ojojpop o pog oo R N I L U L L I
9  |Fee(Application) Collected (Rs.) 10|00 0 0 0 0 0 0 0 oo 0 0 0 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 10 0 0 0 0 (1] 0 0 1] 1] 0 0 0 0 0 0
13 |No. CAPIO's Appointed (A) o|lofo 0 1 0 1 0 0 0 oo 0 0 0 0
14 No. CPIO's Appointed (B) 0 0 0 3 1 1 1 1 0 0 0 1 0 0 0 1
15  |No. FAA's Appointed (C) o|lofo 3 1 1 1 2 0 0 0| 1 0 0 0 1
16 Total (A+B+C) 0 0 0 6 3 2 3 3 0 0 0 2 0 0 0 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) o|ofo 0 0 0 0 0 0 0 0| o0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.

91



o (] < n ©o ~ o (=] o - o (5] < n ©o
< < < < < < < < n n n n n n n
= = = = N N = = = - ~ == - -
= = I I~ = [ B = IR I B S
c -
S - N < 5 2
- w2 ¢ g8/ 3|8 |3 |5|e 5
2 w < | € < < =1 =) = 2 =z < =
£ = |22 % |8 ||| ¥]8 |2 R|E[E |8
® 2 |Els £ =8 (e|2|§& |3 [8|28|5|2 |5
S — o £ S 7] w I L | =
S El3|E e | 8|5 (2|35 |3 (2121213 |
S 8 1S £ £ o I 3 » = g | =|e 8
Sr. No £ 8 1 < o = < -~ - - © I e |z ]
3 ° ) 5T ] 5 2 8 8 T < o S 5 @
H S £ |gE|2D < ° ° T T cwn S| |SE| &
s < - |2B8|=£| = £ £ < £S<q |2 < - |Ts| @
2 & 5 £33 (5% - 5 |5 % |58 |5 f|C|&8|fEE| 8
=] 5 T 6|50 & - |85 |5>2 |cE| 5| s|T|58|%
> £ s |sx¥|Se| B S |S| 3|3 sei8 |5 |E|Z5]E
@ 5 s |2 2E| = 2 [ ] ] a2 2lE|s |8 k]
c ° S |a o S5 k] S < c c @ £ |2 ° |3
E > S o 5] N 8 [ © @ s s|%| 2|t >
= a e | E P @ > 6 5] = S| | 3 7]
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£ o |O > £ 3 ] = = < o &
W18l |5 |4 |2 |g|le|2 |E ElY|3 |“
= w
S |£ |8 §|18|8|8 |8 5
o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 2 0 0 0 0 13 5 2 0 0 0 0 0 1
2 No.Of Requests Received 71 116 55 10 72 27 12 38 17 7 1 0 12 2 3
3 Total No.Of Requests (Column 1+2) 73 117 | 55 10 72 27 25 43 19 7 1 0 12 2 4
4 No. Of Cases Transfered To Other PAs U/S 6(3) 12 4 0 0 7 0 0 4 1 3 0 0 6 0 0
5 Total No.Of Appeals Received 0 10 6 1 10 4 7 6 1 0 0 1 0 0 0
6 Total No.Of Appeals Disposed 0 10 5 1 10 4 7 6 1 0 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 7(10%)| O 0 0 |6(8%)[2(7%)| O 0 |6(35%) O 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 oo oo 0100 0 o jojofojp oo
9  |Fee(Application) Collected (Rs.) 0 0 | 260 | 100 | 540 | 190 [ 20 | O 0 0 olofo 0 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 20 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 260 | 100 540 190 | 20 0 0 0 20 0 0 0 0
13 |No. CAPIO's Appointed (A) 0 0 0 0 0 0 0 0 0 1 olofo 0 0
14 No. CPIO's Appointed (B) 1 1 0 1 1 1 0 1 1 1 1 1 1 1 1
15 |No. FAA's Appointed (C) 1 1 0 1 1 1 0 1 1 1 1 1 1 1 1
16 Total (A+B+C) 2 2 0 2 2 2 0 2 2 3 2 2 2 2 2
17 a 1 0 0 0 51 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 2 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 5 0 0 0 0 0 2 3 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 3 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 1 0 0 0 0 0 0 2 0 0 0 0 0 0 0
Total (17 to 30) 7 0 0 0 56 0 2 5 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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g 8 o | W | g = | & [ W E E |W|Eg . £
S|E|38 |3 2 2 £ °©l 5|38
2% 5| & p 2|5
I T 3 < '% 3 T
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 3 0 0 0 0 0 0 0 0 0 0 0 0 0 1 740
2 No.Of Requests Received 3 0 2 0 5 0 0 0 4 0 0 0 0 2 5316
3 Total No.Of Requests (Column 1+2) 6 0 2 (1] 5 0 0 0 4 0 2 0 0 0 3 6056
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 102
5 Total No.Of Appeals Received 2 0 0 0 0 0 0 0 0 0 0 0 0 0 0 461
6 Total No.Of Appeals Disposed 2 0 0 0 0 0 0 0 0 0 0 0 0 0 0 379
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 |377 (7%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act N I T O O e I I I i I L L I 0
9  |Fee(Application) Collected (Rs.) oo 0 0o |5 | 0 0 oflofo 0 oo 0 0 24637
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 924
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 0 0 50 0 0 0 0 0 0 0 0 0 0 25561
13 |No. CAPIO's Appointed (A) 110 0 0 oo 0 ol 1o 0 ol 1 0 0 9
14 No. CPIO's Appointed (B) 1 1 1 1 0 1 0 1 1 1 1 0 1 0 0 38
15 No. FAA's Appointed (C) 0 1 1 1 0 1 0 1 1 1 1 0 1 0 0 32
16 Total (A+B+C) 2 2 2 2 0 2 0 2 3 2 2 0 3 0 0 79
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 6
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1
=
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 9
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 6
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 622
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 24
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 321
Total (17 to 30) oo 0 0 0| o 0 o|o0ofo 0 0o 0 0 989
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1417 9 8 58 0 1 1 25 0 1 0
2 No.Of Requests Received 10811 311 134 | 56 135 39 87 83 101 73 84
3 Total No.Of Requests (Column 1+2) 12228 320 142 | 114 | 135 40 88 108 101 74 84
4 No. Of Cases Transfered To Other PAs U/S 6(3) 695 93 0 1 4 0 5 10 0 1 1
5 Total No.Of Appeals Received 1056 95 18 3 15 5 12 6 24 8 16
6 Total No.Of Appeals Disposed 930 94 18 3 14 5 4 1 24 7 15
7 Decisions Where Applications For Information Rejected 583 (5%) 12 (4%)| 0 0 0 |1(3%)|27 (31%)|11 (183%)[ 0 |1 (1%)|7 (8%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 1 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 38862 _% 2800 80 20 950 190 170 290 340 [ 310 340
b=
10 Addl.Charges Collected (Rs.) 1628 2 f, 46 0 0 24 701 0 0 0 0 120
£l
®
11 |Penalty Collected (Rs.) 0 £ g 0 0 0 500 0 0 0 0 0 0
. O
S | w
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 40490 E‘ S 2846 80 20 | 1474 | 891 170 290 340 [ 310 460
B | =
= c
13 |No. CAPIO's Appointed (A) a7 |£|&] o | oo o |1 1 o |1 1|1
€

©

14 No. CPIO's Appointed (B) 269 §' 4 0 5 5 1 1 7 6 1 1

15 |No. FAA's Appointed (C) 215 4 0 1 1 1 1 6 3 1 1

16 Total (A+B+C) 531 8 0 6 6 3 3 13 10 3 3

17 a 122 0 0 0 0 0 14 7 12 0 1

18 b 3 0 0 0 0 0 0 0 0 0 0

19 c 0 0 0 0 0 0 0 0 0 0 0

20 d 8 0 0 0 6 1 0 1 0 0 0
=)

21 ‘: e 1 0 0 0 0 0 0 0 8 0 0
=]

22 E f 20 0 0 0 0 0 0 0 0 0 0
»

23 0] 10 12 0 0 0 0 0 0 0 0 0

* *%

24 h 18 0 0 0 0 0 0 0 0 0 0

25 i 2 0 0 0 0 0 0 0 0 0 0

26 i 681 0 0 0 2 0 1 1 0 0 1

27 ” 9 0 0 0 0 0 0 13 0 0 0 0
c
=]

28 5 1 4 0 0 0 0 0 1 0 0 0 0
]

29 _::6 24 25 0 0 0 0 0 0 0 0 0 0
S

30 other 389 0 0 0 0 0 4 4 0 0 5

Total (17 to 30) 1293 12 0 0 8 1 33 13 20 0 7
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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Sr. No £ = S o £ “E’ @ 5 - g 2 a
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s - E ] S w S © ] S o - o
) S g0 ] 3 “ < H -3 = £ S c
1} @ @ 3 = O
Q £ 1] “— =] - c S =] ca o N
z z | 28] 2 E 2| 8 2| 5
g o [ 2T | § E g 5 2 3
£ ® w £ T & = £ i}
s S |2 < o = g £ E
2 | & s K] g £ 8 £
] @ @ t S 3
=z O a @ o 5 o
E © = k]
5 (5} ]
£ |8
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 25 201 2271 2600 8 5 71 84 75 46
2 No.Of Requests Received 193 2396 3496 7188 1232 | 1042 1140 3414 1070 669
3 Total No.Of Requests (Column 1+2) 218 2597 | 5767 9788 1240 | 1047 1211 3498 1145 715
4 No. Of Cases Transfered To Other PAs U/S 6(3) 18 20 1031 1184 745 286 314 1345 376 244
5 Total No.Of Appeals Received 16 417 841 1476 48 63 54 165 77 49
6 Total No.Of Appeals Disposed 16 34 165 400 48 43 44 135 67 27
7 Decisions Where Applications For Information Rejected 4 (2%) 0 8(0%)| 71 (1%) 0 3 (0%) | 21 (2%) | 24 (1%) 101 (9%)|105 (16%)
8 Number Of Cases Where Disciplinary Action Taken Against Any 0 0 0 0 0 0 0 0 0 1
Officer In Respect Of Administration Of RTI Act
9 Fee(Application) Collected (Rs.) 1320 | 25434 | 2620 | 34864 ° 3050 | 4211 7030 14291 1100 150
5 o
10 Addl.Charges Collected (Rs.) 784 390 1074 3139 5 | 1690 0 3696 5386 g 0 90
c
g H
11 |Penalty Collected (Rs.) 0 0 0| 800 [Z]| o 0 0 o |=]| o 0
P ]
[=) -
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 2104 | 25824 | 3694 | 38503 € | 4740 | 4211 | 10726 19677 g 1100 240
o
£ k=4
13 No. CAPIO's Appointed (A) 0 21 0 26 E 0 0 0 0 § 47 4
-
@ o
14 No. CPIO's Appointed (B) 5 1 92 129 - 28 1 19 48 341 4
15 No. FAA's Appointed (C) 1 2 52 74 22 1 7 30 83 4
16 Total (A+B+C) 6 24 144 229 50 2 26 78 an 12
17 a 0 28 0 62 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 0 46 0 54 0 0 0 0 0 31
=)
21 ‘: e 0 81 0 89 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 33 0 45 0 0 0 0 0 0
* *%
24 h 0 68 0 68 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0
26 j 0 54 0 59 0 0 0 0 72 25
27 ” 9 0 3 0 16 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 1 0 0 0 0 0 2
]
29 E 24 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 13 0 3 0 3 25 61
Total (17 to 30) 0 313 0 407 0 3 0 3 97 119
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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= EE|( 23| 38| 23 |32 (28| 2 . | og| £ 2
5 S 5 32| 32 =0 86 |E5 = = =5 ] = = £ ._
a og|og [ BT leN|52 532 - 3 s 5 £ 6 £
@ el cE| 50 £2 5N |o35 oo 5 g sS s 235
8 5g| 85| 29 | E |22 |5¢E 58 58 B © ga |£a
£ 55| 82| 8| 9% |28|58| 5° 2z |28 | g5 =
> EN | §i -y B3 50 |20 o o £ o o°
] ) okF 2 8 8O = ] 7] 7] £ ] 3
£ ‘D @ 25 o @ @ 2 2 s 2 s
s @a 2 = @ e £ € £ o E 2
£ E w ® £ £ £ £ - 13 @
£ E E £ 5 1 S S 2 8 o
3 3 o o} o o o 2 Q 5 2
s |3 |8 [°© |8 |2 |8 |& |& |& |8
@ 2 = s
£ |5 |5 § |8 |6 5 s |5
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 27 16 90 52 26 0 86 7 6 251 1
2 No.Of Requests Received 458 216 1251 2698 231 1 1376 385 310 1577 79
3 Total No.Of Requests (Column 1+2) 485 232 1341 2750 257 1 1462 392 316 1828 80
4 No. Of Cases Transfered To Other PAs U/S 6(3) 102 60 583 749 82 0 319 75 62 501 25
5 Total No.Of Appeals Received 55 13 58 168 45 0 116 35 15 43 0
6 Total No.Of Appeals Disposed 52 3 50 156 17 0 50 23 5 21 0
7 Decisions Where Applications For Information Rejected 3 (1%) |15 (7%)| 27 (2%) | 169 (6%)| 6 (3%)| O |441 (32%) (112 (29%)[13 (4%)[185 (12%)| O
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 465 1200 820 1420 830 0 4810 730 1910 730 20
10 Addl.Charges Collected (Rs.) 1202 0 806 6719 1242 0 350 0 0 26 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1667 | 1200 1626 8139 2072 0 5160 730 1910 756 20
13 No. CAPIO's Appointed (A) 45 11 17 0 0 0 0 4 0 0 0
14 No. CPIO's Appointed (B) 45 12 46 37 32 1 263 74 4 5 11
15 No. FAA's Appointed (C) 10 3 10 22 4 1 64 19 0 3 "
16 Total (A+B+C) 100 26 73 59 36 2 327 97 4 8 22
17 a 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0
20 d 0 3 6 0 0 0 0 0 0 1 0
=)
21 ‘: e 0 0 0 0 0 0 0 19 0 29 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 3 1 3 0 0 188 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 15 0
26 j 4 2 2 1 15 0 253 26 11 16 0
27 ” 9 0 0 0 0 0 0 0 0 0 1 0
c
=]
28 5 1 0 1 0 1 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 1 0 0 0 0 0 0 0
S
30 other 2 14 18 107 2 0 0 75 2 23 0
Total (17 to 30) 6 23 27 113 17 0 441 120 13 85 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.

96



< n ©o ~ © (=2 =] - N '] < wn
- - - - - - N N N N N N
e 2 e 2 e e 2 2 e e e 2
c H 3
£ s |2 5 Eole | 2 |35
© 2 = = ] -~ | @ S [
1] < ) o £ ® < Y] 2 N T
g Sl |2 g g Sl |8 8
g S o 4 7] @ [ L o X o
4 z 13 » o o I3 T c (W o3
S £ > 5 a .4 = =~ S| x28 |= [ @
=4 x @ = = & 2 9 J|uN g2 EZ
8 S x 0 | B £ © |z |se|Es| 2 |58
Sr. No £ = © £ > 5E = E s | E5|8N = 2N
€ g Lo S S = o g g £ €5 [0 17} o5
£ e- | g| 2 | §¢E g g | s|8s5|85] ¢ |58
o 9 £ E £ S 2 g ] S 8|Csg 2 - 55
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5 O] © 2 o £ |5 o o
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s |2 |85 £ 8 8|3 |2 5 |2
S 2
5 | & ° 5 |° |8 |°
3 3]
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 87 1005 0 29 0 368 0 0 15 0 2
2 No.Of Requests Received 335 930 14 22 519 293 1887 54 1231 520 975 289
3 Total No.Of Requests (Column 1+2) 422 1935 14 22 548 293 2255 54 1231 535 975 291
4 No. Of Cases Transfered To Other PAs U/S 6(3) 310 200 9 1 186 80 1242 1 611 154 235 135
5 Total No.Of Appeals Received 43 97 1 1 20 20 149 4 27 18 34 62
6 Total No.Of Appeals Disposed 39 49 1 1 7 0 120 2 26 13 32 29
7  |Decisions Where Applications For Information Rejected 72 (21%) (91 (10%)| 0 |9 (41%)| 17 (3%) | 212 (72%) |25 (1%)| 0 |21 (2%)|4 (1%)| 75 (8%) |11 (4%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 o]0 0 0 0 ol 0 0 0 0
9 Fee(Application) Collected (Rs.) 0 5090 140 10 2490 70 1780 | 560 285 560 3130 190
10 Addl.Charges Collected (Rs.) 0 0 0 0 8660 0 337 0 800 48 1106 372
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 5090 | 140 10 11150 70 2117 | 560 | 1085 | 608 4236 562
13 |No. CAPIO's Appointed (A) 0 0 0 2 1 0 33 1 10 32 0 0
14 No. CPIO's Appointed (B) 0 0 1 2 3 40 33 1 42 59 45 34
15 No. FAA's Appointed (C) 0 8 1 1 3 16 28 1 7 " 10 "
16 Total (A+B+C) 0 8 2 5 7 56 94 3 59 102 55 45
17 a 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 3 0 8 0
=)
21 ‘2 e 0 64 0 0 0 0 0 0 1 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 1 0 0 1
* *%
24 h 0 2 0 0 0 1 0 0 0 2 0 0
25 i 0 17 0 0 0 0 0 0 1 0 1 0
26 j 0 15 0 0 0 0 0 0 1 3 18 4
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 1
]
29 _::6 24 32 0 0 0 0 212 0 0 0 0 0 0
S
30 other 33 0 0 0 5 79 178 0 192 8 48 1
Total (17 to 30) 65 98 0 0 5 292 178 0 199 13 75 7
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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s |5 (S |8 s s |8 |5 |5 |¢B 2
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o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 13 26 33 38 46 36 601 18 16 2 5 30
2 No.Of Requests Received 430 315 533 480 332 644 591 273 417 276 19 534
3 Total No.Of Requests (Column 1+2) 443 341 566 518 378 680 1192 291 433 278 24 564
4 No. Of Cases Transfered To Other PAs U/S 6(3) 114 46 137 48 129 47 66 34 106 90 2 140
5 Total No.Of Appeals Received 28 42 58 33 17 80 46 50 40 16 0 37
6 Total No.Of Appeals Disposed 7 12 38 24 10 57 28 17 27 8 0 27
7 Decisions Where Applications For Information Rejected 30 (7%) | 26 (8%) | 13 (2%)| 47 (10%)[16 (5%)|74 (11%)| 74 (13%) |51 (19%)|51 (12%)[ 6 (2%)| 0 |49 (9%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 3342 780 2300 1560 590 2110 3350 1460 160 1040 | 120 | 1990
10 Addl.Charges Collected (Rs.) 1410 870 0 1150 1500 50 198 40 153 2760 0 152
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 4752 1650 2300 2710 2090 2160 3548 1500 313 3800 | 120 | 2142
13 |No. CAPIO's Appointed (A) 0 1 9 0 0 5 1 0 6 0 0 56
14 No. CPIO's Appointed (B) 47 36 54 30 7 8 8 3 13 20 0 79
15 No. FAA's Appointed (C) 11 9 13 6 5 8 8 3 9 3 0 18
16 Total (A+B+C) 58 46 76 36 12 21 17 6 28 23 0 153
17 a 0 0 0 0 0 2 1 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 9 0 14 1 11 26 27 25 1 0 30
=)
21 ‘: e 0 0 0 10 1 4 0 4 2 0 0 0
=]
22 E f 0 0 0 0 0 0 1 1 0 0 0 0
»
23 0] 0 0 0 0 0 1 1 3 0 0 0 1
* *%
24 h 0 2 0 2 1 6 5 4 2 0 0 4
25 i 0 0 0 0 0 0 1 0 0 0 0 0
26 j 31 23 0 20 1 31 15 23 12 0 0 9
27 ” 9 0 0 0 0 0 0 0 0 1 0 0 0
c
=]
28 5 1 0 0 0 1 1 0 3 12 1 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 12 19 0 0 4 18 28 17 10 5 0 2
Total (17 to 30) 43 53 0 47 9 73 81 91 53 6 0 46
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 49 37 20 2 34 250 4 19 72 9 27
2 No.Of Requests Received 1165 619 271 390 1392 615 640 1499 880 653 915
3 Total No.Of Requests (Column 1+2) 1214 656 291 392 1426 865 644 1518 952 662 942
4 No. Of Cases Transfered To Other PAs U/S 6(3) 173 43 108 178 819 183 142 110 167 81 197
5 Total No.Of Appeals Received 68 57 5 0 135 46 23 121 46 98 39
6 Total No.Of Appeals Disposed 24 0 5 0 78 45 16 70 20 70 33
7 Decisions Where Applications For Information Rejected 100 (9%)[ 0O |2 (1%)|55 (14%)| 330 (24%) | 24 (4%) | 47 (7%) [ 102 (7%)| 86 (10%) | 22 (3%) |41 (4%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 1585 1300 | 150 160 740 450 1000 3140 3460 510 700
10 Addl.Charges Collected (Rs.) 65 0 0 0 278 0 300 432 512 370 120
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1650 1300 | 150 160 1018 450 1300 3572 3972 880 820
13 |No. CAPIO's Appointed (A) 12 31 0 0 68 0 0 4 9 0 6
14 No. CPIO's Appointed (B) 86 31 101 63 215 0 55 56 41 55 97
15 |No. FAA's Appointed (C) 18 31 25 24 43 0 1 12 9 10 21
16 Total (A+B+C) 116 93 126 87 326 0 66 72 59 65 124
17 a 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0
20 d 13 0 0 0 33 0 0 8 1 2 0
=)
21 ‘: e 3 0 0 0 2 0 0 0 0 0 1
=]
22 E f 0 0 0 0 30 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 1 0
* *%
24 h 6 0 0 0 0 0 1 7 4 3 2
25 i 5 0 0 0 20 0 0 0 0 2 1
26 j 12 0 2 0 106 0 13 51 75 7 31
27 ” 9 0 0 0 0 1 0 0 0 0 0 0
c
=]
28 5 1 1 0 0 0 1 0 0 1 0 2 1
]
29 _::6 24 0 604 0 1 0 0 0 0 0 0 0
S
30 other 58 0 0 0 137 0 33 35 10 5 5
Total (17 to 30) 98 604 2 1 330 0 47 102 90 22 41
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 49 0 1 4 0 0 12 0 3 0 14 0 2
2 No.Of Requests Received 109 50 28 133 99 58 525 16 298 277 301 16 15
3 Total No.Of Requests (Column 1+2) 158 50 29 137 99 58 537 16 301 277 315 16 17
4 No. Of Cases Transfered To Other PAs U/S 6(3) 45 24 20 4 69 25 125 2 120 44 30 2 0
5 Total No.Of Appeals Received 2 6 1 3 6 7 28 2 24 23 30 0 3
6 Total No.Of Appeals Disposed 2 5 1 3 6 7 0 1 5 19 12 0 3
7 Decisions Where Applications For Information Rejected 1(1%)|1(2%)[ 0 |70(53%)| 0 |1(2%)|23 (4%) |2 (13%)|41 (14%)| 136 (49%) |18 (6%)| O 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act ol oo 0 010 0 0 0 0 0 o]0
9 Fee(Application) Collected (Rs.) 28 290 | 190 0 0 0 430 140 1520 250 490 30 0
10 Addl.Charges Collected (Rs.) 0 100 | 100 0 0 0 546 0 780 0 100 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 28 390 | 290 0 0 0 976 140 2300 250 590 30 0
13 No. CAPIO's Appointed (A) 11 7 0 5 1 2 0 0 1 0 13 0 1
14 No. CPIO's Appointed (B) 16 8 1 5 1 2 6 0 8 273 23 1 1
15 No. FAA's Appointed (C) 15 8 1 5 1 1 6 0 8 78 8 1 1
16 Total (A+B+C) 42 23 2 15 3 5 12 0 17 351 44 2 3
17 a 0 0 0 0 0 0 0 1 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 1 18 2 0 0 2 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 17 0 2 8 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 1 4 1 4 3 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 1 0 0 0 0 1 0 6 0 3 0 0
Total (17 to 30) 0 1 0 0 0 1 19 4 27 1 11 11 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 71 817 0 1 4550 76 928 0 1
2 No.Of Requests Received 111 | 12 921 3063 2 3 37310 4851 4026 2 26
3 Total No.Of Requests (Column 1+2) 111 | 12 992 3880 2 4 41860 4927 4954 2 27
4 No. Of Cases Transfered To Other PAs U/S 6(3) 64 5 93 1011 2 0 11187 6 106 0 1
5 Total No.Of Appeals Received 8 1 57 111 0 0 2547 806 711 0 8
6 Total No.Of Appeals Disposed 8 1 30 44 0 0 1553 322 299 0 7
7 Decisions Where Applications For Information Rejected 0 0 (105 (11%)[163 (5%)| O 0 3521 (9%) 240 (5%) | 1444 (36%)| 0 |2 (8%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 010 0 0 1 0 2 0 0 o] 0
[
9 Fee(Application) Collected (Rs.) 120 | 20 1430 21070 0 1110 87605 3 10540 30150 0 210
H
10 Addl.Charges Collected (Rs.) 80 0 0 504 0 0 34328 & 0 1116 0 0
©
11 Penalty Collected (Rs.) 0 0 0 0 1 0 1 .g“ 60000 0 0 0
c
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 200 | 20 1430 21574 1 1110 121934 % 70540 31266 0 210
€
13 |No. CAPIO's Appointed (A) 0 3 8 0 0 0 467 2 78 5156 0 0
14 No. CPIO's Appointed (B) 0 9 42 0 0 0 2636 § 2 73 1 1
o
15 No. FAA's Appointed (C) 0 8 29 0 0 0 798 1 73 1 1
16 Total (A+B+C) 0 20 79 0 0 0 3901 81 5302 2 2
17 a 0 0 0 0 0 0 4 0 2 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 1 0 0 0 277 0 435 0 0
=)
21 f e 0 0 10 0 0 0 150 128 231 0 0
=]
22 ‘g f 0 0 0 0 0 0 32 0 1 0 0
»
23 0] 0 0 0 0 0 0 9 0 30 0 0
* *%
24 h 0 0 67 0 0 0 343 0 43 0 0
25 i 0 0 1 0 0 0 64 0 0 0 0
26 j 0 0 4 0 0 0 947 112 428 0 1
27 ” 9 0 0 0 0 0 0 3 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 29 0 9 0 0
]
29 ;6 24 0 0 0 163 0 0 1013 0 0 0 0
S
30 other 0 0 10 0 0 0 1292 0 265 0 8
Total (17 to 30) 0 0 93 163 0 0 4163 240 1444 0 9
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 28 0 5 3 0 0 0 0 0 4 0 0 9 0 0 0
2 No.Of Requests Received 7443 2 15 94 9 4 1 6 3 2 6 18 4 5 5 12
3 Total No.Of Requests (Column 1+2) 747 2 20 97 9 4 1 6 3 6 6 18 13 5 5 12
4 No. Of Cases Transfered To Other PAs U/S 6(3) 2923 0 0 9 0 0 0 3 0 0 0 0 0 0 0 1
5 Total No.Of Appeals Received 384 0 1 13 0 0 0 0 0 0 0 0 0 0 0 1
6 Total No.Of Appeals Disposed 368 0 1 13 0 0 0 0 0 0 0 0 0 0 0 1
7 Decisions Where Applications For Information Rejected 72(1%)| 0 0 |4(4%)| O 0 0 |1(17%)| O 0 0 [10(56%)[ 0 |1(20%)| O 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act O oo o pop ooy 0 f0)0}0 0 o 0 | 0]0
9 Fee(Application) Collected (Rs.) 35006 | 50 | 20 | 790 | 60 50 0 0 10 0 |20 180 30 50 30 | 120
10 Addl.Charges Collected (Rs.) 732 0 0 0 0 0 0 0 0 0 14 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 35738 | 50 | 20 | 790 | 60 50 0 0 10 0 34 180 30 50 30 | 120
13 No. CAPIO's Appointed (A) 0 0 0 4 0 0 0 0 1 0 0 1 0 1 0 0
14 No. CPIO's Appointed (B) 30 0 0 1 1 1 2 1 1 0 1 1 0 1 2 1
15 No. FAA's Appointed (C) 30 0 0 1 1 1 2 1 1 0 1 1 0 1 1 1
16 Total (A+B+C) 60 0 0 6 2 2 4 2 3 0 2 3 0 3 3 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 2 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 2 0 0 0 0 0 0 0 0 0 0 0 0
=
21 f e 0 0 0 1 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 1 0 0 0 0 0 0 0 2 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 1 0 0 0 0 0 0 0 9 0 1 0 0
Total (17 to 30) 0 0| 2 5 0 0 0 0 o|o0 (o0 11 0 1 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 6 3 0 0 4 0 0 0 1 1 0 0 0 0
2 No.Of Requests Received 5 36 2 6 24 7 7 2 8 1 10 12 23 5
3 Total No.Of Requests (Column 1+2) 11 39 2 6 28 7 7 2 9 12 10 12 23 5
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 1 0 0 0 0 0 1 0 0 0
5 Total No.Of Appeals Received 0 7 1 1 0 0 1 0 0 4 5 1 9 1
6 Total No.Of Appeals Disposed 0 5 0 1 0 0 1 0 0 4 4 1 5 1
7 Decisions Where Applications For Information Rejected 0 [4(11%)[2 (100%)| O 0 |5(71%)| © 0 [3(38%)| O 0 [2(17%)| 0 |5(100%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0] 0 0 ojojp o jojpoy 0 oo} 0 0 0
9  |Fee(Application) Collected (Rs.) 0| 320 0 19 |160| 60 | 30| 0 60 | 140 | 150 0 1020 50
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 100 0 0 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 320 0 19 | 160 60 30 0 60 240 | 150 0 1020 50
13 |No. CAPIO's Appointed (A) 0 0 0 ol o 0 1] 0 0 0 0 0 0 0
14 No. CPIO's Appointed (B) 0 1 0 1 1 1 1 0 1 1 0 0 0 0
15 No. FAA's Appointed (C) 0 1 0 0 1 1 1 0 1 1 0 0 0 0
16 Total (A+B+C) 0 2 0 1 2 2 3 0 2 2 0 0 0 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 1
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 0 0 0 4
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 4 0 0 0 0 0 0 3 0 0 0 0 0
Total (17 to 30) 0 4 0 0 0 0 0o 3 0 0 0 0 5
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.

103



wn ©o N -] [=2] (=] - o (] < wn ©o ~
@ @ ] Q@S2 | S b < < < b
< < < < < < < < < < < < <
L - 2 le|e|e| 2 2 e 2 e
H -
S — -y _ c .
3 Tl 8 | £ [E 2
5 @ £ = [ 3 >
g = 5 - 3
o = ) 2 ° <
<] = c 4 | &8 o
14 £ n] S 5 a £
c ] w 2 S o 5
Sr. No g = £ T - | &8lz]ls5| 8 g 3 EFRR: (3}
i £ 5| s | £ |£|5|5|2|2| & | &€ |Bs|S=| 8
5 s £ 2 (38(8|8)5|s| & |2 |58|85| ¢
2 o 4 o = = © o £ D c 2 5
s el 8 | 2 |ElS|E(2|E] &8 |5 |5E|25)| &
2 ~ o = g
£ |5 | E |S|E|&|5|2| &8 | 3 |S8|8°| ¢
2 = a =1 © 5 ° 0o | € 8
= o« o 7] 2 c > | T T
= a -3 £ 5 og | g £
E = < T [ H
= = = c c 2
80 5 | s |2 |3 A
g K] I} @
o © R 5 S
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 3 0 0 0 0 0 0 1 104 6 115
2 No.Of Requests Received 5 3 13 0 0 6 4 [ 175 167 79 1801 | 717 1591
3 Total No.Of Requests (Column 1+2) 5 6 13 0 0 6 4 | 175 168 80 1905 | 723 1706
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 16 1 271 32 82
5 Total No.Of Appeals Received 0 0 5 2 0 1 0 0 7 3 191 44 302
6 Total No.Of Appeals Disposed 0 0 5 2 0 1 0 0 7 3 178 41 302
7 Decisions Where Applications For Information Rejected 0 [1(33%)[5(38%)| O 0 0 0 0 |19 (11%)|8 (10%)| 5 (0%) 0 |313(20%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act o] 0 o jojopojojpo 0 0 0 0 0
9  |Fee(Application) Collected (Rs.) 30 0 90 ol ofs0] o0 1 940 20 | 3440 | 4990 | 13778
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 2078 0 32326
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 6000
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 30 0 90 0 0 50 0 1 940 20 5518 | 4990 52104
13 |No. CAPIO's Appointed (A) 1 0 0 oo 1|1 0 1 0 0 1 0
14 No. CPIO's Appointed (B) 1 0 1 1 1 1 1 1 1 1 35 0 43
15 No. FAA's Appointed (C) 0 0 1 1 1 1 1 1 1 1 1 0 1
16 Total (A+B+C) 2 0 2 2 2 3 3 2 3 2 36 1 44
17 a 0 0 0 0 0 0 0 4 0 0 0 0 1
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 9 2 0 0 0 111
=)
21 ‘: e 0 0 0 0 0 0 0 5 0 0 0 0 54
=]
22 ‘g f 0 0 0 0 0 0 0 4 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 12
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 39
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 7 4 0 0 0 148
27 ” 9 0 0 0 0 0 0 0 1 0 0 0 0 4
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 24
]
(7]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 1 0 0 0 0 0 0 0 18 0 5 0 121
Total (17 to 30) 1 0 0 0|0 (| o0]| o030 24 0 5 0 514
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 13 1307 9 2553 36 130 184 0 184
2 No.Of Requests Received 1599 11914 190 18617 1244 3009 7890 2988 3447
3 Total No.Of Requests (Column 1+2) 1612 13221 199 21170 1280 3139 8074 2088 3631
4 No. Of Cases Transfered To Other PAs U/S 6(3) 170 2 21 1581 136 0 0 43 52
5 Total No.Of Appeals Received 227 1957 34 2126 167 698 859 312 788
6 Total No.Of Appeals Disposed 33 1811 8 314 167 354 741 35 746
7  |Decisions Where Applications For Information Rejected 422 (26%) | 432 (4%)| 0 [1210 (6%)[162 (13%)| 665 (22%) | 1967 (25%)| 952 (32%) |370 (11%)
8 Number Of Cases Where Disciplinary Action Taken Against Any 0 0 0 0 0 0 0 0 0
Officer In Respect Of Administration Of RTI Act
9 Fee(Application) Collected (Rs.) 7940 53122 | 1850 36235 8843 16814 34405 21630 32010
10 Addl.Charges Collected (Rs.) 0 29392 0 2200 17710 20 1790 0 852
1 Penalty Collected (Rs.) 0 0 0 0 1000 10000 0 35000 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 7940 82514 | 1850 38435 27553 26834 36195 56630 32862
13 |No. CAPIO's Appointed (A) 0 3676 83 57 583 0 1 9587 0
14 No. CPIO's Appointed (B) 38 130 1 57 414 119 186 127 170
15  |No. FAA's Appointed (C) 38 130 1 1 36 11 186 20 20
16 Total (A+B+C) 76 3936 85 115 1033 130 373 9734 190
17 a 0 0 0 2 0 0 0 0 1
18 b 0 0 0 0 0 0 0 0 1
19 c 0 0 0 0 0 0 0 0 0
20 d 79 228 12 4 7 94 469 363 84
=)
21 f e 91 157 9 5 0 77 464 266 114
=]
22 8 f 1 0 0 0 3 5 0 0 0
»
23 0] 4 65 0 1 0 8 42 0 1
* *%
24 h 9 66 1 5 0 2 21 9 5
25 i 0 0 0 0 0 1 0 0 2
26 i 252 427 8 5 48 285 480 330 202
27 ” 9 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 1 14 0 0 0 2 0 0 6
]
29 _::6 24 0 0 0 0 0 2 0 0 0
S
30 other 48 393 21 0 104 189 489 0 142
Total (17 to 30) 485 1350 51 22 162 665 1965 968 558
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 184 41 80 289 38 8 1298 26 47 124
2 No.Of Requests Received 3924 808 1621 1750 1694 934 33694 1080 1875 1769
3 Total No.Of Requests (Column 1+2) 4108 849 1701 2039 1732 942 34992 1106 1922 1893
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 3 0 108 18 42 1982 341 0 94
5 Total No.Of Appeals Received 752 177 268 233 145 85 4990 271 258 245
6 Total No.Of Appeals Disposed 565 99 231 194 134 33 3217 254 221 238
7  |Decisions Where Applications For Information Rejected 1089 (28%) |94 (12%) 219 (14%)| 154 (9%)| 0 | 225 (24%) | 3062 (9%) | 68 (6%) | 284 (15%)| 69 (4%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 35200 3246 7670 8840 1240 3240 159464 180 17820 5002
10 Addl.Charges Collected (Rs.) 0 0 0 11842 0 28 6864 0 25062 800
11 Penalty Collected (Rs.) 0 0 0 0 0 0 445000 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 35200 3246 7670 20682 | 1240 3268 611328 180 42882 5802
13 |No. CAPIO's Appointed (A) 10391 1887 48 0 1 0 22173 0 0 2
14 No. CPIO's Appointed (B) 201 26 1 32 1 26 1201 44 0 19
15 |No. FAA's Appointed (C) 201 1 1 32 1 1 111 43 0 1
16 Total (A+B+C) 10793 1914 50 64 3 27 23485 87 0 22
17 a 0 0 0 0 0 0 1 1 0 1
18 b 0 0 0 0 0 0 0 1 4 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 309 140 29 11 0 6 325 6 46 27
=)
21 f e 310 7 112 15 0 " 488 " 23 12
=]
22 E f 0 0 0 0 0 0 32 0 0 0
»
23 0] 0 0 0 5 0 0 11 0 27 0
* *%
24 h 0 1 0 8 0 7 32 4 41 2
25 i 0 0 0 0 0 0 55 2 0 0
26 j 165 67 31 89 0 130 778 28 119 26
27 ” 9 0 0 0 0 0 0 0 0 12 0
c
=]
28 5 1 0 0 0 0 0 0 3 2 1 1
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0
S
30 other 315 52 85 26 0 73 1510 13 43 3
Total (17 to 30) 1099 331 257 154 0 227 3235 68 316 72
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1 0 0 1 0 0 0 0 0 0 12 0 2 0 1
2 No.Of Requests Received 214 2 8 0 5 5 5 11 3 2 31 22 30 6 12 32
3 Total No.Of Requests (Column 1+2) 215 2 8 1 5 5 5 11 3 2 43 22 32 6 13 32
4 No. Of Cases Transfered To Other PAs U/S 6(3) 52 0 1 0 1 0 1 0 0 0 5 1 4 0 0 0
5 Total No.Of Appeals Received 22 0 1 0 0 3 0 0 0 0 4 2 2 3 2 3
6 Total No.Of Appeals Disposed 21 0 0 0 0 3 0 0 0 0 3 2 2 3 2 2
7 Decisions Where Applications For Information Rejected 8(4%)| O 0 0 [1(20%) O 0 |[1(9%) O 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act o fojojpop 0o popojo o oo jojpojpojpogeo
9 Fee(Application) Collected (Rs.) 1560 | 10 0 0 30 20 0 100 30 0 70 160 | 100 20 80 40
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 4720 | O 0 0 0 0 810 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1560 | 10 1] 0 30 20 0 100 | 4750 0 70 160 | 100 20 890 40
13 |No. CAPIO's Appointed (A) 1 0| 0|1 0 0| 1 0 1 0 0 1 0 1 2 1
14 No. CPIO's Appointed (B) 19 1 1 1 1 0 1 0 1 1 1 1 1 1 1 1
15 |No. FAA's Appointed (C) 1 1 1 1 1 0| 1 0 1 1 0 1 1 1 1 1
16 Total (A+B+C) 21 2 2 3 2 0 3 0 3 2 1 3 2 3 4 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=
21 f e 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 4 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 4 0 0 0 0 0 0 11 0 0 1 0 0 0 0 0
Total (17 to 30) 9 oj|o0 (o0 0 0| o 1 0 0 1 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.

107



(] < n © N~ -] (=] (=] - o (3]
« « « @ « @ @ @ L Qe 10
< < < < < < < < < < < ©
glele|e|g| 2| & ||| -
§ E s §lE g |z
H s |2|. |£|g| = £ s | .
o H © c o o 2 s I c
c =] = ] M 3 - ]
[ o 2 £ -~ - c £ c £ 7] -
o - S 7 IS - 5 7 = S
s c g |38 s H g g £ |8 3 3
o < £ S £ S E £ H S 5 L
= £ o |23 @ £ a ] o |8 3| @ =
§ e | 3| | 8|8 | 3 S | 3| |8]¢% £
Sr. No £ 3 a2 |o 2 3 2 2 2 |o 5| % g
£ 2 E |0 E| E 2 £ £ E 02| @ o £
4 3 o e8| 5 3 o o o 03| o = £
8 I} €3 o @ @ e |[§e| | 8 %
@ @ o = @ o o o o = © < @
Q 3 2 |5=| ¢ 3 c c c |58 ¢ 3 o
> e | s |2E| & | & g g £ |2>|2@ | o
z Sl (s 5 |S| 28| 2 |2|s%|¢g|¢
£ 2 |22 | 22| 2| 2 |£ |2 |§5|z2
= s |25 |2l | 2| &8 |25 |78
£ - [y - £ - - .- [y X
- o |2 5 - o © g o w
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£ls s|£|5|5 |5
5 °© | S
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 1 0 0 0 1 0 0 7870
2 No.Of Requests Received 0 22 5 15 17 7 5 10 14 (10| 24 121817
3 Total No.Of Requests (Column 1+2) 1 22 6 15 17 7 5 10 15 10 | 24 129687
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 4 0 7 0 0 0 0 11 0 7 8140
5 Total No.Of Appeals Received 0 0 0 1 0 0 1 0 2 4 1 17152
6 Total No.Of Appeals Disposed 0 0 0 1 0 0 0 0 2 4 1 11013
7 Decisions Where Applications For Information Rejected 0 0 0 [1(7%)] 0 |1(14%)|3(60%)| O 0 0 0 13605 (11%) E
Number Of Cases Where Disciplinary Action Taken Against Any S
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 0 0 E
=
9 Fee(Application) Collected (Rs.) 0 50 30 120 0 20 50 0 110 | 90 | 220 560325 ®
0
0
10 Addl.Charges Collected (Rs.) 0 0 382 90 0 0 0 0 0 0 0 138928 ;
o
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 557000 g
°
c
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 50 412 | 210 0 20 50 0 110 | 90 | 220 1256253 .E
Q
£
13 |No. CAPIO's Appointed (A) 1 0 0 0 0 1 0 0 0 1 0 53748 H
[
>
14 No. CPIO's Appointed (B) 1 0 1 1 1 0 0 0 1 1 1 3046 %
15  |No. FAA's Appointed (C) 1] o | 1 1 1 0 0 o | 1| 1] 1 989 §
16 Total (A+B+C) 3 0 2 2 2 1 0 0 2 3 2 57783 §
a
17 a 0 0 0 0 0 0 0 0 0 0 0 13
18 b 0 0 0 0 0 0 0 0 0 0 0 9
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 2798
=
21 f e 0 0 0 0 0 0 0 0 0 0 0 2656
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 46
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 206
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 295
25 i 0 0 0 0 0 0 0 0 0 0 0 60
26 j 0 0 0 0 0 0 0 0 0 0 0 4181
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 17
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 63
]
(7]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 2
S
30 other 0 0 0 1 0 0 0 0 0 0 0 3959
Total (17 to 30) 0 0 0 1 0 0 0 0 0 0 0 14305
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 6 6 15110 1 0 21 0 10
2 No.Of Requests Received 669 22 127 818 170547 0 39 171 40 622
3 Total No.Of Requests (Column 1+2) 669 22 133 824 185657 1 39 192 40 632
4 No. Of Cases Transfered To Other PAs U/S 6(3) 180 7 6 193 22049 0 0 0 0 57
5 Total No.Of Appeals Received 37 2 11 50 21390 0 8 24 2 68
6 Total No.Of Appeals Disposed 37 2 6 45 13146 0 5 21 2 62
7 Decisions Where Applications For Information Rejected 10(1%)| 0 (21 (17%)| 31 (4%) | 17252 (10%) 0 0 |15(9%) O 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 2 o 0 0 ° 0 0
e s
9 Fee(Application) Collected (Rs.) 3980 50 1155 5185 702270 S g 0 300 910 220 | 1120
Q
s | >
10 Addl.Charges Collected (Rs.) 0 0 0 0 181781 = E 0 10 612 138 480
E|
o w
1 Penalty Collected (Rs.) 0 0 0 0 557501 : L] 0 0 0 0 0
<
= =
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 3980 50 1155 5185 1441552 § § 0 310 | 1522 | 358 | 1600
T |
15}
13 |No. CAPIO's Appointed (A) 11 0 0 11 54252 5 =] 0 0 2 0 0
> e
% | E
14 No. CPIO's Appointed (B) 11 1 1 13 5872 g ‘g 1 3 1 1 104
g8
15 |No. FAA's Appointed (C) 10 1 1 12 1903 Q 1 1 1 1 6
16 Total (A+B+C) 32 2 2 36 62027 2 4 4 2 110
17 a 0 0 0 0 79 0 0 0 0 0
18 b 0 0 0 0 9 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 3129 0 0 0 0 0
=)
21 ‘: e 0 0 23 23 2918 0 0 18 0 0
=]
22 E f 0 0 0 0 78 0 0 0 0 0
»
23 0] 0 0 0 0 260 0 0 0 0 0
* *%
24 h 0 0 0 0 706 0 0 0 0 0
25 i 0 0 0 0 124 0 0 0 0 0
26 i 0 0 23 23 5210 0 0 18 2 0
27 ” 9 0 0 0 0 36 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 93 0 0 0 0 0
]
29 _::6 24 0 0 0 0 1015 0 0 0 0 0
S
30 other 10 0 1 1 5278 0 0 0 0 0
Total (17 to 30) 10 0 47 57 18935 0 0 36 2 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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3 E c | £|g | < z =
w § < = < =
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 46 8 9 0 1 2 0 10 0 6 12 19 5 7
2 No.Of Requests Received 1440 254 1344 77 7 0 6 2 2 8 135 5741 25 79
3 Total No.Of Requests (Column 1+2) 1486 | 262 1353 77 8 2 6 12 2 14 147 5760 30 86
4 No. Of Cases Transfered To Other PAs U/S 6(3) 184 0 115 0 0 0 0 0 0 0 29 1375 4 4
5 Total No.Of Appeals Received 133 17 56 23 0 0 0 0 0 0 4 663 0 2
6 Total No.Of Appeals Disposed 91 17 54 3 0 0 0 0 0 0 4 352 0 2
7 Decisions Where Applications For Information Rejected 8 (1%) |1 (0%) |14 (1%)| 2 (83%)| O 0 0 0 0 0 0 [118(2%)] O [1(1%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 o jojpojop oo 00 0 o]0
9 Fee(Application) Collected (Rs.) 2380 | 1280 80 570 0 0 20 0 0 0 10 5141 40 550
10 Addl.Charges Collected (Rs.) 2024 | 120 0 56 0 0 0 0 0 0 0 2494 0 178
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 4404 | 1400 80 626 0 0 20 1] 0 0 10 7635 40 728
13 No. CAPIO's Appointed (A) 27 0 1 0 0 0 1 0 1 1 3 81 1 1
14 No. CPIO's Appointed (B) 27 1 1 1 1 1 1 0 1 1 1 105 4 1
15 No. FAA's Appointed (C) 27 1 1 1 1 0 1 0 0 1 1 56 1 1
16 Total (A+B+C) 81 2 3 2 2 1 3 0 2 3 5 242 6 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 2 0 0 0 0 0 0 0 0 0 0 44 0 0
=)
21 f e 0 0 0 0 3 0 0 0 0 0 0 107 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 75 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 5 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 4 0 0
26 i 0 0 0 2 2 0 0 0 0 0 0 52 0 0
27 ” 9 0 0 0 0 1 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 2 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 1 7 0 1 0 0 0 0 0 0 10 0 1
Total (17 to 30) 2 1 7 2 9 0 0 0 0 0 0 297 0 1
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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[ < 7] < » o } o o o o
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 2 0 0 0 0 38 0 0 0 1 43 0 0 4
2 No.Of Requests Received 32 12 9 7 4 12 5 17 18 14 42 5 19 12
3 Total No.Of Requests (Column 1+2) 34 12 9 7 4 50 5 17 18 15 85 5 19 16
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 3 0 2 0 0 0 0 0 6 21 0 0 2
5 Total No.Of Appeals Received 0 0 1 0 0 0 0 1 0 1 0 0 0 1
6 Total No.Of Appeals Disposed 0 0 1 0 0 0 0 1 0 1 0 0 0 1
7 Decisions Where Applications For Information Rejected 10 (81%)| O 0 0 0 0 0 |2(12%)|7 (39%) |1 (7%)[1 (2%)| O 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 oo jojpojojopo 0 oo ojogo
9  |Fee(Application) Collected (Rs.) 180 0 0 0 0 o [10| 20 0 9 | 110 | © 30 | 10
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 100
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 180 0 0 0 0 0 10 20 0 90 110 0 30 110
13 |No. CAPIO's Appointed (A) 0 0 0 0 1 0 1 0 0 0 1 0 0 0
14 No. CPIO's Appointed (B) 1 2 1 0 1 1 1 1 0 1 1 1 1 2
15 No. FAA's Appointed (C) 0 1 0 1 0 1 1 1 0 1 1 1 0 1
16 Total (A+B+C) 1 3 1 1 2 2 3 2 0 2 3 2 1 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 1 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 1 0 0 0 0
=)
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 1 0 0 0 0 0 0 2 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 6 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 1 0 0 0 0 0 0 2 6 1 1 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 112 0 23 411 3 21 0 0 159 0 0 72 0 1
2 No.Of Requests Received 28 25 335 1164 4 12 14 9 3 15 9 27 520 2
3 Total No.Of Requests (Column 1+2) 140 25 358 1575 7 33 14 9 162 15 9 99 520 3
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 1 32 0 0 0 0 0 0 0 0 0 35 0
5 Total No.Of Appeals Received 1 0 34 112 0 0 0 0 0 0 0 13 32 0
6 Total No.Of Appeals Disposed 1 0 31 112 0 0 0 0 0 0 0 0 32 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 0 |2(7%) 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 200 | 100 4142 940 0 40 190 50 10 0 10 | 200 | 1070 41
10 Addl.Charges Collected (Rs.) 368 0 7970 580 0 0 0 116 0 0 0 0 290 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 568 | 100 | 12112 | 1520 0 40 190 | 166 10 0 10 | 200 | 1360 aM
13 |No. CAPIO's Appointed (A) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
14 No. CPIO's Appointed (B) 1 1 1 67 2 2 7 0 0 0 1 1 1 0
15 No. FAA's Appointed (C) 1 1 1 2 1 1 0 0 0 1 1 1 0
16 Total (A+B+C) 2 2 2 69 3 3 8 0 0 0 2 2 2 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 24 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 24 0 0 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 33 21 470 243 0 70 0 0 260 38 0 87 1079 0
2 No.Of Requests Received 66 1045 | 2839 | 1045 | 44 342 255 12 76 67 4 4113 622 0
3 Total No.Of Requests (Column 1+2) 99 1066 | 3309 | 1288 | 44 412 255 12 | 336 | 105 4 4200 1701 0
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 48 3 0 146 0 0 5 0 0 343 121 0
5 Total No.Of Appeals Received 0 35 94 109 8 44 43 0 20 3 1 201 208 0
6 Total No.Of Appeals Disposed 0 35 75 70 8 26 43 0 0 3 1 201 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 5(0%)| 0 |56 (16%)|7 (3%)| O 0 0 0 |101(2%)] O 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0] 0 0 o0 0 S L L L 0 0 0
9  |Fee(Application) Collected (Rs.) 270 | 220 | 9843 | 340 | 110 | 240 | 1920 | 918 | 50 | 110 | 0 | 4818 | 4467 | 0O
10 Addl.Charges Collected (Rs.) 80 82 0 0 0 102 0 0 0 0 0 49422 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 350 302 | 9843 | 340 | 110 342 1920 | 918 | 50 110 0 54240 | 4467 0
13 No. CAPIO's Appointed (A) 0 0 0 0 0 0 16 0 1 0 0 106 1 0
14 No. CPIO's Appointed (B) 9 43 2 7 0 1 16 0 1 1 0 107 1 0
15 No. FAA's Appointed (C) 5 32 2 1 0 1 1 0 1 1 0 9 1 0
16 Total (A+B+C) 14 75 4 8 0 2 33 0 3 2 0 222 3 0
17 a 0 0 0 0 0 0 0 0 0 0 0 9 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 27 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 30 0 0
20 d 0 0 0 0 0 0 1 0 0 0 0 0 0 0
=)
21 ‘2 e 0 0 0 0 0 0 0 0 0 0 0 20 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 2 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 1 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 1 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 6 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 1 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 6 0 0 0 0 20 0 0
Total (17 to 30) 0 0 0 0 0 0 7 0 0 0 0 117 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 2 |22 0 0 13 | 27 3 3 9 7 5 0 0 0 0 13
2 No.Of Requests Received 8 2 0 3 2 3 2 4 5 19 6 7 12 4 9 12
3 Total No.Of Requests (Column 1+2) 10 | 24 0 3 15 | 30 5 7 14 26 11 7 12 4 9 25
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 0 0 0 0 8 0 1 0
5 Total No.Of Appeals Received 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
6 Total No.Of Appeals Disposed 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act ojojp o p o ooy 0 04 0 04 04 04 04 04 0|0
9  |Fee(Application) Collected (Rs.) oo 0 0 oo 0 0 0 80 | 20 0 20 0 50 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 64 30 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 0 0 0 0 0 0 0 144 50 (1] 20 0 50 0
13 No. CAPIO's Appointed (A) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
14 No. CPIO's Appointed (B) 1 0 0 1 1 0 0 0 1 1 1 0 1 1 1 2
15 No. FAA's Appointed (C) 1 0 0 0 1 0 0 0 0 2 1 0 1 1 0 1
16 Total (A+B+C) 2 0 0 1 2 0 0 0 1 3 2 0 2 2 1 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 32 0 0 15 7 21 3 14 2 0 0 3 30
2 No.Of Requests Received 7 10 3 5 6 6 15 0 3 3 3 992 10 281
3 Total No.Of Requests (Column 1+2) 7 42 3 5 21 13 36 3 17 5 3 992 13 311
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 1 0 1 0 0 0 0 0 0 0 13 0 41
5 Total No.Of Appeals Received 0 0 0 0 0 0 0 0 0 0 0 32 0 37
6 Total No.Of Appeals Disposed 0 0 0 0 0 0 0 0 0 0 0 32 0 22
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 0 0 3 (30%) 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act R T e I e I I I I I I 0 0
9  |Fee(Application) Collected (Rs.) 0 0 0 10 0 0 1 0 10 0 0 | 1840 0 1250
10 Addl.Charges Collected (Rs.) 0 0 0 50 0 0 0 0 0 0 0 984 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 0 60 1] 0 1 0 10 0 0 2824 0 1250
13 No. CAPIO's Appointed (A) 0 0 0 0 0 0 0 1 0 0 0 2 0 0
14 No. CPIO's Appointed (B) 1 0 1 1 1 1 1 0 1 0 1 5 1 13
15 No. FAA's Appointed (C) 1 0 1 0 1 1 1 1 1 0 0 1 1 11
16 Total (A+B+C) 2 0 2 1 2 2 2 2 2 0 1 8 2 24
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=
21 f e 0 0 0 0 0 0 0 0 0 0 0 14 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 10 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 0 24 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 450 0 0 0 54 3 0 0 0 0 106 4192
2 No.Of Requests Received 23400 7 24 | 4 1114 | 2119 | 2172 | 936 781 858 937 56691
3 Total No.Of Requests (Column 1+2) 23850 7 24| 4 1168 2122 | 2172 | 936 781 858 | 1043 60883
4 No. Of Cases Transfered To Other PAs U/S 6(3) 6700 0 0 0 137 9 0 4 0 0 0 9451
5 Total No.Of Appeals Received 1083 0 0 1 146 94 93 117 70 65 133 3833
6 Total No.Of Appeals Disposed 1083 0 0 1 94 93 88 29 70 63 94 2924
7 Decisions Where Applications For Information Rejected 0 0 0 0 |55(5%)|16 (1%)| O 1(0%) 0 0 0 426 (1%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 o jojoy o 0 0 0 0 0 0 °
9 Fee(Application) Collected (Rs.) 38500 0 0 0 6390 580 260 | 3620 | 2260 [ 700 | 1210 100171 5
5
©
Q
10 Addl.Charges Collected (Rs.) 12800 0 0 0 0 140 186 0 0 318 720 80514 3
[
=1
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 =
o
T
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 51300 0 0 0 6390 720 446 | 3620 | 2260 | 1018 | 1930 180685 k]
]
13 |No. CAPIO's Appointed (A) 0 0 1] 0 0 1 0 0 1 0 0 252 E
s
14 No. CPIO's Appointed (B) 52 1 1 1 1 1 14 5 1 1 1 659 §'
15 No. FAA's Appointed (C) 29 1 1 1 1 1 0 5 1 1 1 246
16 Total (A+B+C) 81 2 3 2 2 3 14 10 3 2 2 1157
17 a 0 0 0 0 0 0 0 0 0 0 0 9
18 b 0 0 0 0 0 0 0 0 0 0 0 28
19 c 0 0 0 0 0 0 0 0 0 0 0 30
20 d 0 0 0 0 27 0 0 0 0 1 0 76
=)
21 ‘2 e 0 0 0 0 44 4 0 0 0 1 16 227
=]
22 ‘g f 0 0 0 0 30 0 0 0 0 0 0 107
»
23 0] 0 0 0 0 0 2 0 0 0 0 0 8
* *%
24 h 0 0 0 0 1 5 0 0 0 0 0 10
25 i 0 0 0 0 0 0 26 0 0 0 0 36
26 j 0 0 0 0 2 48 0 8 0 0 16 181
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 1
c
=]
28 5 1 0 0 0 0 4 0 0 0 0 0 0 6
]
]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 56
Total (17 to 30) 0 0 0 0 108 59 26 8 0 2 32 775
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 27 36 0 63 4255 7 7 0 31
2 No.Of Requests Received 772 107 | 2853 3732 60423 8234 8234 16 685
3 Total No.Of Requests (Column 1+2) 799 143 | 2853 3795 64678 8241 8241 16 716
4 No. Of Cases Transfered To Other PAs U/S 6(3) 351 3 596 950 10401 594 594 10 82
5 Total No.Of Appeals Received 12 26 24 62 3895 486 486 1 41
6 Total No.Of Appeals Disposed 11 26 4 41 2965 486 486 1 38
7 Decisions Where Applications For Information Rejected 0 9 (8%)|3(0%)| 12 (0%) | 438 (1%) 103 (1%)| 103 (1%) 0 0
8 Number Of Cases Where Disciplinary Action Taken Against Any 0 0 0 0 0 0 0 § 0 0
Officer In Respect Of Administration Of RTI Act 5
8
9 Fee(Application) Collected (Rs.) 3660 | 840 | 6100 10600 110771 18600 18600 E _3 0 1960
& e | %
10 Addl.Charges Collected (Rs.) 0 1238 0 1238 81752 = 0 0 § -§ 0 0
£ s |z
11 Penalty Collected (Rs.) 0 0 0 L] 0 S 0 0 > H 0 0
c Q
© kA T
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 3660 | 2078 | 6100 11838 192523 9_' 18600 18600 E S 0 1960
o c -
> - c
13 |No. CAPIO's Appointed (A) 0 o | o 0 252 [F| o 0 €| o] o
c O =
£ 2 S
14 |No. CPIO's Appointed (B) 3 1 0 4 663 = 16 16 5 §' 1 61
>
15  |No. FAA's Appointed (C) 4 1 0 5 251 8 8 2 o | 18
H
16 Total (A+B+C) 7 2 0 9 1166 24 24 1 74
17 a 0 0 0 0 9 0 0 0 0
18 b 0 0 0 0 28 0 0 0 0
19 c 0 0 0 0 30 0 0 0 0
20 d 0 0 0 0 76 0 0 0 0
=)
21 Fg’ e 0 4 0 4 231 0 0 0 0
=]
22 E f 0 0 0 0 107 0 0 0 0
»
23 g 0 0 0 0 8 0 0 0 0
* *%
24 h 0 1 0 1 1 0 0 0 0
25 i 0 0 0 0 36 0 0 0 0
26 i 0 3 0 3 184 0 0 0 0
27 ” 9 0 0 0 0 1 0 0 0 0
c
=]
28 5 1 0 0 0 0 6 0 0 0 0
]
29 o 24 0 0 0 0 0 0 0 0 0
£
o
30 other 0 1 0 1 57 79 79 0 0
Total (17 to 30) 0 9 0 9 784 79 79 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 2 0 2 3 97 0 0 0 0 8 0 0 47 0 0
2 No.Of Requests Received 801 27 67 16 | 36 | 88 | 76 24 80 19 8 | 105 66 0 2
3 Total No.Of Requests (Column 1+2) 803 27 69 19 | 133 | 88 | 76 24 80 27 8 | 105 113 0 2
4 No. Of Cases Transfered To Other PAs U/S 6(3) 46 0 0 0 0 14 0 0 0 0 0 5 5 0 0
5 Total No.Of Appeals Received 153 0 10 0 5 8 13 0 14 12 7 8 37 0 0
6 Total No.Of Appeals Disposed 93 0 5 0 5 0 13 0 14 11 7 8 17 0 0
7 Decisions Where Applications For Information Rejected 98 (12%)| 0 0 0 0 0 0 [4(17%)] O 0 0 0 |[30(45%)| O 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 oo jojpojpopog o o jojoypo 0 0] 0
9 Fee(Application) Collected (Rs.) 6190 270 | 110 | 10 0 40 | 160 0 670 | 180 | 0 | 260 540 0 0
10 Addl.Charges Collected (Rs.) 1516 0 0 0 0 0 10 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 7706 270 [ 110 | 10 0 40 | 170 0 670 | 180 | 0 | 260 540 0 0
13 |No. CAPIO's Appointed (A) 0 1 1 1 1 5| 5 0 1 3 o] 1 7 1 0
14 No. CPIO's Appointed (B) 25 8 2 1 1 0 1 0 1 1 0 1 1 2 0
15 |No. FAA's Appointed (C) 25 1 1 1 1 2 1 0 1 1 0 1 1 1 0
16 Total (A+B+C) 50 10 4 3 3 7 7 0 3 5 0 3 9 4 0
17 a 4 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 25 0 0 0 0 0 0 0 0 0 0 0 8 0 0
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21 f e 8 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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22 ‘g f 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
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24 h 2 0 0 0 0 0 0 0 0 0 0 0 2 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 2 0 0
26 j 36 0 0 0 0 0 0 4 0 0 0 0 2 0 0
27 ” 9 4 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 2 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 E 24 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 38 0 0 0 0 0 0 0 0 0 0 0 5 0 0
Total (17 to 30) 128 0 0 0 0 0 0 4 0 0 0 0 19 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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© o
. E
o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 26 0 62 1 1 280 4114 | 4114 4394 3
2 No.Of Requests Received 57 52 23 6 8 2262 1574 | 1574 3836 74
3 Total No.Of Requests (Column 1+2) 83 52 85 7 9 2542 5688 | 5688 8230 77
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 162 208 208 370 11
5 Total No.Of Appeals Received 3 9 2 5 0 328 249 249 577 22
6 Total No.Of Appeals Disposed 3 9 0 5 0 229 0 0 229 21
7 Decisions Where Applications For Information Rejected 0 [7(13%)| O 0 [1(13%)| 140 (6%) 0 0 140 (4%) 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act o] o fojogo 0 0 0 ° 0
9 Fee(Application) Collected (Rs.) 340 140 0 | 110 20 11000 § 8190 | 8190 19190 670
=
S 4
10 Addl.Charges Collected (Rs.) 600 0 0 0 0 2126 .2: 0 0 2126 E g 0
fri] < |2
11 |Penalty Collected (Rs.) 0 0 ol o 0 0 g o 0 0 gls| o
e 2| £
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 940 140 0 | 110 20 13126 % 8190 | 8190 21316 k) g 670
- ol
c -
13 |No. CAPIO's Appointed (A) 0 1 1 3 1 33 2 0 0 33 2 §' 1
T H]
14 No. CPIO's Appointed (B) 1 1 1 1 1 111 § 0 0 111 1
a
15 No. FAA's Appointed (C) 0 1 1 1 1 54 0 0 54 1
16 Total (A+B+C) 1 3 3 5 3 198 0 0 198 3
17 a 0 0 0 0 0 4 0 0 4 0
18 b 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 0 5 0 0 0 38 0 0 38 0
=)
21 ‘: e 0 0 0 0 0 8 0 0 8 0
=]
22 E f 0 0 0 0 0 1 0 0 1 0
»
23 0] 0 0 0 0 0 7 0 0 7 0
* *%
24 h 0 0 0 0 0 4 0 0 4 0
25 i 0 0 0 0 0 2 0 0 2 0
26 j 0 0 0 0 0 42 0 0 42 0
27 ” 9 0 0 0 0 0 4 0 0 4 0
c
=]
28 5 1 0 0 0 0 0 2 0 0 2 0
]
29 o 24 0 0 0 0 0 1 0 0 1 0
£
o
30 other 0 2 0 0 0 45 0 0 45 0
Total (17 to 30) 0 7 0 0 0 158 0 0 158 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1 32 1 869 3 6 0 79 0 31 19
2 No.Of Requests Received 18064 1315 47 19990 94 381 51 59 231 1233 2892
3 Total No.Of Requests (Column 1+2) 18065 1347 48 20859 97 387 51 138 231 1264 | 2911
4 No. Of Cases Transfered To Other PAs U/S 6(3) 2835 186 0 463 3 49 18 8 90 14 96
5 Total No.Of Appeals Received 1228 108 2 5340 11 18 3 10 21 67 286
6 Total No.Of Appeals Disposed 954 0 1 3975 11 18 0 9 6 64 276
7 Decisions Where Applications For Information Rejected 31 (0%) [1146 (87%)| 0O |1854 (9%)| 35 (37%) 0 0 0 |135(58%) 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 12570 1270 0 157054 30 1070 | 480 [ 100 1490 2190 | 13653
10 Addl.Charges Collected (Rs.) 3720 0 0 90017 0 276 0 0 0 0 7652
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 16290 1270 0 247071 30 1346 | 480 | 100 1490 2190 | 21305
13 |No. CAPIO's Appointed (A) 0 0 1 62 1 0 5 0 1 0 0
14 No. CPIO's Appointed (B) 79 2 7 57 1 0 5 2 14 3 0
15 No. FAA's Appointed (C) 22 2 1 57 1 0 3 1 4 1 0
16 Total (A+B+C) 101 4 9 176 3 0 13 3 19 4 0
17 a 0 0 0 11 1 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 7 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 35 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 20 0 0 0 0 0 0 0
»
23 0] 0 0 0 61 1 0 0 0 0 0 0
* *%
24 h 0 0 0 608 0 0 0 0 0 0 0
25 i 0 0 0 21 0 0 0 0 0 0 0
26 j 0 0 0 470 3 0 0 0 0 0 0
27 ” 9 0 0 0 70 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 95 0 0 0 0 0 0 0
]
29 E 24 0 1250 0 91 0 0 0 0 149 0 0
S
30 other 0 0 0 364 0 0 0 0 0 0 0
Total (17 to 30) 0 1250 0 1853 5 0 0 0 149 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 52 6 8 34 0 12 29 9 80 0
2 No.Of Requests Received 2157 59 893 91 939 568 4107 2853 2577 37 238
3 Total No.Of Requests (Column 1+2) 2209 65 901 93 973 568 4119 2882 2586 117 | 238
4 No. Of Cases Transfered To Other PAs U/S 6(3) 210 0 16 4 38 30 3123 310 1 0 69
5 Total No.Of Appeals Received 100 12 85 8 104 6 228 390 274 3 10
6 Total No.Of Appeals Disposed 87 12 12 2 24 6 38 72 52 3 4
7  |Decisions Where Applications For Information Rejected 59 (3%) |6 (10%)| 838 (94%) | 6 (7%) | 649 (69%) | 0 |599 (15%)|1299 (46%)|2011 (78%)| 0 (0%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 4030 460 5760 330 5645 360 2540 9720 2098 170 | 970
10 Addl.Charges Collected (Rs.) 2080 0 10 2210 0 0 0 3128 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 6110 460 5770 2540 5645 360 2540 12848 2098 170 | 970
13 No. CAPIO's Appointed (A) 0 0 138 0 30 2 104 242 1 0 0
14 No. CPIO's Appointed (B) 55 1 38 1 41 1 104 100 56 0 13
15 No. FAA's Appointed (C) 44 1 13 1 14 1 46 40 15 0 "
16 Total (A+B+C) 99 2 189 2 85 4 254 382 72 0 24
17 a 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0
20 d 0 8 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 5 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 8 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 1 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0
26 j 23 5 0 7 0 0 0 0 0 0 0
27 ” 9 1 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 3 0 0 0 0 0 0 0
]
29 _::6 24 0 0 888 0 932 383 580 1120 2233 0 0
S
30 other 27 3 9 0 0 0 38 0 0 0 0
Total (17 to 30) 59 21 897 1 932 383 618 1120 2233 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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H £1 s 8 |c |5 s |E| 8 a
© <] -4 [ i ° P4 =
H uw s | = @ S ®
2| s zZ|s | & = £
T c = a g
F4 ] £ S
5 o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 9 2 0 2 0 0 0 1289 1289 31688
2 No.Of Requests Received 21 4 41 5 68 93 0 | 104 59286 59286 6695
3 Total No.Of Requests (Column 1+2) 21 13 43 5 70 93 0 | 104 60575 60575 38383
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 1 0 1 1 54 0 0 7631 7631 265
5 Total No.Of Appeals Received 0 2 8 0 11 4 0 10 8371 8371 4666
6 Total No.Of Appeals Disposed 0 0 0 0 11 4 0 10 5672 5672 901
7 Decisions Where Applications For Information Rejected 0 0 |39(95%)| 0 |3(4%)| O 0 0 8711 (15%) | 8711 (15%) 39 (1%)
Number Of Cases Where Disciplinary Action Taken Against Any - 2
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 s g 0
£ =
9 Fee(Application) Collected (Rs.) 180 0 0 0 90 620 [ 0 | 380 223930 223930 §' ;‘ 39210
3 c
> <
10 Addl.Charges Collected (Rs.) 0 0 0 0 168 0 0 0 109261 109261 a8 S 39970
@Q =
o «
11 [Penalty Collected (Rs.) o | o 0 0| o o|ofo 0 0 2| 2 0
o
[ w
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 180 0 0 0 258 [ 620 | 0 | 380 333191 333191 % _g 79180
© <
£ 3}
13 |No. CAPIO's Appointed (A) 0 1 0 0 0 o|lo0o] o 589 589 2|2 27
- 15}
S -
14 No. CPIO's Appointed (B) 0 1 1 1 1 0 0 1 586 586 > é 27
° £
15  |No. FAA's Appointed (C) 0 0 1 1 0 oo 1 282 282 g § 25
a
16 Total (A+B+C) 0 2 2 2 1 0 0 2 1457 1457 79
17 a 0 0 0 0 0 0 0 0 12 12 0
18 b 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 15 15 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 40 40 4
=]
22 E f 0 0 0 0 0 0 0 0 20 20 15
»
23 0] 0 0 0 0 0 0 0 0 70 70 1
* *%
24 h 0 0 0 0 0 0 0 0 609 609 0
25 i 0 0 0 0 0 0 0 0 21 21 0
26 i 0 0 0 0 0 0 0 0 508 508 2
27 ” 9 0 0 0 0 0 0 0 0 7 7 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 98 98 0
]
(7]
29 _::6 24 0 0 47 0 0 0 0 0 7673 7673 0
S
30 other 0 0 0 0 0 0 0 0 441 am 17
Total (17 to 30) 0 0 47 0 0 0 0 0 9578 9578 39
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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£ | 2 5 g |o E s | 2 £ 18
a8 x §/8 | 8| £ |E E |5
z |8 s g | £ cle
3 3 c Sls
2 8 |8 a
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 279 724 1 4439 62 758 0 3 37954 0
2 No.Of Requests Received 65 2540 5740 26 176 805 720 4805 72 21644 8 77
3 Total No.Of Requests (Column 1+2) 65 2819 6464 27 | 4615 | 867 | 1478 4805 75 59598 10 77
4 No. Of Cases Transfered To Other PAs U/S 6(3) 47 3 27 0 3 39 34 1133 0 1551 0 0
5 Total No.Of Appeals Received 1 509 891 1 660 117 113 261 8 7227 2 0
6 Total No.Of Appeals Disposed 1 459 822 1 0 105 113 255 8 2665 2 0
7 Decisions Where Applications For Information Rejected 6 (9%) |52 (2%)| 11 (0%)| O 0 8 (1%) 0 155 (3%)| O 271 (1%) 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 ° 0 0
9 Fee(Application) Collected (Rs.) 0 2290 47267 | 106 0 1100 | 5140 1810 460 97383 _S 0 160
s
o
10 Addl.Charges Collected (Rs.) 0 2640 6418 0 0 788 0 130 50 49996 3 0 0
fin
o
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 2 0 0
[=2
2
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 4930 53685 [ 106 0 1888 | 5140 1940 510 147379 s 0 160
]
13 |No. CAPIO's Appointed (A) 0 26 0 1 0 0 12 28 6 100 g1 1 0
£
©
14 No. CPIO's Appointed (B) 0 26 56 1 33 50 1 22 1 217 §' 1 0
15  |No. FAA's Appointed (C) 0 16 38 1 8 8 0 16 1 113 1 0
16 Total (A+B+C) (] 68 94 3 41 58 13 66 8 430 3 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 4 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 15 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 1 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 4 0 0 3 0 0 0 9 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 7 0 0 0 0 0 0 24 0 0
Total (17 to 30) 0 0 1 0 0 3 0 0 0 53 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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s |EE 5|2 |S|°|8|E |5 |8 |E|8]|¢S|°
<4 4 = o =
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3 |2 1z |5 ° |3 8
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 2 4 3 9 156 0 68 33 14 135 43 6 3 110
2 No.Of Requests Received 6 7 | 111 | 50 92 85 | 93 | 72 | 209 89 147 152 | 48 23 52
3 Total No.Of Requests (Column 1+2) 6 9 115 | 53 101 | 241 93 | 140 | 242 103 282 195 54 26 162
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 1 6 0 0 5 0 1 5 0 8 0 3 0 0
5 Total No.Of Appeals Received 1 0 13 2 0 0 16 4 29 21 27 0 10 0 0
6 Total No.Of Appeals Disposed 1 0 12 2 0 0 16 4 27 20 0 0 9 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 1(1%)[11 (7%)| © 0 [2(9%)| O
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo oo opojpopopo 0 0 oo oo
9 Fee(Application) Collected (Rs.) 50 50 | 300 | 330 0 130 | 160 | 110 | 2340 | 580 0 1660 | 130 [ 210 | 100
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 40 72 390 0 0 294 | 395 0
1 Penalty Collected (Rs.) 0 0 0 0 0 1 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 50 50 | 300 | 330 0 131 | 160 | 150 | 2412 | 970 0 1660 | 424 | 605 | 100
13 |No. CAPIO's Appointed (A) 1 0 0 0 0 0 0 0 0 0 0 1 0 1 0
14 No. CPIO's Appointed (B) 1 1 0 1 0 1 1 1 1 1 0 1 1 1 1
15  |No. FAA's Appointed (C) 1 0 0 1 0 1 1 4 1 1 0 1 1 12 1
16 Total (A+B+C) 3 1 0 2 0 2 2 5 2 2 0 3 2 14 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 6 0 10 18 1215 260 1 0 0 1 2 266
2 No.Of Requests Received 73 | 285 | 103 97 12570 599 76 13 106 696 144 | 134 | 212
3 Total No.Of Requests (Column 1+2) 79 | 285 [ 113 | 115 13785 859 77 13 106 696 155 | 136 | 478
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 3 0 3 5802 6 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 18 25 8 2 1450 94 19 1 39 89 7 5 18
6 Total No.Of Appeals Disposed 17 25 8 2 514 78 19 1 39 67 7 5 14
7 Decisions Where Applications For Information Rejected 0 0 0 0 90 (1%) 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act L I N 0 0 0 0 0 0 S
9 Fee(Application) Collected (Rs.) 0 | 2650 | 970 | 370 48870 5650 140 0 920 6020 80 40 | 1520
10 Addl.Charges Collected (Rs.) 0 300 0 900 6682 12381 0 0 280 11849 | 570 | 72 112
1 Penalty Collected (Rs.) 0 0 0 0 0 5000 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 | 2950 | 970 | 1270 | 55552 | 23031 | 140 0 1200 | 17869 | 650 | 112 | 1632
13 |No. CAPIO's Appointed (A) 1 0 0 1 0 0 3 0 0 50 0 0 0
14 No. CPIO's Appointed (B) 1 1 1 1 43 1 1 1 1 54 1 1 1
15 No. FAA's Appointed (C) 0 1 1 1 31 0 1 1 55 1 8 1 1
16 Total (A+B+C) 2 2 2 3 74 1 5 2 56 105 9 2 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 3 0 0 0 0 0 0 0 7 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 1 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 3 0 1 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 6 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 90 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 6 90 8 0 0 0 0 0 7 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.

125



- o [v] < n © N~ -] [=2] (=] - o (] <
«@ «© «© @ «@ «@ «@ @ «@ N N N N <
N N N N N N N N N N N N N N
) ) ) @ @ @ @ @ @ @ @ @ ) )
o o o o~ o~ o~ o~ o~ o~ o~ o~ o~ o o
< = G
o [ = > ©
g 518 |2 |88 (8 |2 |8 |5
2 Sls |22 (8 |F |5.] ¢ |e
g s 13 | 3|25 |8 |8 |8¢| = |E
S 2 o = ] TS=|®8=|® & =) >
2 g |5 S| 25 |SE|S5(82| 2 |8
S = o |8 [ cc |D2|d6|DBE [
o ] ° -4 = ° O X wg|lws (ws > €&
Sr. No £ ™ o 5 ® N - =3 @ So |9~ |o~|ect > | £ 3
£ S |2|28| 8 |&8|3 |8« 2|82 |tx|te|C8| & |52
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c k] £ cD (& < 8 = £
8 ° 5 59 ° -] °
g |E 2|28 | |E |=£ g
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1 2 0 47 4 16 0 88 17 68 2 1 61 7
2 No.Of Requests Received 190 162 | 153 | 295 101 59 2 24 27 26 72 89 181 83
3 Total No.Of Requests (Column 1+2) 191 164 | 153 | 342 | 105 | 75 2 112 44 94 74 90 242 20
4 No. Of Cases Transfered To Other PAs U/S 6(3) 1 0 0 0 0 0 0 0 0 0 0 0 10 0
5 Total No.Of Appeals Received 19 5 10 46 12 6 0 1 7 1 6 8 45 12
6 Total No.Of Appeals Disposed 19 5 10 39 12 6 0 0 7 1 6 6 35 12
7 Decisions Where Applications For Information Rejected 0 0 0 [1(0%)| O 0 0 0 0 0 0 |1(1%)|1(1%) |1 (1%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo oo oo oo 0 o]l o]o 0 0
9  |Fee(Application) Collected (Rs.) 170 | 0 0 | 2690 | 90 | 320 | © 70 10 20 0 | 315 | 1240 | 70
10 Addl.Charges Collected (Rs.) 0 0 0 0 618 0 0 0 2 0 0 44 42 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1170 0 1] 2690 | 708 | 320 0 70 12 20 0 359 | 1282 70
13 |No. CAPIO's Appointed (A) 0 1 3 8 0 12 0 0 0 0 0 0 0 2
14 No. CPIO's Appointed (B) 0 1 1 1 1 3 0 0 1 1 1 1 59 1
15 No. FAA's Appointed (C) 0 1 1 1 0 1 0 0 1 0 1 1 15 1
16 Total (A+B+C) 0 3 5 10 1 16 0 0 2 1 2 2 74 4
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 3 0 0 0 0 0 0 0 0 0
=
21 f e 0 0 0 0 1 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 1 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 1 0 0 0 0 0 0 0 0 5
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 4 0 0 0 0 0 0 0 0 11
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 10 0 0 0 0 0 0 0 0 16
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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s s | 8 S |8 5 S e S| = s c
8 s 5 | © T |35 1 5 S s ] S 2
B 8 ] £ £ | B = 3 = z | =2 = 5
£ E £ = = K z 5 3
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 23 6 227 | 13 0 6 6 3 163 8 6 1 5 1
2 No.Of Requests Received 105 112 | 319 | 172 | 271 104 92 27 | 33 17 85 32 5 33 23
3 Total No.Of Requests (Column 1+2) 128 118 | 546 | 185 | 271 110 98 30 [ 196 25 91 33 | 10 33 34
4 No. Of Cases Transfered To Other PAs U/S 6(3) 2 1 3 1 7 1 0 0 0 0 3 0 0 0 0
5 Total No.Of Appeals Received 25 9 79 30 37 19 5 2 2 5 2 5 0 4 4
6 Total No.Of Appeals Disposed 23 4 54 30 22 19 5 2 0 5 2 4 0 3 4
7 Decisions Where Applications For Information Rejected 4 (4%) |2 (2%)| O 0 [3(1%)|5(5%)|2(2%)| O 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 o jojojo 0 R e e e I B B L
9  |Fee(Application) Collected (Rs.) 90 | 112 | 150 | 72 | 430 | 165 | 980 | 40 | 40 | 20 | 820 | 130| 0 | 20 0
10 Addl.Charges Collected (Rs.) 156 120 14 0 36 1098 0 28 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 246 232 (164 | 72 | 466 | 1263 | 980 | 68 40 20 (820130 O 20 0
13 No. CAPIO's Appointed (A) 0 7 1 1 0 2 1 1 4 0 0 0 0 0 110
14 No. CPIO's Appointed (B) 1 1 1 1 1 1 1 1 0 1 1 0 1 1 1
15 No. FAA's Appointed (C) 7 1 1 1 1 1 1 1 0 1 1 0 1 1 1
16 Total (A+B+C) 8 9 3 3 2 4 3 3 4 2 2 0 2 2 112
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 5 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 1 0 0 0 1 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 2 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 4 0 8 0 31 0 0 0 0 0 0 1 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 2 0 0 23 5 2 0 0 0 0 0 0 0 0
Total (17 to 30) 5 2 8 0 62 5 2 0 0 0 0 1 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.

127



(=] - o (3] < wn © ~ [ [=2] o - o o« <
@ @ © @ @ @ @ @ © @ ~ ~ ~ ~ ~
N N N N N N N N N N N N N N N
@ @ @ @ @ @ @ @ ] @ @ @ @ @ @
o~ o~ o~ o~ o~ o~ o~ o~ o o~ o~ o~ o~ o~ o~
c - = P 2
] ° c 3 c = = = - 3
© S s | E| & s < < € [4
g 21§l g|e|8|s8 e |5 |8 |2 2
§ $| 2 (a5 |s5|&|582 |£]|3 | |¢ |8 H
I~ = g 2 2 = = £ 8 ° 2 3 S - »
<) = B E | 2] 2|55 gl £ |8 |8 |8 )
= =) = ) - = o |22 2 ] @ @ S - g -
£ g 5 |5 | = > S |Es > g |Z = = =1 3| 5
sr. No £ s | £ || 2|2 |5 5= S| 2|5 |§c|2 5| 2| @
c o < 2 o c o - s o = t 3 2> 5 c o
T < c 3] ° c < 085 c <= |< =2 © 14
] 3] < ) c < ] 2c3| = ® ] S|Ew | 2 - 2
e @ o = = o] o 38| E o 22|22 |B5|E c c
g [ @ - o @ [ Eco® 5 g2 co|cB8 | s® > =) =]
< .- = o g [~ - n o2 e £ © c|® ﬁ' £ =2 ‘s ©
> ° . © = . ° coS| & < o0 (oS nE|lE 2 £
£ o o = - o P =37 | » c c = =T I~ o 3
° 5 e |2 ° e 5 |g0 s| & |[E |E7|3 x| L2
£ £ 2 |3| & ERE-EERS 2| % |5 < 3 5|z | E
E e | F || 2|5 | 2|28 |£| 3 |2 |a |% s
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T = c £ = s |a £ o Q S S = 2
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= s |2 ° £
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 17 117 | 0 29 51 4 0 0 140 16 21 8 0 51 0
2 No.Of Requests Received 13 62 7 | 215 66 97 41 43 | 184 92 187 | 56 | 47 | 50 65
3 Total No.Of Requests (Column 1+2) 30 179 7 244 | 117 | 101 M 43 | 324 108 | 208 64 47 | 101 65
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 1 0 0 1 0 0 0 0 0 1
5 Total No.Of Appeals Received 4 10 0 45 15 15 17 0 16 1 78 7 2 29 3
6 Total No.Of Appeals Disposed 0 8 0 45 13 15 17 0 6 1 78 6 2 15 3
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 |4(2%)| O 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo jojpo oo 0 R L I I I B U
9 Fee(Application) Collected (Rs.) 0 360 0 580 | 100 | 880 370 20 | 120 10 70 190 | 40 | 296 | 280
10 Addl.Charges Collected (Rs.) 0 0 0 0 14 10 610 0 0 0 0 90 0 0 30
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 360 0 580 | 114 | 890 980 20 | 120 10 70 280 | 40 | 296 | 310
13 |No. CAPIO's Appointed (A) 0 0 0 0 0 22 0 0 0 0 1 1 0 1 1
14 No. CPIO's Appointed (B) 0 4 0 1 0 1 1 0 10 1 1 28 1 1 1
15 No. FAA's Appointed (C) 0 3 0 1 0 1 1 0 7 0 1 1 0 1 1
16 Total (A+B+C) 0 7 0 2 0 24 2 0 17 1 3 30 1 3 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 1 0 0 0 4 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 2 0 0 0 0 0 1 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 1 0 0 0 4 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 3 0
]
(7]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 2 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 2 0 5 0 0 0 12 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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5 AENHE HERE R ERE R R
2 2 = S |E
g E |5 |8 <E| 8 |5 |58 |3 | |5|z=2|58l58
(] 2 @ oo £ =0 =2 ° - ® |[FS8 |83
3 3 E |[2] &3 £ El 52 s © [4 2|o2
£ = 2 ] g~ £ z= < k-] [ » £
B e 2 | 38| £ 8 R < 2 |le| 2 |8 |8E
£ 5 < |5| & s zZ |35 E % |55 |8 |c8&
= 2 < | a 5 = s g £ | £ s Sk
< ® o 5 ] c 2 o a
I s |8 g |« 5 |E
H k] £ 8 B £
< 5 £ 5 s o
[+ £ o o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 79 151 0 27 77 22 19 18 37 29 134 2 64
2 No.Of Requests Received 993 85 1 213 408 455 2578 633 677 | 358 | 2009 26 64
3 Total No.Of Requests (Column 1+2) 1072 236 1 240 485 477 2597 651 714 | 387 | 2143 28 128
4 No. Of Cases Transfered To Other PAs U/S 6(3) 12 0 0 0 6 4 63 1 17 3 240 0 0
5 Total No.Of Appeals Received 216 14 0 65 119 107 406 95 63 55 472 3 9
6 Total No.Of Appeals Disposed 176 0 0 32 88 97 406 86 58 53 213 3 9
7 Decisions Where Applications For Information Rejected 18 (2%) 0 0 |94 (44%) | 3 (1%) 0 93 (4%) |21 (3%) 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 o]0 0 0 0 0 0 S N o]0
9 Fee(Application) Collected (Rs.) 4696 830 0 640 8350 | 4400 | 21727 | 5620 | 5630 | 322 | 1820 | 230 | 300
10 Addl.Charges Collected (Rs.) 2083 | 9000 | O 70 9504 0 2514 1574 676 | 100 | 478 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 6779 | 9830 | O 710 17854 | 4400 | 24241 7194 | 6306 | 422 | 2298 | 230 | 300
13 No. CAPIO's Appointed (A) 1 0 0 0 1 0 0 2 0 4 0 1 1
14 No. CPIO's Appointed (B) 258 1 0 0 307 88 107 3 1 1 1 1 1
15 |No. FAA's Appointed (C) 115 1 0 0 92 28 47 3 1 1 1 1 1
16 Total (A+B+C) 374 2 0 0 400 116 154 8 2 6 2 3 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 14 0 0 0 0 0 0 1 0 0 5 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 1 0 4 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 1 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 25 1 24 0 42 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 2 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 3 0 66 20 2 0 0 0 0
Total (17 to 30) 14 0 0 0 3 0 93 22 27 0 52 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 4 15 0 7 101 17 35 62 151 27 17 1 0 0
2 No.Of Requests Received 150 | 158 49 52 26 406 | 292 | 449 | 277 365 238 | 46 87 279
3 Total No.Of Requests (Column 1+2) 154 173 49 59 127 | 423 | 327 | 511 | 428 392 255 | 47 87 279
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 5 0 0 3 0 3 0 0 0 0 1 1
5 Total No.Of Appeals Received 21 29 6 5 1 52 13 23 0 21 30 1 5 33
6 Total No.Of Appeals Disposed 14 24 5 5 0 44 11 23 0 15 27 1 5 30
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 [75(21%) O 0 0 |4(1%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0] 0 o oo ooy oo 0 R R L
9 Fee(Application) Collected (Rs.) 90 1390 | 250 62 210 60 0 4350 | 10 40 152 | 290 0 2620
10 Addl.Charges Collected (Rs.) 702 | 1346 10 0 42 0 0 0 0 0 0 0 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 792 | 2736 | 260 62 252 60 0 4350 | 10 40 152 | 290 0 2620
13 |No. CAPIO's Appointed (A) 1 50 0 0 0 0 0 0 0 0 2 0 0 0
14 No. CPIO's Appointed (B) 0 1 1 1 1 1 1 2 1 1 1 1 1 1
15 |No. FAA's Appointed (C) 1 1 1 1 0 1 1 1 1 1 1 1 1 1
16 Total (A+B+C) 2 52 2 2 1 2 2 3 2 2 4 2 2 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 1 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 2 0 0 0 2 0 0 0 0 0 0 0 0
=)
21 ‘2 e 0 0 0 0 0 2 0 0 0 0 0 0 0 0
=]
22 E f 2 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 4 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 14 5 0 0 0 29 0 0 0 0 0 1 0 3
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 6 0 0 0 0 0 0 0 1
Total (17 to 30) 20 7 0 0 0 40 0 0 0 0 0 1 0 4
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.

130



o (2] < n ©o ~ o (=2 o - o o« < n
o o o o o o o o - - - - - -
- - - - - - - - - - - - - -
] ] ] ] ] ) ] ] ] ] ] ] ] ]
o o o o o o o o o o o o o o
s s | 8 s < g g :
® ‘s - = 2 <
g |5 | £ £ S |2 |8 2 5 |2 |2
i o <] Kl 5 e S 2 5 s |e |2
2 E < = = 212 | |5 2 & |5 |°©
S S E |z 2 |%|s |£ |8 5 | =z |5 |8~
t S = 4 > s |2 2| E 2 |a £ | £ 2 =3
sr.No g S|l 5 |s| 2 |g|2c|85]3 g3 |5|2,5|8 . |22
£ 2 g < 2 2 |95t |8 g |2 L IS¢|Es|60
£ < < € | S Y 2 55| 2 |=5|85|2
g £ ] S S s [cS|(EF|25 28| £ [T8|& aZ
o ] c > 2 »w || 3 |E3 S |£2| S5 [ | S =
2 @ £ I 2 = |E8|<5 |22 | 2 |Z¢ 23|=3|5¢2
Q = ] - - T |g=| =8| ES = S| 2 |cE|g 2L
= s & | 3| s |E|§E|EE|30| 8 |E| 5 (8E|558 |58
a Py - 2 2 T |ge|cg |8 g | = s |25|c-|2D
c 5 ° 2 =1 [ ° S| S o © o |.@ § s 5
£ = @ = = 2 | € o = = = [} £ 3 o5
= 2|2 | ¢ |88 |[g |2 T %] [8 |¢
18 || < |85 |5 |¢& 3 8 |g |E
5| £ g | 8 |[*¥|2 |2 |38 © s |6 |8
s s |2|¢% "HERE £ 5§ |5 |5
£ 5 = = F] K]
£ = 4
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 7 20 12 20 88 | 112 11 0 20 1 224 0 1 6
2 No.Of Requests Received 101 452 341 458 166 | 110 87 221 31 107 31 42 4 67
3 Total No.Of Requests (Column 1+2) 108 472 353 478 254 | 222 98 221 51 108 | 255 | 42 5 73
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 49 2 6 0 0 0 0 1 0 0 0 1 4
5 Total No.Of Appeals Received 16 76 58 81 7 4 15 24 1 25 2 3 0 5
6 Total No.Of Appeals Disposed 16 15 52 39 7 3 7 24 11 25 2 3 0 5
7 Decisions Where Applications For Information Rejected 0 26 (6%) 0 28 (6%)| O 0 |5(6%) 0 (3%)] 0 0 0 0 |1(1%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 0 L N 0 S L R L L
9  |Fee(Application) Collected (Rs.) 912 | 1400 | 2760 | 4280 | 90 | 170 | 200 | 220 | 120 | 230 | 70 | 260 | 60 | 61
10 Addl.Charges Collected (Rs.) 177 2154 0 3731 200 0 630 | 1570 [ 590 60 0 330 0 30
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1089 | 3554 | 2760 | 8011 | 290 | 170 | 830 | 1790 | 710 | 290 | 70 | 590 60 91
13 No. CAPIO's Appointed (A) 1 12 0 1 1 0 0 7 0 3 0 0 1 0
14 No. CPIO's Appointed (B) 1 1 1 1 1 1 1 1 0 1 4 1 1 1
15 No. FAA's Appointed (C) 1 1 0 1 1 1 1 1 0 1 4 1 1 1
16 Total (A+B+C) 3 14 1 3 3 2 2 9 0 5 8 2 3 2
17 a 0 0 0 0 0 0 0 0 0 0 0 4 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 1 1 0 0 0 0 0 0 0 0 0 0 0 0
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21 ‘: e 5 0 0 0 0 0 0 0 0 0 0 0 0 0
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* *%
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27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 6 2 0 24 0 0 5 0 0 0 0 0 0 0
Total (17 to 30) 19 26 0 27 0 0 5 0 0 6 0 4 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 0 0 0 28 6 21 12 0 31 31
2 No.Of Requests Received 7 109 24 49 26 74 6 113 15 35 | 50 57 112 13
3 Total No.Of Requests (Column 1+2) 7 109 24 49 54 80 27 113 27 38 50 59 143 44
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 3 0 0 5 0 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 4 34 5 13 0 1 12 0 21 0 0 0 7 35 14
6 Total No.Of Appeals Disposed 0 32 5 13 0 0 8 0 21 0 0 0 3 34 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 8%)|1(1%)] © 0 0 0 0 |2(4%) 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act L I L L L I 0 S L L B o0
9 Fee(Application) Collected (Rs.) 0 100 | 140 | 430 0 20 260 60 1130 | 150 | 350 0 560 | 1000 | 290
10 Addl.Charges Collected (Rs.) 0 0 116 | 200 0 0 174 | 2916 | 2100 | 730 | 430 0 108 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 100 | 256 | 630 0 20 434 | 2976 | 3230 | 880 | 780 0 668 | 1000 | 290
13 No. CAPIO's Appointed (A) 0 0 0 0 0 0 1 0 1 0 7 0 0 0 0
14 No. CPIO's Appointed (B) 1 4 0 1 1 1 0 1 0 1 0 1 5 17
15 No. FAA's Appointed (C) 0 1 0 1 23 0 0 1 0 1 0 0 1 1
16 Total (A+B+C) 1 5 0 2 2 24 2 0 3 0 9 0 1 6 18
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 2 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 2 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 4 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 2 0 0 0 3 0 2 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
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28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 4 0 0 0 0 0 2 0 0
Total (17 to 30) 0 0 6 0 0 0 1 0 2 0 0 0 2 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 42 0 463 45 128 7 7 8 13 3 18021 103 86 0
2 No.Of Requests Received 63 81 84 36 138 44 136 | 114 53 54 | 17346 825 268 88
3 Total No.Of Requests (Column 1+2) 105 81 547 81 266 51 143 | 122 66 57 | 35367 928 354 88
4 No. Of Cases Transfered To Other PAs U/S 6(3) 3 0 0 0 0 7 9 3 0 0 40 52 234 0
5 Total No.Of Appeals Received 36 14 31 3 61 0 27 38 5 1 4795 66 1 8
6 Total No.Of Appeals Disposed 18 11 3 3 53 0 26 38 5 0 1581 43 0 8
7 Decisions Where Applications For Information Rejected 2 (3%) |5 (6%) 0 0 0 1(2%)|1(1%) 0 |1(2%)| O 0 28 (3%) 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 S L oo o oo 0 0 o010
9 Fee(Application) Collected (Rs.) 550 230 830 240 | 1200 | 306 | 320 | 140 | 240 | 530 | 25610 5780 1160 | 250
10 Addl.Charges Collected (Rs.) 0 1060 | 2344 0 354 0 70 552 | 302 0 9066 4480 0 10
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 550 | 1290 | 3174 | 240 | 1554 | 306 | 390 | 692 | 542 | 530 | 34676 | 10260 | 1160 | 260
13 |No. CAPIO's Appointed (A) 0 1 0 0 0 1 1 0 5 0 0 0 0 0
14 No. CPIO's Appointed (B) 3 1 17 0 13 1 1 0 1 1 48 16 85 1
15 |No. FAA's Appointed (C) 1 1 12 0 5 0 0 0 1 1 16 1 1 1
16 Total (A+B+C) 4 3 29 0 18 2 2 0 7 2 64 17 86 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 1 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 2 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 13 21 0 0 0 22 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 1 5 0 0 0 0 0 0 0 0 0 6 0 0
Total (17 to 30) 1 5 0 0 0 0 13 22 2 0 0 28 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.

133



n © ~ o (=] o - o (3] < n © ~ o
< < < < < n n n n 0 n n n n
- - - - - - - - - - - - - -
) ] ) ] ] ] ] ] ] ] ] ] ] ]
o o o o o o o o o o o o o o
< > I [F [§ [E
2 S | s 2 |8 |8 |8| 388 |2 |E |E |=
2 2 2 g 318 g = Sg | > > > >
‘c < S ° o |o ° o o5 |® 13 13 13
« [} 3 c < c c = c v = = = =
o () 3 £ -4 £ £ = £ 7 o o o o
= [ w o - o o ® 8 = c c c c
o . o @ € | e @ 2 RE |5 £ £ £
= >|0 w = g | = L S =2 |8 2 3 3
§ 3 |g | § § |58 |8 |E| 88 |25l% [T IS
Sr. No £ 2 |15 £ 2 s |2 = S =E [ 8¢ c c
£ S 53| Sa | & |8=| @ |E5|E, |5 | ES |22|8g|2x|S
9 c E-1 o <] c o Eo |Es|(Es|% =
g SISE|S6 | B |88\ 2 |es|8f 2| 2f |EQ|Eg|Ee|Es
S E|E5| 8z |- |ES| S |ES|E€| 8| £5 |5&8|58|88(58°
g 2|35 || |2|8%|5 | g |88 |EQ|E>|E7|E
2 N ] o 5 |e Q 25 |56 |%B S k]
g £12 |5 S 218 |2 |52 /13°l8 |S |3
H o z 21z |E S| £$= |5 |5 |5 |3
£ @ 2 2 2 2
< 8 £ c | £ £ £ S | = = = =
= 2 c S c c -4 € £ 2 2 2 2
| Z g l2|e |8 |£]£2 | |2 | |%
3 |3 E|Z|2 |2 |2|E8 |5 |2 |£ |85
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 52 8 69 16 0 0 1 0 0 11 0 0 0 0
2 No.Of Requests Received 9 316 5936 64 0 100 7 1 52 8 5 12 0 8
3 Total No.Of Requests (Column 1+2) 61 324 6005 80 0 100 8 1 52 19 5 12 0 8
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 580 0 0 0 0 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 0 66 659 7 0 5 0 0 23 2 0 1 0 0
6 Total No.Of Appeals Disposed 0 63 656 7 0 5 0 0 0 2 0 1 0 0
7 Decisions Where Applications For Information Rejected 0 0 46 (1%)| O 0 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0] 0 0 o o jojpo oo 0 S L L
9  |Fee(Application) Collected (Rs.) 90 | 1850 | 5355 | 510 | 0O 0 11 0 | 460 0 0 12 0 50
10 Addl.Charges Collected (Rs.) 152 | 448 13128 0 0 0 0 0 0 0 0 0 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 242 | 2298 | 18483 | 510 0 0 11 0 460 0 0 12 0 50
13 |No. CAPIO's Appointed (A) 1 1 0 0 0 0 0 0 0 0 0 0 0 0
14 No. CPIO's Appointed (B) 1 1 29 1 0 1 1 0 1 0 0 1 1 1
15 No. FAA's Appointed (C) 1 1 21 1 0 0 0 0 1 0 0 1 1 1
16 Total (A+B+C) 3 3 50 2 0 1 1 0 2 0 0 2 2 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 1 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 4 0 0 0 0 0 0 0 4 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 6 0 0
Total (17 to 30) 0 0 0 4 0 0 0 0 0 0 0 1 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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£ £ £ £ £ £ £ £ £ £ £
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1 12 5 0 0 1 0 10 0 0 0 1 52 7 0
2 No.Of Requests Received 4 1 14 2 2 12 3 1 6 8 4 76 56 93 | 44
3 Total No.Of Requests (Column 1+2) 5 13 19 2 2 13 3 11 6 8 4 87 | 108 | 100 | 44
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 1 0 0 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 0 0 0 0 0 0 0 0 0 0 3 5 4 14 3
6 Total No.Of Appeals Disposed 0 0 0 0 0 0 0 0 0 0 3 5 3 8 1
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 |3(50%)| O 0 0 [1(2%)] O 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo oo oo oo 0 oo oo oo
9 Fee(Application) Collected (Rs.) 20 10 1 20 0 0 0 0 0 60 70 | 502 | 442 | 800 | 310
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 0 33 20 170 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 20 10 1 20 1] 0 0 0 0 93 90 672 | 442 | 800 | 310
13 No. CAPIO's Appointed (A) 0 0 0 0 0 0 0 0 2 0 1 0 4 0 1
14 No. CPIO's Appointed (B) 0 0 0 0 1 1 1 0 2 0 1 1 1 1 1
15 No. FAA's Appointed (C) 0 0 0 0 1 1 1 0 0 0 1 0 1 1 1
16 Total (A+B+C) 0 0 0 0 2 2 2 0 4 0 3 1 6 2 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
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* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 2 0 21 0 19 0 42 4 0 0 35 32 14 0 2
2 No.Of Requests Received 76 | 58 | 87 | 99 | 94 | 97 | 47 | 98 46 81 36 391 42 30 1573 27
3 Total No.Of Requests (Column 1+2) 76 | 60 | 87 | 120 | 94 | 116 | 47 | 140 | 50 81 36 426 74 44 1573 29
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 1 0 0 47 0 0 97 0
5 Total No.Of Appeals Received 3 9 2 7 7 24 0 7 8 0 2 58 39 4 135 3
6 Total No.Of Appeals Disposed 3 9 2 7 7 23 0 5 8 0 2 50 39 0 135 3
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act R I O B B e e I I I I oo oo
9 Fee(Application) Collected (Rs.) 220 O 0 | 450 O | 270 | O | 460 | 470 | 300 | 360 | 3430 70 190 | 3305 | 280
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 20 0 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 (374 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 220 O 0 | 450 O | 270 | O | 480 | 844 | 300 | 360 | 3430 70 190 | 3305 | 280
13 |No. CAPIO's Appointed (A) oo 1 1 o| oo 1 0 1 0 0 0 0 1 0
14 No. CPIO's Appointed (B) 1 0 1 1 0 1 1 1 1 1 1 9 0 0 1 0
15 No. FAA's Appointed (C) 1 0 1 1 0 1 0 1 1 1 0 8 0 0 1 0
16 Total (A+B+C) 2 0 3 3 0 2 1 3 2 3 1 17 0 0 3 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1
=)
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 7 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 2 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 4 0 0 0 0 0 0 1 0 0 0 0 0 0 0 0
26 j 9 0 3 0 0 0 0 0 1 0 0 0 0 0 0 4
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0 0
Total (17 to 30) 22 0 3 0 0 0 0 3 1 0 0 0 0 0 0 5
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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£ E5 = £0 = [ 5
s s 2 2 23 5 .3 o
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= s |E°| % 5
-1 [}
g £ s | £ £
g g k s = z
z z
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 24728 62682 24 23 0 0 16 63
2 No.Of Requests Received 4 63891 85535 110 342 31 2115 6 1109 3713
3 Total No.Of Requests (Column 1+2) 4 88619 148217 134 365 31 2115 6 1125 3776
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 7379 8930 2 23 12 501 0 20 558
5 Total No.Of Appeals Received 0 11071 18298 3 55 5 173 0 135 371
6 Total No.Of Appeals Disposed 0 6019 8684 3 52 3 151 0 130 339
7 Decisions Where Applications For Information Rejected 0 590 (1%) | 861 (1%) 0 |28(8%)| O |266(13%)| 0 |[106 (10%)| 400 (11%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 E 0 0 0 0 0 0 ° 2
£ =
9 Fee(Application) Collected (Rs.) 40 223136 320519 g | 716 530 210 1500 40 1330 4326 a
- o
[ T
>
10 Addl.Charges Collected (Rs.) 0 113803 163799 3 0 0 8 0 0 0 8 §
[
o
= o3
1 Penalty Collected (Rs.) 0 5375 5375 S5 0 0 0 0 0 0 0 H
o3 =
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 40 342314 489693 S 716 530 218 1500 40 1330 4334 g
13 )
5 2
13 No. CAPIO's Appointed (A) 0 359 459 = 0 1 1 0 1 0 3 E
5 ]
S
14 No. CPIO's Appointed (B) 19 1362 1579 E‘ 2 1 5 25 1 2 36 %
[} —
- c
c -
15 |No. FAA's Appointed (C) 1 628 Ky 5 2 1 1 12 1 1 18 =
16 Total (A+B+C) 20 2349 2779 4 3 7 37 3 3 57
17 a 0 4 4 0 0 0 0 0 0 0
18 b 0 1 1 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 0 17 17 0 0 0 0 0 0 0
=)
21 ‘: e 0 46 50 0 0 0 0 0 0 0
=]
22 E f 0 6 21 0 0 0 0 0 0 0
»
23 0] 0 30 31 0 0 0 0 0 0 0
* *%
24 h 0 12 12 0 0 0 0 0 0 0
25 i 0 7 7 0 0 0 0 0 0 0
26 i 0 333 342 0 4 0 0 0 0 4
27 ” 9 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 11 11 0 1 0 0 0 0 1
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0
S
30 other 0 286 310 0 3 0 0 0 0 3
Total (17 to 30) 0 753 806 0 8 0 0 0 0 8
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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E|l z |u| & |& |F s | 2] 8 £ |8 s
el 5 3 | 5 | |° s | §| E s | 8|5
£ | 8|22 s |m|E g | 5|3
o
=58 ¢ £ Nk
[ I o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 7 71 31 56 138 0 0 0 33 2 60 6 1 0 4
2 No.Of Requests Received 54 1549 96 115 102 | 30 908 796 571 80 | 168 56 191 20 | 23
3 Total No.Of Requests (Column 1+2) 61 1620 127 171 240 | 30 9208 796 604 | 82 | 228 | 62 192 20 | 27
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 826 0 0 0 0 76 0 30 6 0 0 6 0 1
5 Total No.Of Appeals Received 3 200 28 13 5 0 165 131 61 3 23 4 10 0 2
6 Total No.Of Appeals Disposed 2 187 7 13 0 0 163 131 47 3 16 4 7 0 1
7 Decisions Where Applications For Information Rejected 0 |43 (3%) 0 0 0 0 [50(6%)|1(0%) 0 0 (1%)| 0 |12(6%)| O 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0] 0 0o o 0 S L I L R N
9 Fee(Application) Collected (Rs.) 0 2920 362 640 110 | 10 | 5200 | 1320 | 594 10 | 320 | 100 | 1230 | 40 0
10 Addl.Charges Collected (Rs.) 0 12266 0 3402 | 242 0 2548 | 1000 | 2200 [ O 184 | 276 298 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 15186 | 362 | 4042 | 352 | 10 | 7748 | 2320 | 2794 | 10 | 504 | 376 | 1528 | 40 0
13 |No. CAPIO's Appointed (A) 0 0 3 0 0 0 0 59 0 0 0 9 1 oo
14 No. CPIO's Appointed (B) 0 28 3 9 1 1 134 246 26 3 4 1 1 1 1
15  |No. FAA's Appointed (C) 1 18 1 1 1 1 15 26 13 0 1 1 1 0| 1
16 Total (A+B+C) 1 46 7 10 2 2 149 331 39 3 5 11 3 1 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 1 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 11 0 0 0 0 0 3 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 1 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 1 0 0 0 0 0 2 0 0 0 0 0 0 0
* *%
24 h 0 2 0 0 0 0 0 3 0 0 0 0 0 0 0
25 i 0 8 0 0 0 0 0 1 0 0 0 0 0 0 0
26 j 0 16 0 0 0 0 0 7 0 0 0 0 2 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 1 0 0 0 0 0 0 0 0 0 0 1 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 3 0 0 0 0 0 15 0 0 0 0 8 0 0
Total (17 to 30) 0 43 0 0 0 0 0 32 0 0 0 0 1 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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€ & 2 | 9 s | 8 5 8 5 2 a
H | 8| & || 5 | g | 3 2
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i 2 | § £ ] 5
o 3 = 3 =
2 £
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 101 7 857 | 245 | 1491 9 3119 9204 154 0
2 No.Of Requests Received 33 96 124 | 224 | 2025 | 215 | 610 40 8126 4582 912 100689
3 Total No.Of Requests (Column 1+2) 33 96 225 | 231 | 2882 | 460 | 2101 49 11245 13786 1066 100689
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 21 7 30 767 6 1 0 1777 505 212 6333
5 Total No.Of Appeals Received 0 4 7 13 137 6 5 0 820 0 94 5560
6 Total No.Of Appeals Disposed 0 4 0 5 0 6 5 0 601 0 94 5062
7 Decisions Where Applications For Information Rejected 0 |8(8%)| O 0 0 0 [31(5%)| O 146 (2%) 0 24 (3%) | 2394 (2%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo jojpop o pog 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 230 | 570 | 540 | 199 | 680 20 3509 0 18604 é 7566 10 235821
>
10 Addl.Charges Collected (Rs.) 0 0 230 0 1508 0 0 0 24154 —g_ 0 0 83366
£
w
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 E 0 0 0
=
3
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 230 | 570 | 770 | 199 | 2188 | 20 3509 0 42758 § 7566 10 319187
-1
13 |No. CAPIO's Appointed (A) 4 0 0 0 3 0 8 0 87 E 0 5 0
B
14 No. CPIO's Appointed (B) 4 16 0 22 1 2 3 0 507 € 28 5 0
=
15 No. FAA's Appointed (C) 1 1 0 10 1 1 2 0 97 16 2 0
16 Total (A+B+C) 9 17 0 32 5 3 13 0 691 44 12 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 1 0 0 0
20 d 0 0 0 0 0 0 0 0 14 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 1 0 0 2
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 3 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 5 0 0 16
25 i 0 0 0 0 0 0 0 0 9 0 0 0
26 j 0 0 0 0 0 0 0 0 25 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 13
c
=]
28 5 1 0 0 0 0 0 0 0 0 2 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 331
S
30 other 0 6 0 0 0 0 0 0 32 0 0 2311
Total (17 to 30) 0 6 0 0 0 0 0 0 92 0 0 2673
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 0 0 5 0 3 229 4 0 6 8 1 0 2
2 No.Of Requests Received 48 10 35 79 563 108 | 127 8727 23 2 22 14 20 0 | 94
3 Total No.Of Requests (Column 1+2) 48 10 35 79 568 108 | 130 8956 27 2 28 22 21 0 96
4 No. Of Cases Transfered To Other PAs U/S 6(3) 1 0 6 27 14 0 1 82 2 0 1 9 0 0 1
5 Total No.Of Appeals Received 0 0 3 0 77 4 23 927 0 0 0 0 0 0 0
6 Total No.Of Appeals Disposed 0 0 3 0 74 4 23 917 0 0 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 0 0 |[1(B%) 0 |25(4%)| 0 |9(7%)[107 (1%)| O 0 [7(32%)| O 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act oo oo 0 o 0 0o o ol ojogo
9 Fee(Application) Collected (Rs.) 70 0 210 | 280 | 1600 50 50 38300 0 0 190 10 0 0 10
10 Addl.Charges Collected (Rs.) 0 0 29 0 841 0 64 11890 0 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 70 0 239 | 280 | 2441 50 114 | 50190 0 0 190 10 0 0 10
13 |No. CAPIO's Appointed (A) 0 1 0 0 9 1 16 0 0 0 0 1 0 oo
14 No. CPIO's Appointed (B) 0 0 1 1 9 1 1 114 1 1 0 1 0 0 1
15 No. FAA's Appointed (C) 0 1 1 0 1 0 1 109 1 0 0 0 0 0 1
16 Total (A+B+C) 0 2 2 1 19 2 18 223 2 1 0 2 0 0 2
17 a 0 0 0 0 0 0 0 1 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘2 e 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 5 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 1 0 11 0 9 97 0 0 0 0 0 0 0
Total (17 to 30) 0 0 1 0 1 0 9 109 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 5 0 0 1 7 0 0 15 | 24 0 118 3 0 0 1
2 No.Of Requests Received 101 | 28 1 10 50 3 14 257 | 10 32 2289 29 51 27
3 Total No.Of Requests (Column 1+2) 106 | 28 1 11 57 3 14 (272 | 34 | 32 2407 32 51 27 1
4 No. Of Cases Transfered To Other PAs U/S 6(3) 2 0 0 0 0 0 0 23 0 8 361 0 0 0 0
5 Total No.Of Appeals Received 31 2 0 0 4 0 0 16 0 0 155 1 0 0 0
6 Total No.Of Appeals Disposed 31 2 0 0 1 0 0 13 0 0 155 1 0 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 [79(B8%)| O 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act ojojpopojp oo 0 0)0olo0 0 o jojoqo
9 Fee(Application) Collected (Rs.) 7201 60 | O 0 | 480 O 0 230 0 | 110 | 7830 100 | 40 30 0
10 Addl.Charges Collected (Rs.) 100| 0 0 0 0 0 0 148 | 0 0 562 0 204 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 820 | 60 0 0 (480 | O 0 378 ( 0 | 110 | 8392 100 | 244 | 30 0
13 No. CAPIO's Appointed (A) 0 1 0 0 0 0 0 7 0 6 0 0 1 1 0
14 No. CPIO's Appointed (B) 0 1 2 0 1 1 1 1 1 1 59 1 0 1 1
15  |No. FAA's Appointed (C) 0 1 1101 0 1 1 1 1 1 24 1 1 0 1
16 Total (A+B+C) 0 3 3 0 1 2 2 9 2 8 83 2 2 2 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 9790 217 1 0 3 0 0 0 0 0 0
2 No.Of Requests Received 118957 2149 [ 2 | 63 | 36 166 1503 0 0 0 0 1 1
3 Total No.Of Requests (Column 1+2) 128747 2366 | 3 | 63 | 39 166 1503 0 0 0 0 1 1
4 No. Of Cases Transfered To Other PAs U/S 6(3) 7588 1008 | 0 | 10 | 23 | 102 44 0 0 0 0 1 1
5 Total No.Of Appeals Received 6897 208 0 0 3 10 0 0 0 0 0 0 0
6 Total No.Of Appeals Disposed 6380 7 0 0 0 8 0 0 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 2646 (2%) 9(0%)| O 0 0 [1(1%) 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 1 0 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 293767 " 7990 [ O | 20 | 220 | 240 | 20892 0 0 0 0 0 0
o | £
L ]
10 Addl.Charges Collected (Rs.) 97204 ‘g f: 0 0 0 0 0 0 0 0 0 0 0 0
S 1s
1 Penalty Collected (Rs.) 0 ‘; E’ 0 0 0 0 0 0 0 0 0 0 0 0
© .-
- [=)
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 390971 5 £ | 7990 0 20 | 220 | 240 | 20892 0 0 0 0 0 0
Z|E
13 No. CAPIO's Appointed (A) 49 g .1;-‘ 0 0 1 0 0 0 0 1 1 1 0 1
= Qo
S| o
14 No. CPIO's Appointed (B) 235 ] 12 1 1 1 2 5 0 1 1 0 0 1
15 No. FAA's Appointed (C) 167 5 1 1 1 1 1 0 1 1 1 0 1
16 Total (A+B+C) 451 17 2 3 2 3 6 0 3 3 2 0 3
17 a 1 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 4 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 19 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 5 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 13 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 2 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 _::6 24 331 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 2429 9 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 2804 9 0| o0 0 0 0 0 0 ofo0foO 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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sr.No 2 3|3|2|5|2|32|3|2|38|3|23|2|2|2| 2 |2|28|2
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% 22| < 2 |<|g|s|<| %8 =3 gl<|< < < | < | <
£ SISl B 5| TSl % |%]|x%]zx 5 | %58
H Sl | x |F|B|B|C|8|5|&|8|E[2] v |E|&]%
o © [ [ ] o
o |e | E| % |Ble|e|B|lele|le|lg|e|8| E |2|2)|8
£ | E 9 2 s | E|E|&| E|E £ s | o <] sl s]| ¢
s |82 E cls|g|c|8|se|8|8|¢g|¢e 2 o|lo| g
E|E|T | 8 |E|E|B8|=|s|2|E|s|=|=| "~ |55
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1 0 2 0 0 0 0 0 0 3 0 0 0 0 0 0 1
2 No.Of Requests Received 1 0 17 0 1 0 0 3 0 0 19 0 0 1 2 0 0 0
3 Total No.Of Requests (Column 1+2) 2 0 19 0 1 0 0 3 1] 0 22 0 0 1 2 0 0 1
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0
5 Total No.Of Appeals Received 0 0 1 0 0 0 0 0 0 0 2 0 0 0 0 0 0 0
6 Total No.Of Appeals Disposed 0 0 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 0 0 0 0 0 |1(50%) O 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act L N e O e O e e R I B L e I B B
9  |Fee(Application) Collected (Rs.) ofof3]| o o|lofofs|o0o|o0o |10 0] 0]10 0 olofo
10 Addl.Charges Collected (Rs.) 0 0 90 0 0 0 0 0 0 0 |210( O 0 0 0 0 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 0 | 120 0 0 0 0 50 0 0 (320]| O 0 10 0 0 0 0
13 No. CAPIO's Appointed (A) 0 0 1 1 1 1 0 1 1 0 1 0 0 0 1 1 0 0
14 No. CPIO's Appointed (B) 0 0 1 1 1 1 0 1 1 0 1 0 1 0 1 1 0 0
15 No. FAA's Appointed (C) 0 0 1 1 1 1 0 1 0 0 1 0 1 0 1 1 0 0
16 Total (A+B+C) 0 0 3 3 3 3 0 3 2 0 3 0 2 0 3 3 0 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
(7]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0
Total (17 to 30) oo 0 0 ojofo0o]|ofo0]|oO 0 o|o0ofo 1 o|o0 (o0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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© o © ‘.6 E 9 E 5 = .9 5 5
e T o - T = ° T ° °
a = ] S o ° £ T I s T E
B £ 2 3 S g B g E| 8
@ = € < < 2 < c © i~ 3
2 K ] (<] < s 3 5 < x 2
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£
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 228 5 0 305 8 2 5 63 1 4
2 No.Of Requests Received 0 3965 3325 114 1123 268 105 306 20 28 67
3 Total No.Of Requests (Column 1+2) 0 4193 3330 114 1428 276 107 311 83 29 4l
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 1191 2041 62 173 21 10 40 0 0 0
5 Total No.Of Appeals Received 0 224 64 10 57 30 2 77 0 0 0
6 Total No.Of Appeals Disposed 0 16 64 10 19 0 2 2 0 0 0
7 Decisions Where Applications For Information Rejected 0 11 (0%) 0 |17 (15%)|178 (16%)|141 (53%)| 2 (2%) |54 (18%)| 9 (45%)| O |3 (4%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 ° 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 0 29562 1030 880 37430 2410 340 9464 50 180 | 510
@
10 Addl.Charges Collected (Rs.) 0 300 2 0 0 0 4967 365 1125 0 0 1040
[}
=
11 [Penalty Collected (Rs.) 0 0 i ) 0 0 0 0 0 0 0 0
t
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 0 29862 g 1030 880 37430 7377 705 10589 50 180 | 1550
£
13 |No. CAPIO's Appointed (A) 1 15 § 1 1 1 0 1 1 0 0 0
a
14 No. CPIO's Appointed (B) 1 36 9 1 1 1 1 1 0 1 0
15 No. FAA's Appointed (C) 1 24 9 1 1 1 1 1 0 0 0
16 Total (A+B+C) 3 75 19 3 3 2 3 3 0 1 0
17 a 0 0 0 0 0 0 0 1 0 0 0
18 b 0 0 0 0 0 1 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 1 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 14 0 1 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 10 0 1 0 0 0
* *%
24 h 0 0 0 0 0 2 1 1 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 13 0 14 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 10 0 17 178 8 0 47 1 0 0
Total (17 to 30) 0 10 0 17 178 48 2 65 1 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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g 5 | s 5| 5 e B2 3| g
g ] 2 g8 2 E| 8 |5 | % 2
5 = H £ | e T 8 5 | S 3
Sr. No £ 3 2 £ 2 z 2 £ a ° 5
£ £ £ 8 | £ 2 5 - 2 8 »
@ © < @ < c 9 5 E < @
-3 El a a o = a 2 a
8 < 8 o A = S 3 E 2 £
> s 2 o 5 o 3 H
- € ] o k=3 c T o
@ 3 » > 3 o s £
c Q 5 £ = = )
£ 8 g 2 2 B b o
< - £ 2 =3 ° 5
£ S| 5|5 2| ¢
38 2 |
N
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 13 406 39 39 673 10 2 260 1354 1422
2 No.Of Requests Received 97 5453 1355 | 1355 10773 2177 13 143 50490 2326
3 Total No.Of Requests (Column 1+2) 110 5859 1394 | 1394 11446 2187 15 403 51844 3748
4 No. Of Cases Transfered To Other PAs U/S 6(3) 15 2362 289 289 3842 1044 0 13 6 43
5 Total No.Of Appeals Received 14 254 106 106 584 59 1 10 4010 163
6 Total No.Of Appeals Disposed 0 97 106 106 219 6 0 10 1078 69
7 Decisions Where Applications For Information Rejected 76 (78%) | 480 (9%) 0 0 491 (5%) 5 (0%) | 3 (23%) 0 95 (0%) 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 ° 0 0 0 0 0 0
9  |Fee(Application) Collected (Rs.) 1300 53594 920 | 920 84076 o | 2906 | 50 1230 | 1050 | 22730
= ®
10 Addl.Charges Collected (Rs.) 30 7527 é 0 0 7827 < | 6585 340 80 2528 23922
£ 2
11 |Penalty Collected (Rs.) 0 0 8| o 0 0 Sl o 0 0 0 0
° <
=]
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1330 61121 ,2 920 920 91903 5-_> 9491 390 1310 3578 46652
o 5]
13 |No. CAPIO's Appointed (A) 1 6 f.,, 1 1 22 % 0 1 1 7 0
- ‘c
14 No. CPIO's Appointed (B) 1 16 1 1 53 = 3 1 1 3 2
15 No. FAA's Appointed (C) 1 15 1 1 40 2 1 1 1 1
16 Total (A+B+C) 3 37 3 3 115 5 3 3 1 3
17 a 0 1 0 0 1 0 0 0 0 0
18 b 0 1 0 0 1 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 0 1 0 0 1 0 0 12 3 0
=)
21 ‘: e 0 15 0 0 15 0 0 7 3 2
=]
22 E f 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 11 0 0 11 0 0 0 0 0
* *%
24 h 0 4 0 0 4 5 0 8 4 3
25 i 0 0 0 0 0 0 0 0 0 0
26 j 0 27 0 0 27 0 0 6 42 7
27 ” 9 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 1 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0
S
30 other 76 327 0 0 337 0 4 0 42 32
Total (17 to 30) 76 387 0 0 397 5 4 33 95 44
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 322 0 4 11 0 0 0 0 0 2 0 0 0 1 4
2 No.Of Requests Received 1312 7 | 25 | 120 | 108 | 46 0 99 20 23 144 6 115 67 36
3 Total No.Of Requests (Column 1+2) 1634 7 | 29 131 | 108 | 46 0 99 20 25 144 6 115 68 40
4 No. Of Cases Transfered To Other PAs U/S 6(3) 935 0 0 2 2 0 0 0 0 0 0 0 7 0 0
5 Total No.Of Appeals Received 80 0 0 15 1 6 0 5 0 4 18 3 6 12 5
6 Total No.Of Appeals Disposed 80 0 0 13 1 6 0 5 0 4 18 3 4 12 3
7 Decisions Where Applications For Information Rejected 453%)| 0 0 0 0 0 0 0 0 0 0 0 |5 (4%) 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act S L e e e O L I I S 0|0
9 Fee(Application) Collected (Rs.) 12092 0 80 | 780 | 190 [ 570 | O 30 180 | 160 1280 | 30 | 1010 [ 270 | 730
10 Addl.Charges Collected (Rs.) 0 0 0 0 138 0 0 0 370 | 924 400 0 310 | 2100 | 75
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 12092 0 | 80 |780| 328 | 570 | O 30 | 550 | 1084 | 1680 | 30 | 1320 | 2370 | 805
13 |No. CAPIO's Appointed (A) 0 1 1 1 1 1 0 1 1 1 1 1 1 1 0
14 No. CPIO's Appointed (B) 2 1 1 1 1 1 1 1 1 1 1 1 1 1 0
15 No. FAA's Appointed (C) 1 1 1 1 1 1 1 1 1 1 1 1 1 1 0
16 Total (A+B+C) 3 3 3 3 3 3 2 3 3 3 3 3 3 3 0
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 3 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 28 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 31 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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28.25

28.26

28.27
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g|8|5| 5 |8|c8|5|86| g |S|E |5 |35 |8 |3
SE|lg| s |8|8|8|§ |2|8|8|5|8|s |E
2 l2|5| &§ |8| e |e|Q S| &8|% |2a| 3B |%5 2
s | 8|5 ® S| 2| % |s 2 3|5 |9@| |2 2
2lE|e| & |9| = | = |5 2l s |&| & |8 «
2 @ =]
: £
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 0 39 4 0 0 5 32 20 35 1 0 0 0
2 No.Of Requests Received 7 43 | 33 337 112 | 144 | 156 | 66 235 [ 110 | 711 | 158 | 138 32 166
3 Total No.Of Requests (Column 1+2) 71 | 43 | 33 376 116 | 144 | 156 | 71 267 | 130 | 746 | 159 | 138 32 166
4 No. Of Cases Transfered To Other PAs U/S 6(3) 23 | 29 | 33 103 7 89 | 113 0 18 0 124 4 3 0 0
5 Total No.Of Appeals Received 6 0 0 12 6 9 13 0 28 2 84 10 1 1 1
6 Total No.Of Appeals Disposed 6 0 0 12 6 9 12 0 28 2 70 10 11 1 1
7 Decisions Where Applications For Information Rejected 0 0 0 |19(6%) 0 [1(1%)| O 0 |2(1%)| O 0 0 [4(3%)|1(B%)| O
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act ojojoyl o oo oo o oo o0 0 0
9 Fee(Application) Collected (Rs.) 39020 0 570 70 740 | 60 160 | 420 | 30 0 60 410 0 730
10 Addl.Charges Collected (Rs.) 0 0 0 50 160 | 28 40 0 22 0 0 0 0 0 1560
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 39020 | 0 620 230 ( 768 | 100 | 160 | 442 | 30 0 60 410 0 2290
13 No. CAPIO's Appointed (A) 0 1 1 0 1 0 0 0 1 1 1 0 1 1 1
14 No. CPIO's Appointed (B) 1 1 1 1 1 1 0 1 1 1 1 0 1 1 1
15 No. FAA's Appointed (C) 0 1 1 1 1 1 0 1 1 1 1 0 1 1 1
16 Total (A+B+C) 1 3 3 2 3 2 0 2 3 3 3 0 3 3 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 7 0 1 0 0 0 0 0 0 3 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 5 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 7 0 0 0 0 2 0 0 0 0 0 0
Total (17 to 30) 0 0 0 19 0 1 0 0 2 0 0 0 4 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 72 6 12 3 1 0 18 314 0 0 9 0 5 0
2 No.Of Requests Received 675 128 149 87 171 82 335 | 135 | 381 138 | 100 263 44 80
3 Total No.Of Requests (Column 1+2) 747 134 161 90 172 | 82 353 | 449 | 381 138 | 109 263 49 80
4 No. Of Cases Transfered To Other PAs U/S 6(3) 41 6 0 0 0 1 2 3 1 1 0 24 14 0
5 Total No.Of Appeals Received 82 13 0 5 5 14 30 5 65 9 3 18 2 1
6 Total No.Of Appeals Disposed 80 11 0 5 5 14 30 5 65 9 3 18 2 1
7 Decisions Where Applications For Information Rejected 197 (29%) | 5 (4%) 0 2(@2%)| 0 0 0 0 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 o oo tjojp o oo o pogo
9  |Fee(Application) Collected (Rs.) 2930 220 | 590 | 40 | 390 | 260 | 1640 | 130 | 1370 | 440 | 150 | 1910 | 420 | 270
10 Addl.Charges Collected (Rs.) 156 0 2016 0 0 0 0 0 150 0 110 64 0 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 1 0 100 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 3086 220 | 2606 40 390 | 260 | 1641 | 130 | 1620 | 440 | 260 | 1974 | 420 | 270
13 No. CAPIO's Appointed (A) 1 1 1 1 1 1 1 0 1 1 0 0 6 1
14 No. CPIO's Appointed (B) 1 1 1 1 1 1 1 1 1 1 1 1 1 1
15 |No. FAA's Appointed (C) 1 1 1 1 1 1 1 0 1 1 1 1 1 1
16 Total (A+B+C) 3 3 3 3 3 3 3 1 3 3 2 2 8 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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[ T & s c ] 3 c 2 class|(8Sc|[S8¢s - £ =
[=] -G o O 8 0 © o Q|39 0 [ o c
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g sé| ¢ |§ | E |8 |§ |8 |§8 | 2 e
2 o ] ] =3 a £ 2
£ £ a a - £ £ E £ 17 H
s 3 £ E £ S |35 S S £
3 5 S 5 o 3 o o - z
= o o o = = s s s c
© = = = 4 T c c 5 [
s g 5 g S |8 |2 |8 2 2
= S 2 S = 2 = = = ]
] = 5 = S |5 2 2 2
=z E = g 2 =
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 16 5 0 0 0 4 0 52 0 7 4052
2 No.Of Requests Received 167 29 11 50 10 10 93 81 15 310 63333
3 Total No.Of Requests (Column 1+2) 183 34 11 50 10 14 93 133 15 317 67385
4 No. Of Cases Transfered To Other PAs U/S 6(3) 8 0 0 0 1 0 2 0 0 4 2770
5 Total No.Of Appeals Received 47 0 0 0 0 0 2 0 0 42 4924
6 Total No.Of Appeals Disposed 45 0 0 0 0 0 2 0 0 6 1781
7 Decisions Where Applications For Information Rejected 0 |19(66%)| 0 |[40(80%)| O 0 |8(9%)| 0O |8(53%)|100 (32%)| 559 (1%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 ! 0 0 0 0 0 2 -
o
9 Fee(Application) Collected (Rs.) 230 0 70 350 20 0 790 50 0 2928 64226 2
w
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 5060 0 0 0 47188 %
H
11 Penalty Collected (Rs.) 0 0 0 0 1 0 0 0 0 0 102 g
4
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 230 0 70 350 21 0 5850 50 0 2928 111516 :
Q
F4
13 No. CAPIO's Appointed (A) 3 0 0 0 0 0 0 0 0 0 49 5
z
14 No. CPIO's Appointed (B) 3 1 1 1 0 0 1 1 0 1 61 2
c
£
15  |No. FAA's Appointed (C) 0 1 1 1 0 0 1 0 0 1 50
16 Total (A+B+C) 6 2 2 2 0 0 2 1 0 2 160
17 a 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 5 0 0 0 5
19 c 0 0 0 0 0 0 0 0 0 0 0
20 d 0 19 0 0 0 0 0 0 0 8 43
=)
21 ‘2 e 0 0 0 0 0 0 0 0 0 0 12
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 5 36
25 i 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 0 1 0 0 0 64
27 ” 9 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 1
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 2 0 0 87 204
Total (17 to 30) 0 19 0 0 0 0 8 0 0 100 365
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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£ s | & |[g8|Z|2|en| ¢ gl2|8|55|55| 5 |2
2 [ > 8|5 |5 |88 £ o|&|o|sB|ES| & | £
] ° o = ] e |28 = - = PO I - > ©
(] < ] S|3|5|cg ° T 1e|28 (509 =} w
S «© e o = = o W @ k3 » = | O 0 ° .~
z2 H w > | 5%l 5 Lleg|a £ o
k] H 522 |5 = 2| E | |2 S >
£ z K g [=|=|¢ Z 2 8|8 £ £ £
= s w | 2|28 £E18 |8 |o = | E
> 5 | 2|28 |8 ® £ g |o ] 8 =
H s |58 |a 5| s5s|8|® 5 K]
E| S |°1%(% |5 s|2|5|5 |2 |
s g ° 2| £ |=|g |2
2 a 2
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 26 27 29 0 0 4 86 8 0 0 0 0 128 0
2 No.Of Requests Received 570 94 132 | 12 | 40 16 864 30 30 6 1 16 422 | 138
3 Total No.Of Requests (Column 1+2) 596 121 161 | 12 | 40 20 950 38 30 6 1 16 550 | 138
4 No. Of Cases Transfered To Other PAs U/S 6(3) 64 18 1 0 5 0 88 0 0 2 0 0 4 49
5 Total No.Of Appeals Received 85 14 13 0 5 11 128 1 0 0 0 1 57 2
6 Total No.Of Appeals Disposed 82 6 9 0 5 11 113 1 0 0 0 1 48 2
7 Decisions Where Applications For Information Rejected 2(0%) (14 (15%)| O 0 0 0 16 (2%) 0 0 0 0 0 |1(0%)| 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 ojopry|o 1 ojojopop o040
9 Fee(Application) Collected (Rs.) 550 120 980 | O 1 140 1791 200 (110 | O 0 90 3450 | 580
0
[
10 Addl.Charges Collected (Rs.) 308 0 0 0 0 0 308 g 568 | 20 0 0 35 822 50
©
(7]
11 Penalty Collected (Rs.) 0 0 0 0 1 0 1 s 0 0 0 0 0 0 0
S
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 858 120 980 | O 2 140 2100 g 768 ( 130 | 0 0 125 | 4272 | 630
>
13 |No. CAPIO's Appointed (A) 0 0 o 2|1 0 3 B| 0 1 1 1 0 0 0
(=
14 No. CPIO's Appointed (B) 47 1 1 1 1 1 52 = 1 1 1 1 1 10 1
15 No. FAA's Appointed (C) 47 1 1 1 1 1 52 1 1 1 0 1 9 1
16 Total (A+B+C) 94 2 2 4 3 2 107 2 3 3 2 2 19 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 11 0 0 0 0 11 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 0 0 1 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 3 0 0 0 0 3 0 0 0 0 0 1 0
Total (17 to 30) 0 14 0 oo 0 14 0 0 0 0 0 2 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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s s8|=|£3| £ ] £ £ £ ]
@ b= e s @ s k=] H 4
] £3|g12% £ 5 &
;‘ 5P f gu = a 5
2 o a5 ] k] -
£ S = E > 5
= s 3 a 3 E
= © £ S
z = H 2
5 3 a
5 o
£
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 5 0 10 151 675 675 20 20 698
2 No.Of Requests Received 21 1 12 677 11686 11686 319 319 20561
3 Total No.Of Requests (Column 1+2) 26 1 22 828 12361 12361 339 339 21259
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 1 0 56 3536 3536 209 209 1829
5 Total No.Of Appeals Received 1 0 0 62 2080 2080 4 4 1715
6 Total No.Of Appeals Disposed 1 0 0 53 577 577 4 4 1467
7 Decisions Where Applications For Information Rejected 0 0 0 1(0%) 609 (5%) | 609 (5%) 2 (1%)| 2(1%) @ 4 (0%)
=]
Number Of Cases Where Disciplinary Action Taken Against Any ]
8 |officer In Respect Of Administration Of RTI Act 0100 0 0 0 0 0 5 0
j=J
L]
9 Fee(Application) Collected (Rs.) 80 0 20 4530 112810 112810 % 220 220 P :E 104748
g b} g | £
10 Addl.Charges Collected (Rs.) 34 0 30 1559 £ 0 0 > 0 0 [ o3 24950
<] S 2|3
11 |Penalty Collected (Rs.) oo o o | £ 0 0 gl o o | S |E 0
@ S 5|2
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 114 0 50 6089 é 112810 112810 é 220 220 H & 129698
= | %
@ s (] -
13 |No. CAPIO's Appointed (A) 0 0 0 3 _g 0 0 ; 0 0 § g 0
o 3 7] E
B4 = E<4
14 No. CPIO's Appointed (B) 1 1 1 19 0 0 é 7 7 2 s 75
u— o
o (=]
15 No. FAA's Appointed (C) 1 1 1 17 0 1] 4 4 g 36
7}
16 Total (A+B+C) 2 2 2 39 0 0 1 " é 1
17 a 0 0 0 0 3 3 0 0 0
18 b 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0
=)
21 @© e 0 0 0 0 4 4 0 0 0
s
22 8 f o |of o 0 0 0 0 0 0
»
23 0] 0 0 0 0 1 1 0 0 0
* *%
24 h 0 0 0 0 4 4 0 0 2
25 i 0 0 0 0 2 2 0 0 0
26 i 0 0 0 1 68 68 0 0 1
27 ” 9 0 0 0 0 0 0 0 0 0
s
28 5 1 0 0 0 0 0 0 0 0 0
]
29 o 24 0 0 0 0 0 0 0 0 0
£
o
30 other 0 0 0 1 423 423 2 2 1
Total (17 to 30) 0 0 0 2 505 505 2 2 4
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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Sr. No £ S o £ 3 < 2 S
£ o = Q E ° £ 2
= (5] < ] ® L2 E<] ®
8 - s < o o -] s
Q ] = = 3 = S ] =
@ = ] ] 1] E | 2 c 2 H I3 2
S g © £ & o | @ 8 3 a a £
2 £ £ ) 31 3 o |5 £
] 2 -l S 2 = 2 2
£ £ < 2 & g 2 3
H ] E £ = a 3 2
£ s 5 a § |= §
8 8 o £ s E
> T ]
c [-3
- d)
a
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 86 24 234 60 0 0 4286 137 0 5525 64
2 No.Of Requests Received 1930 2715 1059 681 64 92 37317 5194 3 69616 1918
3 Total No.Of Requests (Column 1+2) 2016 2739 1293 741 64 92 41603 5331 3 75141 1982
4 No. Of Cases Transfered To Other PAs U/S 6(3) 183 1323 207 79 7 0 1155 187 0 4970 550
5 Total No.Of Appeals Received 416 358 144 408 1 14 3580 456 0 7092 236
6 Total No.Of Appeals Disposed 393 22 90 114 1 14 3538 420 0 6059 171
7 Decisions Where Applications For Information Rejected 0 |816(30%)|10 (1%)| 135 (20%)| O 0 0 367 (7%)| © 1332 (2%) 0
Number Of Cases Where Disciplinary Action Taken Against Any o
8 |officer In Respect Of Administration Of RTI Act 0 0 0 0 0] 0 0 0 0 ° s 0
9 Fee(Application) Collected (Rs.) 5190 4581 1260 6310 260 | 760 | 215703 10036 | 30 348878 g 1000
o
10 Addl.Charges Collected (Rs.) 1920 2220 4228 1758 0 158 64190 4806 0 104230 & 0
o
2
11 |Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 s 0
@
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 7110 6801 5488 8068 260 | 918 | 279893 14842 | 30 453108 E 1000
o
<
13 |No. CAPIO's Appointed (A) 0 0 17 22 0 1 0 0 0 40 5 0
]
14 No. CPIO's Appointed (B) 18 73 23 40 1 1 15 49 1 296 g 16
s
15  |No. FAA's Appointed (C) 1 73 17 1 1 1 6 13 0 149 2 11
o
16 Total (A+B+C) 19 146 57 63 2 3 21 62 1 485 27
17 a 0 1 0 0 0 0 0 0 0 1 0
18 b 0 7 0 0 0 0 0 0 0 7 0
19 c 0 0 0 0 0 0 0 3 0 3 0
20 d 0 0 0 0 0 0 0 18 0 18 0
=)
21 ‘: e 0 0 0 1 0 0 0 93 0 94 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 16 0 21 0 0 0 6 0 43 0
* *%
24 h 0 144 0 4 0 0 0 11 0 161 0
25 i 0 0 0 0 0 0 0 56 0 56 0
26 j 0 9 0 23 0 0 0 94 0 127 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 4 0 0 0 0 0 1 0 5 0
]
29 ;6 24 0 501 7 0 0 0 0 0 0 508 0
S
30 other 0 165 3 86 0 0 0 232 0 487 0
Total (17 to 30) 0 847 10 135 0 0 0 514 0 1510 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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@ S T 5 E 6] 4 = =
= a 5| E| 23 |2| & S |©
H 5 Sls| e |8| £ ©
- | m = ] 2
H H $ ° ]
2 @ o ]
E IS s | £
£ c a
< c
> @
a 5
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 64 0 0 5589 0 21 11 39 7 18 2
2 No.Of Requests Received 1918 421 421 71955 7 59 | 105 | 51 149 795 61
3 Total No.Of Requests (Column 1+2) 1982 a1 a1 77544 7 80 | 116 | 90 156 813 63
4 No. Of Cases Transfered To Other PAs U/S 6(3) 550 108 108 5628 0 0 0 0 5 50 2
5 Total No.Of Appeals Received 236 24 24 7352 0 7 5 0 18 109 8
6 Total No.Of Appeals Disposed 171 24 24 6254 0 6 5 0 17 107 8
7 Decisions Where Applications For Information Rejected 0 2(0%)| 2(0%) | 1334 (2%) 0 0 0 0 |28 (19%) 0 0
Number Of Cases Where Disciplinary Action Taken Against Any <4
8 Officer In Respect Of Administration Of RTI Act 0 % 0 ° ° ° 0 0 0 0 0 0 0
= ©
9 Fee(Application) Collected (Rs.) 1000 [ 2590 2590 352468 9 0 30 | 750 | 20 1200 4780 | 140
Q ©
c e
10 Addl.Charges Collected (Rs.) 0 -5 984 984 105214 E 0 | 120 0 0 0 0 0
c
d)
]
11 |Penalty Collected (Rs.) o | 51 o 0 0 gelolol ool o 0o | o
@ H
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 1000 .§ 3574 | 3574 457682 g 0 | 150 | 750 | 20 1200 4780 | 140
c [
H o
13 |No. CAPIO's Appointed (A) 0 o 0 0 40 5 | 1 4 0 1 1 54 | 19
5] >
14 |No. CPIO's Appointed (B) 16 g 8 8 320 ‘g 1 1 0 1 1 1 1
£ H
15 No. FAA's Appointed (C) 11 s 2 2 162 1 1 0 1 1 20 1
d)
a
16 Total (A+B+C) 27 10 10 522 3 6 0 3 3 75 21
17 a 0 0 0 1 0 0 0 0 0 0 0
18 b 0 0 0 7 0 0 0 0 0 0 0
19 c 0 0 0 3 0 0 0 0 0 0 0
20 d 0 0 0 18 0 0 0 0 14 0 0
=)
21 ‘: e 0 0 0 94 0 0 0 0 5 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 43 0 0 0 0 0 0 0
* *%
24 h 0 0 0 161 0 0 0 0 0 0 0
25 i 0 0 0 56 0 0 0 0 0 0 0
26 j 0 0 0 127 0 0 0 0 5 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 5 0 0 0 0 2 0 0
]
29 E 24 0 0 0 508 0 0 0 0 0 0 0
S
30 other 0 2 2 489 0 0 0 0 2 0 0
Total (17 to 30) 0 2 2 1512 0 0 0 0 28 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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a £a © >0 £ =3 3 o |56l |® g 2 s £
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o a Fa o
1 Opening Balance Of Requests Received Under RTI (As On 1st April) 120 438 43 6 17 7 0 2 1 394 4 0 20
2 No.Of Requests Received 3033 5176 199 71 2007 27 14 " 28 192 5 145 3176
3 Total No.Of Requests (Column 1+2) 3153 5614 242 77 2024 278 14 13 29 | 586 9 145 3196
4 No. Of Cases Transfered To Other PAs U/S 6(3) 19 27 2 1 31 0 2 4 1 76 0 14 22
5 Total No.Of Appeals Received 394 704 25 5 296 42 0 2 2 22 0 6 482
6 Total No.Of Appeals Disposed 363 640 25 5 296 19 0 2 2 22 0 5 474
7 Decisions Where Applications For Information Rejected 96 (3%) [ 138 (3%)| 4 (2%) | 3 (4%) | 12 (1%) |21 (8%)| © 0 0 (1(1%)| O 0 |257 (8%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 0 0 o |ojojoypo o]0 0
9 Fee(Application) Collected (Rs.) 24995 | 49755 | 1210 | 460 18470 550 50 90 10 | 1610 0 0 26905
10 Addl.Charges Collected (Rs.) 1006 3858 100 90 958 304 0 0 12 174 0 0 0
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 26001 53613 | 1310 | 550 | 19428 854 50 90 22 | 1784 0 0 26905
13 |No. CAPIO's Appointed (A) 0 41 2 0 0 8 0 0 1 1 1 1 0
14 No. CPIO's Appointed (B) 220 41 1 1 23 8 0 1 1 5 1 1 0
15 No. FAA's Appointed (C) 41 30 1 1 1 7 0 1 1 1 1 1 0
16 Total (A+B+C) 261 112 4 2 24 23 0 2 3 7 3 3 0
17 a 0 0 0 0 0 1 0 0 0 0 0 0 1
18 b 0 0 0 0 0 0 0 0 0 0 0 0 3
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 48 47 12 2 1 5 0 0 0 1 0 0 96
=)
21 ‘2 e 4 39 0 0 1 0 0 0 0 0 0 0 18
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 1
»
23 0] 0 5 0 0 0 0 0 0 0 0 0 0 3
* *%
24 h 1 7 0 0 0 0 0 0 0 0 0 0 14
25 i 1 0 0 0 0 0 0 0 0 0 0 0 0
26 j 23 31 15 1 3 2 0 0 0 0 0 0 128
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 5 0 0 0 0 0 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 28 44 0 0 11 13 0 0 0 55 0 0 49
Total (17 to 30) 110 173 27 3 16 21 0 0 0 56 0 0 313
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1569 0 0 2719 20 20 0 0 55 19 0
2 No.Of Requests Received 1929 22 33 17539 1620 | 1620 398 184 294 953 79
3 Total No.Of Requests (Column 1+2) 3498 22 33 20258 1640 | 1640 398 184 349 972 79
4 No. Of Cases Transfered To Other PAs U/S 6(3) 865 2 0 1123 309 309 0 12 195 25 1
5 Total No.Of Appeals Received 153 0 15 2295 77 77 55 15 33 70 0
6 Total No.Of Appeals Disposed 128 0 12 2136 74 74 55 15 27 57 0
7 Decisions Where Applications For Information Rejected 5(0%) | 0 0 565 (3%) 0 0 0 5 (3%) 0 12 (1%) |11 (14%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 ° 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 10790 0 110 141925 7560 | 7560 2760 870 | 2380 4860 450
10 Addl.Charges Collected (Rs.) 1794 0 0 8416 210 210 5 8263 0 218 14284 0
H
i=-d
11 |Penalty Collected (Rs.) 0 0 0 0 13 0 0 & 0 0 0 0 0
] S
<
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 12584 0 110 150341 E | 7770 | 7770 % 11023 | 870 | 2598 | 19144 450
= 2
c
13 No. CAPIO's Appointed (A) 0 0 0 135 0 0 = 0 0 0 0 1
14 No. CPIO's Appointed (B) 23 1 12 345 46 46 0 13 1 67 1
15 No. FAA's Appointed (C) 16 1 1 129 22 22 0 2 1 55 1
16 Total (A+B+C) 39 2 13 609 68 68 0 15 2 122 3
17 a 0 0 0 2 2 2 0 0 0 0 0
18 b 0 0 0 3 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 226 13 13 0 0 0 0 5
=)
21 ‘: e 0 0 0 67 2 2 0 0 0 0 0
=]
22 E f 0 0 0 1 0 0 0 0 0 0 0
»
23 0] 0 0 0 8 0 0 0 0 0 0 0
* *%
24 h 0 0 0 22 0 0 0 0 0 0 0
25 i 0 0 0 1 5 5 0 0 0 0 0
26 j 0 0 0 208 10 10 0 0 0 0 5
27 ” 9 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 7 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 202 0 0 0 0 0 1 1
Total (17 to 30) 0 0 0 747 32 32 0 0 0 1 1
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 6 179 33 0 89 0 47 0 0 4 8 29
2 No.Of Requests Received 78 1752 | 140 142 1114 245 240 177 1452 4 461 161 410
3 Total No.Of Requests (Column 1+2) 84 1931 | 173 | 142 1203 245 240 224 1452 4 465 169 439
4 No. Of Cases Transfered To Other PAs U/S 6(3) 1 22 1 3 0 0 6 0 346 0 26 3 0
5 Total No.Of Appeals Received 9 378 7 5 122 14 1 11 84 0 50 13 62
6 Total No.Of Appeals Disposed 9 18 7 2 89 13 1 7 73 0 39 10 58
7 Decisions Where Applications For Information Rejected (8%)| © 0 |5(4%)|45(4%)|1(0%)[20 (8%)| O |[648(45%)| O |42 (9%)|2 (1%)|58 (14%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 o o0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 0 1404 | 500 | 190 9532 | 1370 60 480 11980 40 3790 382 3120
10 Addl.Charges Collected (Rs.) 120 38 0 0 0 1112 0 98 2344 260 | 5635 0 200
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 120 | 1442 | 500 | 190 9532 | 2482 60 578 14324 300 | 9425 382 3320
13 |No. CAPIO's Appointed (A) 0 47 0 0 0 19 0 5 0 0 33 0 0
14 No. CPIO's Appointed (B) 1 1 11 1 30 1 0 1 26 1 1 7 11
15 |No. FAA's Appointed (C) 0 1 0 1 30 1 0 1 17 1 1 7 1
16 Total (A+B+C) 1 49 1 2 60 21 0 7 43 2 35 14 12
17 a 0 1 0 0 0 0 0 0 0 0 1 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 28 3 0 0 1 0 0 0 0 20 0 0
=)
21 ‘: e 0 9 0 0 0 0 0 1 0 0 1 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 2 3 0 1 0 0 0 7 0 3 0 0
25 i 0 0 0 0 0 0 0 0 1 0 4 0 0
26 j 0 35 0 0 2 0 0 1 0 0 13 0 0
27 ” 9 0 9 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 3 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 2 0 5 42 0 20 0 639 0 0 0 58
Total (17 to 30) 0 89 6 5 45 1 20 2 647 0 42 0 58
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 469 30 0 5 14 0 14 62 24 4
2 No.Of Requests Received 403 8687 955 456 161 343 | 56 | 175 1778 97 302 238
3 Total No.Of Requests (Column 1+2) 403 9156 985 456 166 357 | 56 | 189 1840 | 106 | 326 242
4 No. Of Cases Transfered To Other PAs U/S 6(3) 12 653 55 183 6 10 0 5 477 30 12 18
5 Total No.Of Appeals Received 43 972 93 15 19 39 0 16 142 3 15 24
6 Total No.Of Appeals Disposed 31 511 45 13 16 36 0 16 125 3 14 18
7 Decisions Where Applications For Information Rejected 18 (4%)| 869 (10%) 14 (1%)[17 (4%)|18 (11%)| O 0 (1%)| 1(0%) 0 0 |12(5%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 0 0 o100 0 0] 0 0
9 Fee(Application) Collected (Rs.) 3030 47198 680 40 720 2950 [ O 280 9290 | 400 [ 1900 | 1650
10 Addl.Charges Collected (Rs.) 0 32572 % 1310 0 296 198 0 240 1046 0 5155 540
H
11 Penalty Collected (Rs.) 0 0 E 0 0 0 0 0 0 0 0 0 0
k3
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 3030 79770 > | 1990 40 1016 | 3148 | 0 520 | 10336 | 400 | 7055 | 2190
@
13 No. CAPIO's Appointed (A) 0 105 é 14 1 1 51 2 1 0 0 0 5
14 No. CPIO's Appointed (B) 1 175 1 4 1 1 1 15 14 1 3 5
15 No. FAA's Appointed (C) 1 121 1 1 1 1 1 1 6 1 3 1
16 Total (A+B+C) 2 401 16 6 3 53 4 17 20 2 6 1
17 a 0 2 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 57 0 0 3 9 0 0 0 0 0 6
=)
21 ‘: e 0 11 0 0 0 7 0 0 0 0 0 1
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 1 0 0 1 0 0 0 0 0 0
* *%
24 h 0 16 0 0 0 2 0 0 0 0 0 2
25 i 0 5 1 0 0 0 0 0 0 0 0 0
26 j 0 56 1 0 3 5 0 0 0 0 0 2
27 ” 9 0 9 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 3 0 0 1 0 0 0 0 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 19 787 0 17 18 0 0 0 0 0 0 0
Total (17 to 30) 19 946 3 17 25 24 0 0 0 0 0 1
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 175 440 264 391 45 871 342 379 392 118
2 No.Of Requests Received 244 181 8409 5974 8812 4950 7834 9736 8204 7516 3115
3 Total No.Of Requests (Column 1+2) 419 190 8849 6238 9203 4995 8705 10078 8583 7908 3233
4 No. Of Cases Transfered To Other PAs U/S 6(3) 44 5 1495 665 1178 173 987 1517 904 1116 0
5 Total No.Of Appeals Received 82 16 568 454 776 565 610 1271 292 588 263
6 Total No.Of Appeals Disposed 76 14 466 420 726 380 24 1176 225 562 248
7 Decisions Where Applications For Information Rejected 15 (6%)| 15 (8%) | 143 (2%)| 65 (1%) 0 7 (0%) 0 205 (2%) | 6 (0%) 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 190 270 21898 | 13012 | 27040 8490 15060 14240 12768 | 14240 6190
10 Addl.Charges Collected (Rs.) 0 534 12772 8899 3370 596 16679 3511 498 28969 6966
1 Penalty Collected (Rs.) 0 0 0 0 0 1000 0 0 578 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 190 804 34670 | 21911 | 30410 | 10086 | 31739 17751 13844 | 43209 | 13156
13 No. CAPIO's Appointed (A) 0 1 0 22 88 29 19 37 18 26 24
14 No. CPIO's Appointed (B) 0 5 0 22 86 29 37 27 61 26 24
15  |No. FAA's Appointed (C) 0 1 0 19 24 29 29 27 20 9 18
16 Total (A+B+C) 0 7 0 63 198 87 85 91 99 61 66
17 a 0 0 0 0 0 0 0 7 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 2 0 0 0
20 d 0 0 0 0 0 0 0 3 0 0 0
=)
21 ‘: e 0 0 0 0 0 0 0 10 0 0 0
=]
22 E f 0 2 0 0 0 1 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 5 0 0 0
* *%
24 h 0 0 0 0 0 0 0 4 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 143 19 0 6 0 115 0 0 0
27 ” 9 0 7 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 2 0 0 0
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0
S
30 other 2 6 0 46 0 0 0 56 0 0 0
Total (17 to 30) 2 15 143 65 0 7 0 204 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 283 103 676 745 0 38 5433 208 12
2 No.Of Requests Received 5489 3337 | 7426 7509 10797 19233 | 200 123527 501 196
3 Total No.Of Requests (Column 1+2) 5489 3620 | 7529 8185 11542 19233 | 238 128960 709 208
4 No. Of Cases Transfered To Other PAs U/S 6(3) 37 477 2158 411 338 4473 0 16774 202 1
5 Total No.Of Appeals Received 216 638 584 727 1057 1885 0 10958 63 33
6 Total No.Of Appeals Disposed 82 470 568 528 885 729 0 7865 16 22
7 Decisions Where Applications For Information Rejected 17 (0%)|112 8%)[ O 637 (8%) |124 (1%)| 389 (2%)| © 1798 (1%) 6 (1%) |24 (12%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0
9 Fee(Application) Collected (Rs.) 2110 | 12380 | 6030 13147 | 22290 51150 0 258415 2760 660
j=J
10 Addl.Charges Collected (Rs.) 44 3076 611 3735 31977 3851 0 134873 2 E_ 8023 2110
2| e
o =
11 |Penalty Collected (Rs.) 0 0 0 0 0 0 0 1578 g 4 0 0
- [=)
S | =
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 2154 | 15456 | 6641 16882 54267 | 55001 0 394866 > é 10783 2770
@
2 | £
13 |No. CAPIO's Appointed (A) 0 30 31 45 39 7 0 491 é s 0 8
o
=]
14 No. CPIO's Appointed (B) 0 28 51 105 37 1 1 586 24 2
15 No. FAA's Appointed (C) 0 15 21 22 36 0 1 288 14 1
16 Total (A+B+C) 0 73 103 172 112 8 2 1365 38 11
17 a 0 0 0 0 0 0 0 7 0 0
18 b 0 0 0 0 1 0 0 1 0 0
19 c 0 0 0 0 0 0 0 2 0 0
20 d 0 0 0 4 7 0 0 32 0 0
=)
21 ‘: e 0 0 0 1 5 0 0 24 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 3 0 0
»
23 g 0 12 0 1 7 0 0 27 0 1
* *%
24 h 0 0 0 4 4 0 0 16 3 2
25 i 0 0 0 0 0 0 0 1 1 0
26 j 0 100 0 112 70 0 0 576 5 8
27 ” 9 0 0 0 0 2 0 0 9 0 0
c
=]
28 5 1 0 10 0 0 18 0 0 31 0 0
]
29 E 24 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 426 6 0 0 577 0 13
Total (17 to 30) 0 122 0 548 120 0 0 1306 9 24
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 22 11 22 0 2 0 23 33 9 8 0 1492 5
2 No.Of Requests Received 127 78 128 | 23 42 110 77 323 63 | 155 [ 15 130 136
3 Total No.Of Requests (Column 1+2) 149 89 150 | 23 44 110 100 356 72 | 163 | 15 1622 | 141
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 8 0 0 0 15 24 9 0 0 44 2
5 Total No.Of Appeals Received 22 9 0 2 4 4 53 32 1 27 0 1 9
6 Total No.Of Appeals Disposed 15 9 0 1 0 4 49 31 1 17 0 9 9
7 Decisions Where Applications For Information Rejected 28 (22%) |4 (5%)| O 0 |44 (105%)[ O 2 (3%) |16 (5%)| O 0 0 0 5 (4%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 N 0 0 0 o | ojojogo 0
9 Fee(Application) Collected (Rs.) 560 680 | 550 [ 100 0 2180 | 360 826 60 | 550 [ 140 140 490
10 Addl.Charges Collected (Rs.) 3044 1013 | 144 | 40 0 0 1740 | 2177 | 146 | 116 0 150 386
11 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 3604 1693 | 694 | 140 0 2180 | 2100 | 3003 | 206 | 666 | 140 290 876
13 |No. CAPIO's Appointed (A) 9 1 11 0 14 0 0 0 0 8 1 16 7
14 No. CPIO's Appointed (B) 8 1 11 12 14 9 30 24 0 8 1 1 7
15 No. FAA's Appointed (C) 1 1 11 3 4 6 1 19 0 1 1 1 7
16 Total (A+B+C) 18 3 33 15 32 15 31 43 0 17 3 18 21
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 1 2 0 0 0 0 0 0 0 0 0 7 1
=)
21 ‘: e 0 0 0 0 0 0 0 0 0 0 0 1 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 1 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 1 0 0 0 0 0 1
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 3 0 0 0 0 0 0 1 0 0 0 6 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 1 0 0 0 0 0 0 0 0 0 0 0 0
]
29 E 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 22 2 0 0 0 0 1 15 0 0 0 0 3
Total (17 to 30) 27 4 1 0 0 0 2 16 0 0 0 14 5
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which

is

completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in

our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 1 3 31 0 1882 1882 116 0 116 15
2 No.Of Requests Received 121 66 715 0 3006 3006 31 5994 | 6025 3269
3 Total No.Of Requests (Column 1+2) 122 69 746 0 4888 4888 147 | 5994 | 6141 0 3284
4 No. Of Cases Transfered To Other PAs U/S 6(3) 1 2 74 0 382 382 16 0 16 256
5 Total No.Of Appeals Received 22 4 32 0 328 328 0 586 586 86
6 Total No.Of Appeals Disposed 21 4 26 0 234 234 0 458 458 36
7 Decisions Where Applications For Information Rejected 2 (2%) |4 (6%) |62 (9%)| O 197 (7%) | 197 (7%) 0 0 0 3 (0%)
Number Of Cases Where Disciplinary Action Taken Against Any
8 Officer In Respect Of Administration Of RTI Act 0 0 0 0 0 0 0 0 0 0
9  |Fee(Application) Collected (Rs.) 220 | 60 1750 | 0 12086 12086 e é 320 | 1190 | 1510 28164
Q
E| 2
10 Addl.Charges Collected (Rs.) 9 168 4287 0 23553 23553 5‘ g 0 0 0 160
[
> 3
11 |Penalty Collected (Rs.) o | o o |o 0 0 8|S o] o] o 0
T |3
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 229 228 6037 0 35639 35639 é % 320 | 1190 | 1510 0 28324
] -
13 |No. CAPIO's Appointed (A) 1 0 0 0 76 76 z é 1 0 1 0
7] -
14 No. CPIO's Appointed (B) 7 1 21 1 182 182 é ag;' 1 26 27 9
a
15 No. FAA's Appointed (C) 7 1 1 1 81 81 2 18 20 7
16 Total (A+B+C) 15 2 22 2 339 339 4 44 48 0 16
17 a 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0
20 d 0 0 7 0 18 18 0 0 0 0
=)
21 Eg’ e 0 1 8 0 10 10 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 2 2 0 0 0 0
* *%
24 h 0 0 0 0 7 7 0 0 0 0
25 i 0 0 0 0 1 1 0 0 0 0
26 j 0 0 1 0 24 24 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 1 1 0 0 0 1
]
29 E 24 0 0 0 0 0 0 0 0 0 0
S
30 other 0 3 46 0 105 105 0 0 0 2
Total (17 to 30) 0 4 62 0 168 168 0 0 0 0 3
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 15 131 57 4 0 2 0 2 5 0 5 3 1
2 No.Of Requests Received 3269 9294 923 34 0 8 6 20 | 47 | 9 12 14 | 22
3 Total No.Of Requests (Column 1+2) 3284 9425 980 38 0 10 6 22 | 52 9 17 17 | 23
4 No. Of Cases Transfered To Other PAs U/S 6(3) 256 272 276 0 0 0 4 0 0 1 0 0 0
5 Total No.Of Appeals Received 86 672 73 5 0 0 0 0 4 0 0 3 1
6 Total No.Of Appeals Disposed 36 494 67 5 0 0 0 0 4 0 0 2 1
7 Decisions Where Applications For Information Rejected 3(0%) | 3(0%) 0 0 0 4(50%)| O 0 0 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act 0 ° L ° 0 0 o jojopopojojopo
> i=d
9 Fee(Application) Collected (Rs.) 28164 | 29674 14 —g 5540 0 0 10 80 0 0 0 0 0 0
° c
c <
10 Addl.Charges Collected (Rs.) 160 160 5 § 5183 0 0 0 0 0 0 0 0 0 0
0
Ll o3
11 Penalty Collected (Rs.) (1] 0 L4 e 0 0 0 0 0 0 0 0 0 0 0
3| e
c | 2
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 28324 | 29834 % 3 10723 0 0 10 80 0 0 0 0 0 0
(7] -
- ©
13 No. CAPIO's Appointed (A) 0 1 : g 37 1 0 1 0 2 0 0 0 0 0
] 13
7} -
14 No. CPIO's Appointed (B) 9 36 £ ‘g 33 1 0 1 1 1 1 1 0 0 1
= | o
15 |No. FAA's Appointed (C) 7 27 e 1 0 0 1 1|11 ]of o fo]H
16 Total (A+B+C) 16 64 7 2 0 3 2 4 2 1 0 0 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 0 0 0
=)
21 Fg’ e 0 0 0 0 0 1 oloflofof| o |O0]oO
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0
26 i 0 0 0 0 0 2 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 1 1 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 2 2 0 0 0 1 0 0 0 0 0 0 0
Total (17 to 30) 3 3 0 0 0 4 0 0 0 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 6 | 12 0 28 0 7 1 0 32 0 2 3 1 0 0
2 No.Of Requests Received 2 4 11 11 7 90 7 6 145 638 45 16 16 44 0
3 Total No.Of Requests (Column 1+2) 8 | 16 11 39 7 97 8 6 177 638 a7 19 17 44 0
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 0 0 0 0 0 114 3 1 0 0 0
5 Total No.Of Appeals Received 0 6 0 0 1 5 0 1 30 53 20 2 3 13 0
6 Total No.Of Appeals Disposed 0 0 0 0 1 0 0 0 24 53 20 2 3 13 0
7 Decisions Where Applications For Information Rejected 0 0 0 0 0 0 0 0 0 7 (1%) |19 (42%)| O 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act ojojpopopop 0oy 040 0 0 o jojoqo
9 Fee(Application) Collected (Rs.) 10 | 40 50 110 0 0 80 0 1390 | 1120 370 330 | 100 | 420 0
10 Addl.Charges Collected (Rs.) 0 0 0 0 0 0 0 0 442 | 3112 0 0 0 198 0
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 10 | 40 50 110 0 (1] 80 0 1832 | 4232 370 330 | 100 | 618 0
13 |No. CAPIO's Appointed (A) 110 0 1 0 0 1 0 4 0 0 0 0 1 0
14 No. CPIO's Appointed (B) 1 1 1 1 1 1 1 1 1 21 1 0 0 1 1
15 No. FAA's Appointed (C) 1 0 1 1 2 1 1 0 1 21 1 0 0 0 1
16 Total (A+B+C) 3 1 2 3 3 2 3 1 6 42 2 0 0 2 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 0 3 0 0 0 0
=)
21 f e 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
=]
22 ‘g f 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 3 0 0 0 0
26 j 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0
27 ” 9 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 0 0 0 0 0 7 12 0 0 0 0
Total (17 to 30) 0 0 0 0 0 0 0 0 0 7 20 0 0 0 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 0 3 0 174 9 14 45 3 0 0 3 5
2 No.Of Requests Received 5 0 61 11 2214 112 | 109 | 694 | 87 | 306 115 69 87
3 Total No.Of Requests (Column 1+2) 5 0 64 11 2388 121 123 739 90 306 115 72 92
4 No. Of Cases Transfered To Other PAs U/S 6(3) 0 0 0 0 399 41 15 212 0 0 0 0 0
5 Total No.Of Appeals Received 1 0 11 0 232 8 6 140 2 90 13 3 1
6 Total No.Of Appeals Disposed 1 0 10 0 206 8 5 137 0 90 13 0 1
7 Decisions Where Applications For Information Rejected 0 0 |18(30%)| O 48 (2%) 0 0 0 0 0 0 6%)| 0
Number Of Cases Where Disciplinary Action Taken Against Any 5
8 |officer In Respect Of Administration Of RTI Act ol 0 0 0 3 R R R B R R N
o
9  |Fee(Application) Collected (Rs.) 10| 10 400 0 10070 | & 620 | 330 | 5170 | 190 | 3010 | 1150 | 0 | 220
©
10 Addl.Charges Collected (Rs.) 0 0 0 0 8935 “g:' 3078 0 1738 0 150 90 0 0
T
c
11 Penalty Collected (Rs.) 0 0 0 0 0 e 0 0 0 0 0 0 0 0
o
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 10 10 400 0 19005 :é' 3698 | 330 | 6908 | 190 | 3160 | 1240 0 220
2
53
13 |No. CAPIO's Appointed (A) 1 0 1 0 51 a 0 0 32 0 2 4 0 1
o
14 No. CPIO's Appointed (B) 1 1 1 1 77 g 1 0 2 1 2 1 1 1
£
15 |No. FAA's Appointed (C) 1 1 1 1 41 s 1 0 2 1 1 1 1 1
3
a
16 Total (A+B+C) 3 2 3 2 169 2 0 36 2 5 6 2 3
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 3 0 0 0 0 0 0 0 0
=)
21 ‘: e 0 0 0 0 1 0 0 0 0 0 0 0 0
=]
22 E f 0 0 0 0 0 0 0 0 0 0 0 0 0
»
23 0] 0 0 0 0 0 0 0 0 0 0 0 0 0
* *%
24 h 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 3 0 0 0 0 0 0 0 0
26 i 0 0 3 0 6 0 0 0 0 0 0 0 0
27 ” 9 0 0 0 0 1 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0
]
]
29 _::6 24 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 0 0 0 0 20 0 0 0 0 0 0 3 0
Total (17 to 30) 0 0 3 0 34 0 0 0 0 0 0 3 0
* No. of times various Provisions were invoked while Rejecting
Requests
**  Relevant Sections of RTI Act 2005
Note :- The above data has been compiled based on the Quarterly reports

submitted by Public Authorities on AppComs Software which is
completed after the end of the financial year. In case any public
authority does not enter the data the same will not be reflected in
our Software/Annual Report.
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1 Opening Balance Of Requests Received Under RTI (As On 1st April) 0 4 9 6 5 6 2 0 13 0 5 2 4 4 0
2 No.Of Requests Received 147 92 | 102 106 47 82 153 72 88 44 117 | 78 | 104 | 77 14
3 Total No.Of Requests (Column 1+2) 147 9 | 111 112 52 88 155 72 101 44 122 | 80 | 108 | 81 14
4 No. Of Cases Transfered To Other PAs U/S 6(3) 3 0 0 0 0 0 14 0 0 0 0 0 1 0 1
5 Total No.Of Appeals Received 7 4 7 5 9 4 16 2 6 4 12 4 3 5 3
6 Total No.Of Appeals Disposed 7 4 7 5 9 2 11 2 6 4 12 4 3 4 3
7 Decisions Where Applications For Information Rejected 4(3%)| 0 0 [10(9%)] O |[5(6%)|4(3%)| 0 |5(6%)|5(11%) O 0 0 0 0
Number Of Cases Where Disciplinary Action Taken Against Any
8 |officer In Respect Of Administration Of RTI Act L R o oo o jojojpogpoyo
9 Fee(Application) Collected (Rs.) 1060 | 260 | 310 360 190 | 260 670 | 490 | 330 70 100 | 100 | 300 | 210 | 40
10 Addl.Charges Collected (Rs.) 1190 0 0 0 0 0 1126 0 296 110 0 0 196 | 330 | 316
1 Penalty Collected (Rs.) 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
12 Total Amount Collected (Fee+Addl. Charges +Penalty) (Rs.) 2250 | 260 | 310 360 190 | 260 | 1796 | 490 | 626 180 100 | 100 | 496 | 540 | 356
13 No. CAPIO's Appointed (A) 6 1 4 2 0 1 0 0 11 0 0 0 0 3 0
14 No. CPIO's Appointed (B) 1 1 4 1 0 1 2 2 2 1 0 4 1 1 1
15 No. FAA's Appointed (C) 1 1 2 1 0 1 1 2 1 1 0 1 1 1 1
16 Total (A+B+C) 8 3 10 4 0 3 3 4 14 2 0 5 2 5 2
17 a 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18 b 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 c 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 d 0 0 0 0 0 0 0 0 0 3 0 0 0 0 0
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»
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24 h 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25 i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26 j 0 0 0 0 0 2 2 0 0 1 1 0 0 0 2
27 ” 9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
c
=]
28 5 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 2
]
]
29 ;6 24 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
S
30 other 4 0 0 10 0 5 2 0 0 1 0 0 0 0 0
Total (17 to 30) 4 0 0 10 0 7 4 0 0 5 1 0 0 0 7
* No. of times various Provisions were invok